Second Series, Vol. XLVI—No. 22, Tuesday, August 30, 1960

Bhadra 8, 1882 (Saka)

LOK SABHA
DEBATES

(Eleventh Session)

(Vol. XLV I contains Nos, 21—30)

LOK SABHA SECRETARIAT
NEW DELH!

62 nP. (npaLam) THREE SHILLINGS (FOREIGN)



CONTENTS

No. 22—Tuesday, August 30, 1960/Bhadra 8, 1882 (Saka)

Oral Answers to Questions ~

Starred Questions Nos. 870A, 871, to 874, 876 to 830, 882 and 883,

Short Notice Questions Nos, 5 and 6

Written Answers to Questions—

Starred Questions Nos. 875, 881, 884 to 00z and 904 to 914
Unstarred Questions Nos. 1708 to 1770 and 1772 to 1781,

\lotion re, Breach of Privilege
e, Starred Questions Nos. 872 and 903,
"apers laid on the Table .
Viessage from Rajya Sabha
Yelhi Primaty Education Bill—
Laid on the Table, as passed by Rajya Sabha

teport of Delegation of Members of Parliament to Assam

Jommittee on Private Members” Bills and Resolutions—

Sixl}’-ﬂiﬂth Repﬂﬂ' ' W ' . . .

3ills introduced—
1, Bilaspur Commercial Corporation (Repeal) Bill
2. Appropriation (No. 4) Bill, 1960 :
sentral Excises (Conversion to Metric Units) Bill
Motion to consider . &
Clauses 2togand 1 .
Motion to pass .
tandards of Weights and Measures (Amendmem) Bl[l
Motion to consider . § B 05 @
Clasesztos . . + « + . .
Motiontopass. . . . . .

Indian Trade Union (Amendment) Bill

Motion to consider .

Clauses 2to gand 1 .

Motion to pass s @ B
Drugs (Amendment) Bill ;

Motion to consider, as passed by Rajya Sabha
Half-an-Hour Discussion re, Package Progiamme. .
DallyDigest . . . i 1 & @

L]

.

+ 855187
« 558793

. 559356
. 5610~52
. 565254
+ 565458
. 5658-59

5659-60

; 5660
v 366073

. 5673

. 5673-74
. 5674
. 567490
- 5674—84
. 5684—~093
" y690
. 3690—57¢
. 58%0—57¢

5706

3706

. §706—70 |

. §706—63

. §763—70
5770 |

- SITI~79 |

« 5771719

. 5779—98 i

‘ 5799_'5806.



LOK SABHA DEBATES

5551
LOK SABHA

Tuesday, August 30, 1960|Bhadra 8,
1882 (Saka)

The Lok Sabha met at Eleven of
the Clock

[Mg. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Regulation of Textile Prices

( Sh;i}- Harish Chandra
i  Mathur:
'810-1\,-{ Shrimati Renu
Chakravartty:
[ Skri P. K. Deo:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have taken
note of the decision by Textile Indus-
try to regulate Textile prices;

(b) what is Government's reaction
to it;

{c) whether this will not regularise
high prices and keep these at a high
level; and

(d) why the prices cannot be re-
verted to normal?

The Minister of Commerce (Shri
Kanungo): (a) Yes: Sir.

{b) to (d). Government is not
satizfied with the price reductions an-
nounced by the Indian Cotton Mills
Federa ion, Discussions have been held
with representatives of the federation
which has now called an urgent meet-
ing of the federations Committee.
Further action will depend on the
final conclusions of the federation.

Shri Harish Chandra Mathur: What
is the nature and quantum of the re-
duction which the hon. Minister had
proposed, and to what extent is the
industry prepared to meet it?
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Shri Kanungo: We did not propose
anything. The Federation issued a
communique in August, 1960, and, as
the hon. Minister mentioned, we were
not satisfied with the quantum of
reduction announced in that commu-
nigque.

Shri Harish Chandra Mathur: May
I know the reduction actually effected
by the mills, and the extent to which
it hags been reflected in the retail
prices?

Shri Kanungo: Contracts have been
entered into at a reduction of ten per
cent average over the prices prevail-
ing in October, 1959, and we have no
reports vet about the prices currently
prevailing in the retail markets.

Shri Harish Chandra Mathar: May
I know whether Government is in a
position to assure the House that the
Diwali and Dusserah sales will be at
reasonable prices and there will be
no exploitation; if so, what steps are
being taken, and what are the rates
that will be enfroced by that time?

Shri Kanungo: As we have said, we
expect there will be a lowering of
prices by Dusserah and Diwali. At
the present moment, the trend of in-
crease in prices at the retail level
has been stopped. What the exact
prices will be I am not in a position
to say now, but I believe there will
be some reduction between now and
Dusserah.

Shrimati Renu Chakravartty: In
view of the fact that the prices L:!
already risen fairly high in October,
1959, has Government accepted that a
ten per cent reduction on those prices
will really bring about a reduction
which will be of benefit to the con-
sumer?

Shri Kanungo: There will still be a
certain rise, but what I mentioned
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was that it was a reduction on cur-
rent prices, not on July, 1960 prices.
There is justification for a rise In
prices between August, 1959 and July,
1960. The quantum of increase is
rather difficult to assess, Normally,
we are prepared for a rise upto 25
per cent maximum.

Shrimati Renun Chakravartty: Is it
a fact that not only the price of cot-
ton goods has not gone down and
Puja is already approaching, but the
cheap woollen blankets which are
used in winter have been exempted
from even this price concession which
has been announced, with the result
that poor people will be directly hit?

Shri Kanungo: The quality referred
to by the hon. Member is popularly
known as cotton blanket. The Fede-
ration do not want to reduce the price
of that quality. The prices will be on
the basig of October, 1959. But the
sale of winter clothing will be some-
where about November, and by that
time the prices are expected to come
down because there will be plenty of
supply of cotton.

Shri Ramanathan Chettiar: Is it not
a fact that the Standing Committee of
the Indian Cotton Mills Federation
which met in Bombay yesterday came
to the conclusion that they could
reduce prices by two to three per
cent. more, and they communicated
their decisions to the Textile Com-
missioner; if so, are Government
satisfied with this further reduction of
three per cent. over the ten per cent.
already offered by the Federation?

Shri Kanungo: I have no informa-
tion about what the Federation have
thought and what they have commu-
nicated. They have not communicat-
ed anything to the Government.

Shri Heda: An offer of reduction
in prices was made and Government
have not accepted it. Why did not
Government study the problem and
fix the prices themselves?

Shri Eanungo: The Government are
not thinking of going in for whole-
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sale control from production to distri-
bution, because we expect that by
November, by the normal process of
supply and demand, prices will be
reduced.

Shrimati Renu Chakravarity: By
then Diwali and Puja will be over.

Shri A. C. Guha: By whatever
percentage the prices may be reduced,
will it be possible for the Govern-
ment to make this industry surrender
the extra profit they might have
earned during these few months
which, according to Government cal-
culation, would be unfair profit?

Shri Kanungo:
take care of.

shri C. K. Bhattacharya: May [
know whether Government have tried
to persuade the Federation to reduce
the prices of both wearable and non-
wearable goods and to accept the
June-July delivery prices as the
basis instead of the October prices
because in October prices usually
rule high due to Puja and Diwali?

That taxation will

Shri Kanungo: We have already
mentioned that we are not satisfied
with the declaration that the Federa-
tion has made in August, 1960. We
are awaiting their reactions. Failing
satisfactory reactions, we are prepared
to take such steps as are feasible.

Shrimati Renu Chakravartty: There
are only three weeks left for the
Puja. By when will Government
take steps to see that the prices of
Puja cloth come down?

Shri Kanungo: I have said price in-
crease has stopped already, in the last
ten days. I am hoping that the re-
duction in the contract prices will be
reflected in a lowering of prices in
the market when the goods flow in.
But I am expecting some more reduc-
tion by various steps. If it does not
happen, we will be taking steps by
the end of the next week.

Shri H. N. Mukerjee: About a fort-
night ago the hon. Minister, Shri Lal
Bahadur Shastri, gave a very definite
assurance, and I remember it dis-
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tinctly, that prices would come down
ag far as Diwali and Puja markets
were concerned. The Puja market is
almost over. May I know why this
discrepancy has taken place, and
what is going to be done by Govern-
ment about it?

Shri Kanongo: [ have mentioned
that the current priges are not higher
than the prices ruling three weeks
ago. In fact, in certain categories
they might have come down. I have
no definite information about the re-
tail market. I am sure the prices
will come down for the Puja markets.

Shri Braj Raj Singh: Last time the
hon. Minister stated in the House that
the milliowners would not be able to
go against the wishes of Government,
What exactly are the wishes of the
Government? Do they want to reduce
the price by 20 or 25 per cent, or do
they want to bring down the prices
to the levels from which they rose?

Shri Kanungo: As I mentioned ear-
lier, the communique of the Federa-
tion issued in August, 1960 gives a
certain amount of reduction on the
October, 1959 prices with which Gov-
ernment are not satisfied. Therefore,
we are hoping that there will be a
further reduction by certain other
forces apart from the volition of the
Federation.

Shri Braj Raj Singh: My question
has not been answered. Shri Lal
Bahadur Shastri had said the other
day that the millowners would not be
able to go against the wishes of the
Government. I want to know what
the wishes of the Government are,
how much reduction they want in the
present prices.

Mr. Speaker: Have Government
indicated what, according to them,
should be the reduction in the prices?

_ Shri Kanungo: No. We have not
indicated that at least to the Federa-
tion, because we want that they should
decide it for themselves and to our
satisfaction. We do not bargain.
We would only judge. If their volun-
tary reductions are not satisfactory,
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then we shall have to take other
steps, legal steps, to enforce it.

Shri Ranga: May I know whether
Government have the assistance of
some of their own experts, who would
be advising them from day to day as
to the reasonable level of prices that
can be allowed to prevail, so far as
these various types of cloth are con-
cerned, and if so, whether they are
asking these experis to be in touch
with the federation and the mill-own-
ers and make them aware of the fact
that Government have got the neces-
sary knowledge about things?

Shri Kanungo: This knowledge is
known to everybody, not only to Gov-
ernment experts but to everybody
who is concerned in the industry.

Shri Ranga: Then, why do they not
come down?

Shri Jaipal Sjngh: The hon. Minis-
ter has been pleased to indicate that
there is an ambit of their satisfaction,
but he refuses to disclose a definite
figure. What will satisfy Govern-
mant? Let us know that.

Shri Kanungo: I am not prepared to
bargain with any industry or trade at
the moment.

Pandit D. N. Tiwari: In view of the
abnormal rise in price of cloth, may
I know whether any steps are contem-
plated to levy some duty to mop up
their extra profit?

Shri Eanungo: No.

Shri Hem Barua: The hon. Minister
has said in fact that the textile indus-
try cannot go against the wishes of
Government; and at the same time,
very recently, the hon. Minister has
also said that the co-operation of the
textile industry towards the regulation
of the prices of textiles is not ade-
quate. If that is so, may I know what
steps Government propose to take so
that the co-operation might be ade-
quate?

Shri Kanungo: As I said, if the re-
duction in priceg is not to our satis-
faction, then we shall have to take
steps according to law.
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Shri Hem Barua: May I make a
submission? The hon. Minister of
Commerce and Industry has said that
the co-operation in the matter of
reduction is not adequate. Yet, the
Minister of Commerce says, ‘If it is
not adequate..” and so on. What is
this? The Minister of Commerce and
Industry says that it is not adequate,
definitely, but the Minister of Com-
merce is in doubt.

Mr. Sr~aker: Order, order. The
question is clear, and the answer
also is clear. Hon. Members want
Government to commit themselves to-
day, here and now, as to what price
they are expecting, and what redue-
tion they are expecting. On the other
hand, the hon. Minister does not want
to take that step or to disclose it to
the House or even to the textile indus-
try, but he watns to leave it to them;
Government have got their own
norms, and they have certainly got
some idea as to how far they should
go. If the textile industry people go
to that extent, then Government do
not want to make them feel as if they
have been compelled but allow them
to decide it for themselves; but if
they do not do it to the satisfaction of
Government, then Government will
interfere. The answer is clear. T am
not going to allow any more sugges-
tions regarding this matter. The
matter is clear.

Shri S. M. Banerjee: The hon.
Minister has stated that the control
of prices by Government would
actually amount to a wholesale con-
trol. In view of the fact that the
prices have risen irJ the past, may I
know  whether Government will
compel the mill-owners to stamp the
prices on the cloth? This is a very
feasible suggestion.

Shri Kanungo: That is cne of the
steps. We do not want to take it in
isolation. If we resort to statutory
controls, then we shall have to think
and act in conjuction with warious
other steps,

Shri C. K. Bhattacharya: May 1
draw the attention of the hon. Minis-
ter to the reports in the Calcutta
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press that the contracted textile goods
are not being withdrawn from the
railway sidings, thereby creating am
artificial famine of textiles on the
eve of the Puja?

Shri Kanungo: No. There was some
hesitation about three weeks back
about lifting of the stocks, but stocks
in movement and stocks in trade are
moving.

o vwfag Wi awl A1 g
&7 ag faare  fF teus A @ F o1
WTT & HIT IqE q1F FEq F AT AT TG
Fq7 98 98 9fom § #9% F wig <@
F fad meav & 7
st w0 R8s AT s
figa semdr ) smgnaa g fF
qams, PAUE F AntT FEE 49 Wi
It afm R Em AT §
it Tfag i awi oA fdga
fF ar AT 3z w31 9 g 5 wAd-
o= &1, Frz F1, AT @ AA F FrOU
FIRFNF ARSI 8YS A FRF Y
w17 4 HYT IqF a1 o7 FreA F WA
W IwTHEM AN FRF AT @&
T, T AEA Fr 4g faEa g !
st s 4T Fg R FoweA
#Y WrEw OF o Ag) &, aga A NI E,
aaafaferdy Y 9 & 1 g7 o, =,
REXE FY AT HY AT THAT F |
Shri Harish Chandra Mathur; Is
the hon. Minister aware that ewven
the Chamber of Commerce of Bihar
has passed a resolution that in the
absence of a decision from Govern-
ment, ihe prices of cloth will range
high during the Puja period, because
no purchase can be made now,
and if any purchases are made they
will be at the prevailing higher rates,
and so the reduction will not be re-
flected during the Puja and Diwali
periods? What are Government doing
about it?
Shri Kanungo: In fact, the con-
tracts are 10 per cent lower than the

October prices, and the stocks are
moving.
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Some Hon. Members rose—

Shri Raghunath Singh: 17 minutes
have been spent on one question only.

Mr. Speaker: Now, next gquestion.
We have already spent about 17
minutes on this question.

Recommendations of Wage Boards

1 Shri Rtm Krishan Gupta:
| Sardar Igbal Singh:

Shri A. M. Tariq:

-Shri 8. M. Banerjee:

Shri S. A. Mehdi:

Shri Jadhav:

Shri Pahadia:

Dr. Ram Subhag Singh:

Shri Muhammed Elias:

Shri Tridib Kumar

Chaundhuri:

Shri P. C. Borooah:

Shri Narayanankutty

Menon:

Shri Parulekar:

Dr. Samanisinhar:

Shri Hem Baruma:

Shri Indrajit Gupta:

Shri Rajendra Singh:

Shri Jagdish Awasthi:

LShri Palaniyandy:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No. 1783 on the 28th April, 1960 and
state:

(a) whether Government have
received progress reports regarding
implementation of the recommenda-
tions of the Wage Boards for Textile
and Cement Industries in individual
factories;

(b) if so, the details thereof; and

(c) at what stage is the proposal to
set up a Tribunal to decide the dis-
putes arising in the course of imple-
mentation of the recommendations of
the Wage Boards?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes.

S ——

871,

(b} A large number of cotton iex-
tile mills have agreed to implement
the recommendations. The cement
factories are also taking mnecessary
dction in the matter in consultation
with labour unions.
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(¢c) The need for setting up a Tri-
bunal has nct arisen. If any disputes
arise in the course of implementation
it will be for the Governments con-
cerned to deal with it appropriately.

Shri Ram Krishan Gupta: May I
know whether it is a fact that some
factories in the Punjab have been
exempted, and if so, on what grounds,
and what special procedure is being
adopted in their case?

Shri Abid Ali: No special proce-
dure is being adopted in this matter.
Such of the mills as were closed were
taken care of in this respect by the
wage board report itself, and, there-
fore, there will not be any difficulty.

Shri S. M. Banerjee: May I know
whether it is a fact that the textile
mill-owners in Andhra Pradesh and
West Bengal have not yet implemented
the recommendations in any of the
mills, and if so, what steps have been
taken by Government in this behalf,
and what specific objections have been
put forward by the mill-owners to
the implementation of the recommen-
dations?

Shri Abid Ali: Some of the mills in
Andhra Pradesh have agreed i{o pay,
and the Government of West Bengal
are taking necessary steps in regard
to the mills situated in their area.

Shri 8. M. Banerjee: May I know
whether it is a fact that in UP, at
the tripartite conference, only the
mills in Kanpur, Saharanpur and Modi-
nagar have agreed to implement this
report, and if so, what steps have
been taken to get it implemented in
other areas of UP?

Shri Abid Ali: The UP Government
are doing the needful.

Shri Prabhat Kar: The hon. Minisier
has stated that in West Bengal, no
mill has up till now implemented the
recommendations of the Wage Board.
May I know how much more time
will be given to the employers to take
a decision about the implementation
of the recommendations, and if they
fail, what steps are going to be taken?
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The Minister of Labour and Employ-
ment and Planning (Shri Nanda):
Very recently, I placed myself in
touch with the Chief Minisier of West
Bengal and reminded him that he had
undertaken to invite the representa-
tives of the parties and to bring about
a settlement on this matter and to
secure the implementation of the
recommendations of the Wage Board.
He held a conference, and he thought
that this would be carried out, and
the implementation would start. But
it has taken some time. So, again,
two days ago, 1 consulted him, and he
said that he had hoped that this would
have gone on. He is again going to
make enquiries and ask the people
concerned to see that it is expedited.
1 hope it will be done; if it is not
implemented for a considerable time,
we ghall take further steps.

Shri K. N. Pandey: Is it a fact that
the implementation of the recommen-
dations of the Cement Wage Board
has been delayed because Gowvern-
ment authorities have referred the
matter for clarification to the Ministry
of Labour here, and if so, how far the
matter has gone, and what steps are
being taken to see that the recommen-
dations are implemented?

Shri Abid Ali: About cement, we
had a tripartite conference nf this
particular industry recently, and,
there, agreements were reached in
consultation with the union represen-
tatives and accordingly, action is
being taken.

Shri Damani: May I know the
State-wise percentages of increase in
the wage bill due to implementation
of the Wage Board's recommenda-
tions?

asnri Abid Ali: That is in the Report
of the Wage Board. The hon. Mem-
ber can find out from there.

Shri Damani: I wanted to know the
percentage of increase in the wage
bill consequent on the implementation
of the Wage Board's recommenda-
tions? '
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Shri Abid Ali: The figures have not
been issued. For calculation purposes,
I have referred the hon. Member to

the Report.

=t wmfag wrk wwf : e -
T F WA §8 Exerge fHew &
o F, frr & F7x i wfoar @ gE
q, 3w a7 fewfot = oWy
¥or faarasta | Ty a1 1 59 T
& wroamy @fF I § o far ¥ o
X AT AAZA T AA AX A€ ¥
fewrfoit & sacemdt a off s
T R, ITF AT H T v w7 @
¢

st Wiy wel : §t FToET I
ar firg & X ¥ Sheet &Y <@ &, i
R g qfewa § wife agi A ¥
WA N GEHERa<§ I
RN I @A AT AT Y
T A9 RE T OF § 9T AR
T F A A graw ag  fr
gﬁ;wiﬁﬂqﬂmaarﬁfua

1

Shri Hem Barua: May I know whe-
ther it is a fact that the Bengal Mill-
owners' Association has demanded of
Government that there should be no
implementation of the Wage Board's
recommendations towards a rise in
wage and dearness allowance until
there is implementation simultan-
eously of +the recommendations
towards rationalisation of the indus-
try? 1If so, what is the reaction of
Government to this attitude?

Shri Nanda: This is not a question
which has arisen only in that area.
It arose in other States also and it
has been settled. It is not that the
whole programme of rationalisation
has to be carried out, but some kind
of understanding has to be reached
and it was not very difficult to bring
that about in other places. It should
not be difficult there also.
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Shri Ramanathan Chettiar: May I
know whether Government are setting
up separate Wage Boards for tea,
coffee and rubber or are they setting
up one Wage Board for all the planta-
tion crops?

Shri Abid Ali: According to the
decision taken in the conference in
consultation with the employers and
employees’  representatives, there
would be separate Wage Boards for
these, one for tea, one for coffee and
one for rubber,

st Tmfeg W awt © A T
F% FEET F q F i qr | i
warer ag g & o Foam 7 & s
o7 ¥ 29T TG A faork A
oY, forad art § siw s oY,
Mfeferar & gafes oa% a2 F q7
e A fawfet F sare wwa Fon
fararit v T @1 Afem w &
FICAT 9T @ & ofga fHdt Forard
%1 frserfeat #Y 57 FTeEET F awAF
TE A T g 1 & S wrga g e
FEARF AR A IR ?

st Ty ;WX QEY grem der &Y
€ &, W BEIT B @ 8, a 9@ 9
W TET T TH 'AT F ATE AT
Ffarer w4 |

Shri K. N. Pandey: May I know
whether the representative of the
Government cement factory in UP had
participated in the tripartite confer-
ence? If so, had he assured that it
would be prepared to implement the
recommendations?

Shri Abid Ali: Yes, the UP Govern-
ment representative was also present
when the decision was taken. How-
tver, he did not raise any abjection
SO far as this decision was concerned.
During the discussion, he placed the
UP Government’s point of view.

Shri Sadhan Gupta: May I know the
numbers respectively of the cement
and textile factories which have not
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implemented the recommendation
and the number of employees involv-
ed in each case?

Shri Abid Ali: Out of 480 mills,
about 50 are under investigation. Out
of the remaining, I think 300 hsave
agreed to implement it.

Shri §. M. Banerjee: ‘The hon.
Minister stated that if the millowners
did not implement it within a reason-
able time, further steps would be tak-
en. 1 want to know what actually is
the denition of ‘reasonable time’ and
what further steps will be taken if
they do not implement it, and whether
those steps will also be legal

Shri Nanda: The position is that it
is not simply making the mills pay
the inerease in wages and dearness
allowance through some process or
another. But there are other recom-
mendations of the Wage Board which
cannot be made a subject-matter of
legislation. Therefore, the effort is to
see that the parties come to an under-
standing regarding those matters,
rationalisation etc. They are trying
to secure that. That hope is progres-
sively being realised in one or two
places. I hope that will also be done.
Then will remain the question of a
residual number of concerns where
for one reason or other they are not
making the payments now. We will
try to persuade them. If we fail in
that. then such action as may create
the necessary sanction will be taken.

Shri Hem Barua: May 1 know
whether in case the millowners of
South India, West Bengal and some
millowners in UP also fail to be con-
vinced of the arguments of Govern-
ment, as they seem to be, the Gov-
ernment propose to  promulgate an
Ordinance to enforce the Wage Board’s
decision?

Mr. Speaker: Order, order.
Shri Nanda: I have answered that.

Mr. Speaker: Question No, 872, Shei
Vidya Charan Shukla.

Shri Sadhan Gupta: Question No.
903 may also be taken up with it.
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Shri Vidya Charan Shukla: They
are separate. 1 think they should not
be clubbed together.

Shri Sadhan Gupta: Ii refers to the
same matter,

Mr. Speaker: Has the hon. Member
any objection to answering them to-
gether?

The Deputy Minister of Rehabilita-
tion (Shri P. §, Naskar): No objec-
tion.

Shri Vidya Charan Shukla: One is
about the bad working of {iractors
and the other is about the good work-
ing of tractors.

Mr. Speaker: What is his difficully,
if the Minister is prepared to answer
them together? We will assume that
we have reached gquestion No. 903.
Does he not want to put the question?

Shri Vidya Charan Shukla: I want
to put question No. 872. The other
question is not to be put.

Mr. Speaker: All right. It will not
be answered.

Shri 5. M. Banerjee: Can he do so?

Mr. Speaker: I cannot force an hon.
Member to put a question.

Shri Hem Barua: The question has
been put down in the list of questions.
Now it cannot be done.

Mr. Speaker: I am really surprised
that after so many years of presence
in Parliament, the hon, Member does
not understand this. If an hon. Mem-
ber does not get up to put his gques-
tion, am I to put the question? It is
open to a Member who has tabled a
question to keep quiet. Then he
won't be called. 1 will consider, when
he is present here and does not put
question, whether the printed answer
should be published or not. 1 will
score out that also. I would not
allow him the advantage of having
his name published elsewhere in the
newspapers when he s physically
present here and refuses to put the
question. The printed answer would
not be published.
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Tractors at Dandakaranya Project

*872. Shri Vidya Charan Shukla:
Will the Minister of Rehabilitation and
Minority Affairs be pleased to stale:

(a) how many of the D B0 class
Japanese tractors of Dandakaranya
Project which went out of order, have
been put back to service;

(b) what is the total expense incur-
red in making them serviceable; and

(¢) what part of this expenditure
will be borne by the seller of the
machines?

The Deputy Minister of Rehabilita-
tion (Shri P. S, Naskar): (a) Seven,
out of the eight D-80 tractors, that
went out of order were repaired and
put back into service.

{(b) The repairs were carried out
by the Director General of Ord-
nance Factories, who supplied the
tractors.

(c) The expenditure is to be borne
by the supplier.

Shri Vidya Charan Shukla: The
answer to part (b) concerning the
total expenditure in making them
serviceable, has not been given.

Shri P, 5. Naskar: As I said, the
expenditure is borne by the supplier,
the DGOF. We have no information
as to how much expenditure they
have incurred.

Shri Vidya Charan Shukla: May I
know for what time these tractors
which were out of order were
immobilised?

Shri P. 8. Naskar: They were
immobilised for a certain number of
days. They were required on the site.
They were not taken out of the site.
I presume not much time was taken
for the repairs.

Shri Jaganatha Rao: What exactly
are the defects in these tractors?

Shri P. S, Naskar: A little bit of
mechanical defects, consumption of
air cleaner oil and consumption of
engine oil, more than usual ete.
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Shri P. K. Deo: Some time back we
were told that some of the tractors
supplied by the Defence Ministry to
the Dandakaranya Project also went
out of order. May I know if the

repair charges for these were borne
by the Defence Ministry?

Shri Mehr Chand Khanna: I have
made a detailed statement in this
House in regard to these tractors
where I have put the entire position
before the House. We have bought
these tractors—a very large number of
them. They cost us about a crore of
rupees. Some of them did go out of
order and are being repaired. We are
getting, I won't say very satisfactory
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performance; but that is not unsatis-
factory either.

Shri Vidya Charan Shukla: The
hon, Minister said that he did not
have the information, about the
repairs. Will the hon. Minister col-
lect the information and lay it on the
Table of the House?

Shri Mehr Chand Khanna: 1 will
only collect information about what
I have to pay. If it is being paid by
the DGOF I am not concerned with
it.

Synthetic Drug Plant at Sanatnagar-

Shri -1!; R. Muniswamy :

*873.{ Shri Rami Reddy:

{Shri Madhusodan Rao:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question No.
2821 on the 28th April, 1960 and state:

(a) whether a final decision in
regard to the setting up of ihe
Synthetic Drug Plant at Sanatnagar
in Andhra Pradesh has since been
taken;

(b) when the plant is likely to be
set up;

(¢) whether any preliminary steps
have been taken for the seiting up of
the plant; and

(d) if so, what are they?

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). A con-
tract has since been placed with
Messrs Technoexport of Moscow for
the preparation of the detailed project
report for establishing the Synthetie
drugs projects at Sanatnagar in
Andhra Pradesh, The detailed pro-
Ject report is expected to be received
by June 13961.

Shri N. R. Muniswamy: May I know
whether it will be in the public sector
or the private sector and what is the
estimated amount?

Shri Manubhai Shah: In the public-
sector. The investment will be about
Rs. 12 crores.
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Shri N. R. Muniswamy: May [ know
the target of production?

Shri Manubhai Shah: The target of
production is 850 tons of synthetic
-drugs which will include a number of
vitamins, a number of synthetic drugs
like analgesis and sulpha drugs.

Shri Nanjappa: I want {0 know
‘what are the synthetic drugs—which
are now imported—which will be
produced at the initial stages?

Shri Manubhai Shah: As I said the
synthetic drugs will be those belong-
ing to the family of vitamins, thizols
and analgesis. Their annual import,
at the present moment, would not be
more than Rs. 2 to 3 crores; and,
as the Public Health services in the
country are expanding we are plan-
ning for our future requirements
also.

Agartala Displaced Persons Demands

=
(Shri S. M. Banerjee:

*B74. Shri Bangshi Thakur:
{_ Shri Muhammed Elias:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

{a) whether the displaced persons
in Agartala (Tripura) placed some
demands before the Government of
India;

(b) what were the demands;

(c) Government's reaction to those
demands; and

(d) whether any refugee leader died
as a result of hunger strike?

The Deputy Minister of Rehabilita-
tion (Shri P. S, Naskar): (a) to (c).
It is assumed that the Hon'ble Member
is referring to the demands by dis-
placed persons in Tripura leading to
the hunger strike in April|May, 1860.
A statement is placed on the Table of
the Sabha. [See Appendix III, annex-
ure No. 28.]

(d) One of the hunger strikers ex-
pired in the V. M. Hospital, Agartala,
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on the 20th May, 18680, It may be
added that he had given up the hunger
strike on the previous day.

Bhri S. M. Banerjee: May I know
whether it was a fact that it was
known to the authorities that the
hunger strike was going to be with-
drawn; and despite that the police
people dragged this gentleman, Mr.
Bishambar Namodar to the police
custody where he actually died? May
I know whether it is also a fact that
no enquiry was instituted into this
case?

The Minister of Rehabilitation and
Minority Affalrs (Shri Mehr Chand
Ehanna): This is a law and order
question concerning the Tripura Ad-
ministration. The Ministry of Reha-
bilitation is not concerned with it.

Mr. Speaker: That does not arise
out of this question. (Interruptions).

Shri Hem Barua: In view of the
fact that Minister categorically said
that this gentleman died in hospital, I
wish to say that there is another side
to the picture. He did not die in the
hospital; he died in the police station
in police custody.

Mr. Speaker: Did he die in the
police station or police custody?

Shri P, S. Naskar: As we were in-
formed by the Tripura Administration,
he died in hospital.

Mr. Speaker: There is a contradic-
tion.

Shri 8. M. Banerjee: My submission
is this. This gentleman was on
hunger strike and was dragged by
the police, taken to police custody
where he died.

Mr. Speaker: That is all right; the
Minister does not admit it.

Shri Bangshi Thakur: May I know
whether it is a fact that the partiy
which sponsored the hunger strike
and to which the deceased belonged,
did allow one private doctor to attend
them but did not allow the govern-
ment doctor to attend them though
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the condition of some of the hunger-
strikers was very serious?

Shri Mehr Chand Ehanna: There is
no information. My Ministry is not
concerned with this internal matter.

Shri C. K. Bhattacharya: Among
the demands of these persons was one
for the inclusion of certain categories
of persons among the displaced per-
sons; and the statement says that the
Ministry has not found it possible to
include them amongst displaced per-
sons. Will the hon. Minister say why
it has not been found possible to in-
clude them according to the demands
of the people?

Shri Mehr Chand Khanna: We have
a definition of ‘displaced person’, as
one who comes from East Pakistan or
West Pakistan either on account of
disturbances or the fear of distur-
bances after a particular date. Now,
a large number of people have been
in Tripura all this time and those
who were displaced persons have
been classified as such; and they have
been given rehabilitation assistance.
Now, if a man comes after 8 or 10
years and says that he is a displaced
person and his name has not been
taken, I am not prepared to consider
that position.

Shrimati Renu Chakravartty: In the
statement it is said that one of the
main demands was a certain proposal
for the development of the area.
According to the survey report of
1957, with most of the agriculturists
who have been given land, irrigation
is one of the main problems and the
land cannot still be cultivated. May
I know whether Government in its
residuary problem has allocated money
for the irrigation of the areas where
these agriculturists have been put and
are not able to eke out an existence?
If so0, what is the allocation of money?

Shri Mehr Chand Khanna: In Tri-
pura there are two kinds of lands,
the lunga lands and the tila lands.
The lunga land is not available be-
cause it is already under cultivation
It is the tila land that we are trying

BHADRA 8, 1882 (SAKA)

Oral Answers 5572

to bring under cultivation through
terrace cultivation. Whenever a
scheme is received which is complele
in all respects, that is sanctioned by
the Government of India. I may ada
for the imformation of the hon.
lady Member and the House that
the refugee problem in Tripura has
been examined in consultation with
the Tripura Administration; and
whatever demands there are, they are
being considered.

Bhrimati Renu Chakravarity: My
question was specific. I wanted to
know what was the amount that has
been allocated for the irrigation of
the lands which have been given to
the displaced persons and how many
irrigation schemes have been sanc-
tioned.

Shri Mehr Chand Khanna: I could
not answer off-hand. If a separate
question is put I shall be glad to
answer it.

Shri §. M. Banerjee: In the state-
ment it is said that as regards the
question of remission of loans, Gov-
ernment cannot agree to wholesale
remission; but recovery of loans are,
however, not pressed in cases where
such proceedings would cause acute
hardship to the loanees concerned. I
want to know whether any assess-
ment has been made and what is the
number of those loanees in whose
cases the recovery would result in
acute hardship, as ascertained by this
assessment. Has he ascertained the
number?

Shri Mehr Chand KEhbanna: The
total amount of loan advanced in the
eastern region is roundabout Rs. 48
crores. The amount due today is over
Rs. 21 crores; and the amount realised
is only Rs. 68 lakhs. That is less than
3 per cent. (Interruptions). Let me
finish my answer. That will show
that as against a demand of Rs. 21
crores we have only realised Rs. 68
lakhs—that is less than 3 per cent.
That will show that w. are avoiding
any kind of hardship.
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Shri Bangshi Thakur: On a point of
order? How is it that our Minister is
not furnished with proper answer?
He died in hospital and a private
doctor attended upon the party. The
party allowed the Government doctor
to attend on him at the last moment.

How is it that he does not know
that?

Mr. Speaker: Very well. If he does
not know it, how is it a point of
order? There is no point of order.
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Shri Thimmaiah: May I know whe-
ther the scheme will be extended to
other places where these industrial
estates are established?

Shri Abid Ali; That is the intention.

Shri B. K. Gaikwad: How much is
the Government going to spend on
these quarters and what rent will be
charged from the labourers?

Shri Abid Ali: Co-operative socie-
ties will be given 25 per cent. subsidy
and 65 per cent. loan and the State
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Governments 50 per cent. loan and 50
puer cent. subsidy. So far as the
employees are concerned they will be
given 25 per cent. subsidy and 50 per
cent. loan. The amount of course is
big.

Mr. Speaker: What is the rent?

Shii Abid Ali:
been fixed yet.

The rent has not
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Co-operation between India and
Indonesian Armies

( Shri Raghunath Singh:
«gz;. | Shri Ajit Singh Sarhadi:

) Shri P. K. Deo:

| Shri Bishwanath Roy:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that an
agreement for co-operation of Indian
and Indonesian armies was signed on
the 3rd June, 1960 at Djakarta; and
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(b) if so, the terms of the agree-
ment?

The Parliamentary Secretary to the
Minister of External Affairs (Shr
Sadath Ali Khan): (a) and (b). Ar
agreement between India and Indo-
nesia was signed on the 3rd June,
1960. The substance of this agree-
ment was given in a press-note issued
that day. A copy of this press-note is
placed on the Table of the House
[See Appendix III, annexure No. 29].

The scope of assistance and co-
operation in the agreement excludes
activities in the operational field.

Shri Raghunath Singh: May I know
whether the agreement has been im-
plemented or not?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): It is an agreement which has
partly been implemented. In fact the
agreement was a recognition of the
fact that something to that effect was
being done. Our officers were train-
ing their Air Force people or Asmy
people. That has been done.

Shri Raghunath Singh: How many
Indians and Indonesian officers have
been attached to each wing of our
Forces at present?

Shri Jawaharlal Nehru: I canno
say. It is a question of training.
do not think there is any large-scale
attachment,

Shri P. K. Deo: From the state
ment we find that the agreement pro-
vides for the attachment of officere
and training of selected Army per-
sonnel of one country with the Army
of the other country. May I know
how many Indonesian officers are
actually being trained in this country
and how many vice versa.

Shri Sadath Ali Khan: Tt is the
same question.

Shri Brajeshwar Prasad: Will a copy
of the agreement be placed on the
Table of the House?
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Shri Raghunath Singh: That has al-
ready been placed.

Shri Bishwanath Boy: May I know
whether any organisation would be
set up for efficient implementation of
the agreement?

Shri Jawaharlal Nehru: [ cannot
understand this question. It is a very
simple matter. Some ef their soldiers
and airmen come here and they are
attached for six months or a year and
they go back after some training or
sometimes they go to military acade-
mies, It is a very normal thing which
is done even without an agreement.

Mr. Speaker: Next question.
Shri Jaipal Singh rose—

Mr, Speaker: I will allow him on
some other question. 1 have called
the next question.

Shri Jaipal Singh: I want to put a
supplementary on this question, Sir. I
tried to catch your eye.

Mr. Speaker: So many caught my
eye,

Shri Jaipal Singh: I was unfortu-
nate.

Mr. Speaker: Very well. If it is
such an important question which
has not been asked, he may put it.

Shri Jaipal Singh: We have agree-
ment in regard to all the three Arms.
Obviously, it is of financial benefit to
us. Is the hon. Prime Minister in a
position to tell us what the financial
benefit is as far as we are concerned?

Shri Jawaharlal Nehru: There is no
financial benefit to us in this.

Jha Committee

*878. Shri P. K. Deo: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether the Jha Committee re-
commended to the Government a re-
duction of Rs.500 in the price of the
cars manufactured in India;
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(b) if so, whether there has been
any actual reduction in the price of
cars;

(¢) whether the manufacturers of
the ‘Fiat' car announced a reduction
of Rs. 200 in the selling price of
‘Fiat' car; and

(d) whether the manufacturers of
‘Hindustan' car and ‘Standard' car
have shown any gesture in this re-
gard?

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). A
statement is laid on the Table of the
Sabha. [See Appendix III, annexure
No. 30.]

Shri P. K. Deo: From the state-
ment we find that the manufacturers
of Fiat and Standard cars had already
reduced their prices. What s stand-
ing in the way of the Hindustan
motors reducing their prices? Four
months have already clapsed.

Shri Manubhai Shah: This reduc-
tion, as could be seen from the state-
ment is not related to the recommen-
dations of the committee. The com-
mittee had specified certain prere-
quisites which have not yet been ful-
filled. We do hope that when these
are fulfilled the price reduction will
take place.

Shri P. K. Deo: What are the con-
ditions to be_ tulfilled?

Shri Manubhai Shah: They are
given in column 3. Plants and
machinery required for the full capa-
city production have got to be import-
ed and the foreign exchange required
for that to be granted.

Sbri P. K. Deo: The same condi-
tion applied to Fiat also. Even though
Fiat and Standard have reduced their
prices, Hindustan has not reduced its
price.

Shri Manubhai Shah: As indicated,
it was a voluntary cut accepted by
them and we hope that everybody
who could afford to reduce the price
would reduce the price. But it has
nothing to do with the committee's
recommendations.
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Shri Mohammed Imam: In fixing
the price of various cars manufactur-
ed by various manufacturers, what is
the margin of profit allowed to each
manufacturer?

Shri Manubhai Shah: This is a case
of reduction—not of increase and
about the margin of profit, it is well
known that many of the factories
have not been declaring any dividend.
The industry is only now turning the
coTner.

Shri Sadhan Gupta: Since the re-
duction by Fiat and Standard shows
that there is scope for reduction irres-
pective of the recommendations made,
have the Government made an effort
to persuade the Hindustan also to
follow suit with at least a small re-
duction, pending the implementation
of the recommendations?

Shri Manubhai Shah: It has al-
ready been pointed out in my answer
that this reduction took place in-
dependently of the Committee's exa-
mination., When we implement the
committee's recommendations both
from the side of the industry and of
the Government, I am quite sure that
the price will be reduced.

Shri Harish Chandra Mathur: The
committee has recommended that
there should be free competition rather
than have these fixed prices? What
steps are being taken to sce that there
is free competition?

Shri Manubhai Shab: The com-
mittee had made no such recommen-
dation. At every stage the price con-
trol of the cars must continue,

Mr. Speaker: Next Question,

Shri Sinhasan Singh: Sir, I may
be allowed to put one supplementary.

Mr. Speaker: The hon. Member
rese late. I have already called the
next question. I would like to give
one general suggestion to all hon.
Members. Whoever wants to catch
my eye with respect to supplemen-
taries, as soon as the main guestion is
answered all of them will rise in their
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seats. I will note all who have risen
and give them an opportunity. After
I come to the last name among them
if some other hon. Member wants to
put a supplementary then, I will
pass on to the next question.

Raja Mahendra Pratap: Sir, Jet
them have cards like this showing
their division numbers. It is enough
that you call them by their numbers.

Shri Ranga: Sir, how will you be
able to remember all of them, all
those who get up? How will you
remember which of us got up and
which of us did not get up?

Mr. Speaker: We will see. Shri
Sinhasan Singh—

Zhri Sinhasan Singh: What has
happened about the manufacture of
small cars. The Jha Committee was
appointed specifically to go into the
gquestion of production of small cars.
May I know what has happened to
its report? May I know what steps
the Government are taking to imple-
ment the suggestions contained there-
in? May I also know whether the
Government have given any contract
to any firm for the manufacture of
small cars or the Government them-
selves are going to undertake this job?

Shri Manubhaj Shah: Sir, I inswer-
ed this question last week, you will
remember, saying that I expect to lay
the decisions of the Government on
the full recommendations contained
in the report within this week or early
next week.

Inspection Cell in Japan

+

[ Shri R. C. Majhi:
*879. { Shri Subodh Hansda:
| Shri 8. C. Samanta:

Will the Minister of Works, Hounsing
and Supply be pleased to state:

(a) whether Government  have
examined the gquestion of establishing
a permanent Inspection Cell of
DGS & D in Japan; and

(b) how many officers were deputed
to Japan for inspecting the articles.
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purchased such as, Railway Tyres,
Tin-plates, Steel for wagons etc, dur-
ing the last year?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) Yes. Government orders
sanciioning the setting up of a per-
manent Inspection Cell in Japan nave
already issued.

(b) No officer was sent ‘o Japan
from India last year to reinforce _he
personnel already stationed there.

Shri R, C. Majhi: May I know what
are the main considerations for estab.
lishing an Inspection Cell in Japan?

Shri Anil K. Chanda: Considerable
purchases are being made in Japan
for Government requirements. For
instance, recently we have entered
into a contract for the purchase of
83,500 tons of rails costing Rs. 3 crores.
There are outstanding orders worth
about Rs. 60 lakhs from the Iron and
‘Steel Controller’s Department.

Shri Damani: May I know whether
the Government is considering the
question of attaching similar Inspec-
tion Cells in other countries from
where we are importing huge quan-
tities of different items?

8hri Anil K. Chanda: At the mo-
ment there is no other proposal be-
fore Government for opening new
inspection cells.

Raja Mahendra Pratap: Will it not
be better to ask some Japanese to
work together with us in doing this
work? Will it not be better to asso-
ciate some Japanese with the inspee-
tion party?

Shri Anil K. Chanda: The officers of
the Cell would be India-based—that
is, they would be sent out from India
—Dbut so far as the junior appoint-
ments in the office are concermned they
may be from the local personnel.

Shri S. C. Samanta: May I know
‘whether this Cell will be a part and
parcel of the Indian Embassy there or
it will be a separate establishment?
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Shri Anil K. Chanda: It is a separate
establishment but generally under the
supervision of the Embassy there.

Shri S, C. Samanta: May I know
how far the present Embassy is help-
ing this department?

Shri Anil E Chanda:
Sir, to the extent possible,

Naturally,
Indo-Pakistan Agreement on Shrines

_+_
880 ( Shri Daljit Singh:
7\ Shri Ajit Singh Sarbadi:

Will the Prime Minister be pleased
to state:

(a) whether there has been any
further progress about the implemen-
tation on the Indo-Pakistan Agroe-
ment of May, 1955 for holding the
meeting of the Joint Committee in
order to arrive at a settlement about
the protection of holy =shrines and
maintenance of their -sanctity; and

(b) what further steps Government
propose to take to reach an agreement
on the subject?

The Parliamentary Secretary {o the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b). The
Government of Pakistan have not yet
accepted the Government of [ndia’s
invitation to the second meeting of
the Indo-Pak. Joint Committee on
shrines which was scheduled to be
held in Delhi. The High Commissioner
for India is pressing the Government
of Pakistan for their final reply.

Shri Daljit Singh: Mav I know
whether the Government of India is
aware of the fact that repairs are not
being done to these shrines even
though the Pakistan Government is
collecting all the income from the pro-
periies attached to these holy shrines?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): 1 have not quite understood
the question, Sir. He has given some
information and asked us whether we
are aware of it. We are partly aware
of it, partly not.
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Transport Policy and Co-ordination
Committee

+
Pandit D. N. Tiwari:
*882. { Shri A. M. Tariq:
LShri Harish Chandra Matbhur:

Will the Minister of Planning be
pleased to state:

(=) whether Neogy Committee on
Transport Policy and Coordination
set up by Planning Commission has
submitted its report;

(b) if so. the main findings or sug-
gestions of the Committee;

(c) if not, whether any interim
report will be submitted by the Com-
mittee; and

(d) whether the report of this
Committee will be available before
the Third Year Plan proposals in res-
pect of transport are discussed and
finalised by Parliament?

The Deputy Minister of Labour and
Employment and Planning (Shri
L. N. Mishra): (a) No, Sir.

(b) The guestion does not arise.

(c) The Committee proposes to
make an interim Report by the end
of this year.

(d) As the problems entrusted to
the Committee require certain detail-
ed investigations which would neces-
sarily take a long time to complete,
it is difficult to say at this stage when
the Committee will be in a position
to submit its final Report, The
interim report of Committee, however,
is expected to be available before the
Third Five Year Plan comes up for
discussion in Parliament next year.

Pandit D. N. Tiwari: May I know
whether the Committee is also consi-
dering the question of co-ordination
between rail and road transport?

Shri L. N, Mishra: Certainly, Sir,
all aspects of transport have to be
taken into consideration, not only
rail transport but also the traditional
m-~thods of transport like boats and
bullock.-carts.
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Shri Harish Chandra Mathur: May
I know if the Committee has given
any indication as to the programme
of work which they have chalked out
for thomselves; if so, what are the
points which they propose to cover in
the interim report and whether they
will be helpful to the Government?

Shri L. N. Mishra: The Committee
has to do a very complicated nature
of work. They are having surveys
and collecting data. They are having
some gample surveys. They have
selected some railway lines and some
routes of road transport for the pur-
pose. They are also in touch with the
State Governments. So far as the
submission of the report is concerned,
as I submitted earlier, we expect the
interim report by the end of this year
—that is, December, 1960.

Shri Harish Chandra Mathur: My
qguestion was about the interim report.
I wanted to know whether Govern-
ment have asked the Committee to
draw up certain specific points which
will be helpful to them or given some
indication about it. What is the pur-
pose of the interim report?

The Deputy Minister of Planning
(Shri S. N. Mishra): In the interim
report what is intend-d is that there
should be factual data collected so
far and the broad issues arising out of
them. Nothing further is intended in
that report. The Chairman of the
Committee do~s not want to make any
recommendations on the basis of in-
adequate factual data available so
far.
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Export of Tea

+g%3, Shri Assar: Will the Minister
of Commerce and Indusiry be pleased
to state: °

(a) whether it is a fact that Indian
tea industry faces severe competi-
tion in the tea markets abroad;

(b) if so, the reasons therefor;

(c) whether Indian Tea Board have
opened Tea Cenires in London, and
other important cities to popularise
Indian Tea; and

(d) if so, the names of the places
and results achieved by these
centres?

The Minister of Commerce (Shri
Eanunso): (a) and (b). The world
market for tea is inevitably a compe-
titive market, with world production
just balancing consumption and some-
times tending to outpace it. But by
and large our quality teas have main-
tained their position. The competition
is more severe in respect of our com-
mon teas as world supply of common
teas is in excess of demand.

{r) and (d). The Tea Board have
set up promotional units with ftea
promo‘ion officers in charge of them
in U.S.A., Australia and the UAR.
Promnotional units are shortly gcing
to be sot up in the UK. and Germany.
A Tea Centre will be shortly opened
in Cairo.

Shri Assar: Mcv 1 know which is
the main countrv ihat competes with
Indian tea?

Shri Kanungo: All other tea-produc-
ing countries.

Shri Assar: May I know whether it
is a fact that Ceylon tea is popularised
by opening tea-houses abroad; if so,
may I know whether our Tea Board
will consider the question of opening
tea-houses abroad?

Shri Kannngo: We are opening tea-
houses where we think it necessary.
We are opening ome in Cairo. But it
all depends upon the particular market
and the particular country. In some
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places other forms of publicity will
be more useful than tea-houses.

Shri C. K. Bhattacharya: May I
know whether the competicion that
Indian tea is facing in foreign market
is frem foreign tea or foreign coflee?

Shri Kanungo: Both.

Shri Sadhan Gupta: Since the only
hope for Indian tea is to push qualily
tea in foreign markets, may 1 know
what steps are being taken to bolster
up export of quality ‘ea?

Shri Kanungo: Quality tea is main-
taining its position. We are more
anxious to push the common tea which
is facing severe competition. There
is not much competition in quality
teu.

Shri Hem Barua: In view of the
fact that the expanding tea industry
of East Africa poses a threat {o our
export so far as tea iz concerned, may
I know what specific steps the Gow-
ernment have taken to encourage the
export and increase our production
internally?

Shri Kanungo: We are taking steps
for increased production and main-
taining it. We are handicapped because
of the shortage of fertilizers and other
factors, But we are constantly lrying
to do so.

Shri Jaipal Singh: I think they are
charging excise duty which is from
six annas to eight annas per pound.
They are in a way deliberately handi-
capping Indian tea as against severe
competition that we are having to
face. Is that the position, and have
the Government examined the posi-
tion?

Shri R. Narayanasamy: May I
tion of the tea trade and we are cons-
tantly examining it and trying to
adjust ourselves.

Shri R. Narayanaswamy: May I
know why the Indian Trade Commis-
sioners and Commercial Counsellors
attached to our Indian Embassies in
foreign countries are lagging behind
to advertise properly and attract
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pecple in foreign markets for our tea,
the best in the word?

Shri Kanungo: As | have said, our
quality tea does not face much com-
petition, and as far as the Trade Com-
missioners are concerned, tea promo-
tion is not their business. The tea
promotion is entrusted to the Tea
Board. They report on economic con-
ditions and trade conditions which
include tea.

12 hrs.
SHORT NOTICE QUESTIONS

Aid from USS.R. for
Year Plan

S5.N.Q. No. 5. Dr. Ram Subhag Singh:
Will the Minister of Finance be pleas-
ed to state:

Third Five

(a) whether Government have re-
ceived any offer from the Soviet Union
of aid for the Third Five Year Plan;
and

(b) it so, whether it has been con-
sidered and finalised?

The Minister of Finance (Shrl
Morarji Desai): (a) and (b). Yes, Sir.
A statement giving the required in-
formation is laid on the Table of the
House.

STATEMENT

As the Hous~ is aware, the Soviet
Government offered a credit of 1500
million roubles (Rs. 180 crores) in
July last year as assistance for the
Third Five Year Plan and an agree-
ment was sign-d on 12th September,
1959. An additional Agreement was
signed with the Soviet Government on
12th February, 1960 in regard to the
Eftn.ieets to be financed under this cre-

2. In my statement of 3rd August,
1960 to this House on my recent tour
abroad, I made a reference to the dis-
cussions T had with the Leaders of
the Soviet Government. During these
talks in Moscow last July the ques-
tion of furthor Soviet economic assis-
tance for India’s Third Five Year
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Plan was touched upon.

3. The Soviet Government have
considered this question and expressed
their readiness to grant to India an
additional credit of 500 million roubles
(about Rs. 60 crores) to be utilised
towards the implementation of the
Third Five Year Plan. The Govern-
ment of India have gratefully accept-.
ed this welcome assistance.

4. The manner in which and the
purposes for which this credit will be
utiiised will be further considered in
consultation with the Planning Com-~
mission and discussed with the repre-
sentatives of the Soviet Government.

Dr. Ram Sobhag Singh: I have nod
received that statement. I went to
the Notice Office but I did not get
that.

Several Hon. Members: None of us
got it.

Dr. Ram Subhag Singh: On so many.
occasions such irregularities have oc-
curred and I want that such things
should be corrected.

Mr. Speaker: Very well; why was
it not placed in the Notice Office?

Shri Morarji Desai: It was received
probably late.

Mr. Speaker: I will make enquiries.
The hon. Minister will read out the
statement.

Dr. Ram Subhag Singh: The hon.
Minister just now said that the man--
ner in which the eredit will be utilis-
ed will be discussed by the Plannirng
Commission and the representatives
of the Soviet Government. May I
know whether this is going to be in
anyway different from the manner in
which the credit was utilised during
the second Five Year Plan or whether
the same procedure will be followcd?

Shri Morarjl Desai: I do not quite
understand. Tt will be utilised for
the third Five Year Plan for all the
projects which are thcre.

Shri Sinhasan Singh: May I know
the rate of interest that is charged on
the loan?
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S_hrl Morarji Desai: The usual rate
of interest for the Soviet Government
boans, which is 2} per cent.

Bhri C. D. Pande: In view of the
fact that the rouble has no fixed value
as such in regard to the purchasing
power in the outside markets in the
world and generally eight annas are
worth a rouble there, may I know how
the Government calculates that the
credit in roubles comes to so many
rupess? The hon. Minister said that
500 million roubles are equal to Rs. 80
crores. But in actual practice, in the
world markets, it is not equal to so
many rupees.

Shri Morarji Desai: The official rate
of the rouble is: one rouble is equal
to Rs. 1-2. But for the tourist traffic
in Russia, the official rate is: Re. 1
is equal to two roubles.

Shri C. D. Pande: For purposes of
purchasing power in the world mar-
kets, it is not so. After all, we do
not know whether it is possible ‘o
purchase thinggs worth Rs. 60 crores
with 500 million roubles.

Shri Morarji De:ai: That is what we
see. That is what is done because
generally similar prices in the wecrld
are taken into account when we make
these purchases.

Shri Ramanathan Chettiar: Only
Rs. 180 crores that was to be given
by Soviet Russia to us during the
second Five Year Plan has come. May
I know what amount out of it is uti-
lised or whether that is also included
in the help for the third Plan?

Shri Morarji Desal: The third Flan
is still to begin, and therefore it will
be used when it begins.

Mr. Speaker: He wants 1o knw
about the previous Flan.

Shri Ramanathan Chettiar: Out of
the Rs, 180 crores that were offered
to us, how much hag been utiliced?

Shrl Morarjl Desal: The previous
eredit which was offered was different.
So far, including all those which I
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have mentioned—Rs. 180 crores and

Rs. 60 crores—in all, we have received
Rs. 385'6 crores,

Shri Vidya Charan Shukla: Moy I
know if there is any stipulatioz that
this loan can be used only for pur-
chases in Soviet Russia or for

pur-
chases elsewhere also?

Shri Morarji Desai: Certainly {his
has to be purchased from Russa.

Shri Sadhan Gupta: May I know
whether, as a result of his tour in the
Soviet Union, the hon. Minister can
say whether we can expect 1further
loans from the Soviet Unioa for our
third Plan apart from this Rs, 180
croreg and Rs, 60 crores?

Shri Morarji Desal: T cannot
anything about the future. This is
what has been said as a result of mv
tour last time.

say

Membership of Central Trade Unions

S.N.Q. No. 6. Shri K. N. Pandey:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether the work of werifica-
tion of membership of differen’ Cen-
tral Labour Organisations, end'ng Clst
March, 1959, has been completed;

(b) if so, the result thereof; and

(c) whether it is a fact that Indian
National Trade Union Congress has
more membership than all {he re-
maining three Central Labour Organi-
sations combined together?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes.

(b)
Verified
Nim=2ofthe Or- No. of member-
ganisation Unions ship ason
31-3-1959
Indian  National
Trade Union Con-
gress . . 88s 10,20,653
All-India Trade
Union Congress . 814 507,654
Hind Mizdoor Sabha 185 2,41,636
United Trade Union _
Congress . . 173 90,629
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(¢) The last thres central organisa-
tions have 8,39,919 members as against
10,20,653 in the Indian National Trade
Union Congress. Therefore, the re-
ply to part (e) of the question is in
the affirmative.

Shri S. M, Banerjee: I want to
know whether, as a result of this veri-
flecation, the representation of the
AITUC will be more at th~ 18th
Labour Conference than befor- and, if
so, what will it be?

Shri Abid Ali: It will be practically
en the same basis because the mem-
bership has remained almost sta-
flonary.

SBhri S. M. Banerjee: My question is
specific.

Mr. Speaker: He says that the mem-
bership is almost static.

Shri S. M. Banerjee: Now that the
werification has been done, what will
be the representation?

Mr. Speaker: The same representa-
tlon will be there because the figures
have not changed.

Shri §. M. Banerjee: It was rot
verified at that time. Now, the veri-
fieq figures are available. So what
will be the representation for the
INTUC, AITUC and the HMS at the
18th Labour Conference?

Mr. Speaker: The hon. Member has
not understood what the hon. Minister
said. Ewven without verification, the
same figures were fixed. On verifica-
tion, he finds the same figures to be
correct. Therefore, there is no need
for a change. Is that the answer?

Shri Abid Ali: There is very little
difference between the verified mem-
bership last year and this wvear.
Therefore, I said the percentage of
representation almost remains the
same,

Shri S. M. Banerjee: May I know
whether it is a fact that in some of
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the States, the total membership of
the AITUC is more than that of
INTUC, what are those States and

whether they include Delhi and West
Bengal?

Shri Abid Ali: Those details are
not here at present.

Shri 5. M. Banerjee: On a point of
arder, Sir, The same type of short
notice question was raised in the last
session or in the sessior prior to that.
Just to give a feeling that INTUC has
got the larges: membership, whenever
a supplementary is put whether
AITUC has got more membership than
INTUC in some States, the hon. De-
puty Minister always asks for notice.
(Interruptions).

Shri Nath Pai: We are very happy
to know the growing strength of the
INTUC. But I simply fail to under-
stand how a question which would
normally have been admitted as a
written question has bsen promoted
to the rank of a short notice question.
It is in your discretion to admit any
question as you like. It does not
seem that the purpose is only to in-
torm the House. The purpose seems
to be to create an impression that a
particular body is gaining in strength.

Mr. Speaker: Hon. Members must
know how short notice questions are
admitted. As soon any question is
sent, we automatically take three
copies and one of the copies is sent to
the Ministry. With respect to a short
notice question, if the Minister @grees,
I do not stand in the way. Therefore,
the hon. Members would persuade the
Ministers to accept it.

Shri 8. M. Banerjee: He should be
prepared for supplementaries.

Mr. Speaker: So far as supplemen-
tarieg are concerned, with respect te
the break-up, the hon. Member can
put a question still. We are sitting
till the 9th September and he can
table a question today.
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Shri K. N. Pandey: In view of the
fact that INTUC has got more mem-
bership than all the three remaining
central organisations combincd toge-
ther, will the Ministry revise the re-
prese~iation given to the different
central organisations and INTUC
should be given mor: than all the
other three combined together?

Shri Abid Aii: That is a suggestion
for action.

WRITTEN ANSWERS TO
QUESTIONS

Employees’ State Insurance Fund

*875. Shri D, C. Sharma: Will the
Minister of Labonr and Employment
b: pleased to state:

{a) the number of instances where
the emnloyers in Punjab have not
paid their part of the contribution to
the Employees’ State Insurance Fund
und-r Section 40 of the Employees'
State Insurance Act, 1948; and

(b) if so, the action taken in the
matter?

The Deputy Minister of Labour and
Planning (Shri L. N. Mishra): (a) 190.

the Em-
Act, 1948,

(b) Legal action under
ployees’ State Insurance

has been taken, wherever necessary.

State Trading Corporation

*881. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether Government are exa-
mining the feasibility of having a
core of Directors working full time
with specific responsibilities to manage
the State Trading Corporation of India
Ltd; and

(b) if so, what decision has been
taken in the matter?

The Minister of Commerce (Shri
Hanongo): (a) and (b). A recom-
mendation in the matter made in the
#th Report of the Estimatets Commit-
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tee (1959-60) on the State Trading
Corporation is at present under exa-
mination.

Employment in Public Sector

Shri P. G. Deb:
, Shri Dinesh Singh:
| Shri Punnoose:
Dr. Ram Subhag Singh:
*884.{ Shri Muhammed Elias:
Shri Harish Chandra Mathur:
| Shri Aurobhinde Ghosal:
| Shri Ramji Verma:
| Pr. K. B. Menon:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any new policy has
been formulated regarding employ-
ment in public sector companissjunder-
takings;

(b) if so, what is the basis for the
same; and

{c) what percentage has been fixed
for the people of the States in which
the companies/undertakings are being
located?

The Minister of Industry (Shri
Manubhai Shah): (a) to (¢). No new
policy has been formulated. Broad
and general instructions being follow-
ed in this matter are laid on the Table
of the House. [See Appendix III an-
nexure No. 31.]

Bamboo Based Pulp Unit (Kerala)

Shri Subodh Hansda:
*885. / Shri R. C. Majhi:
Shri Nek Ram Negi:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any progress has been
made as to the procurement of machi-
nery for setting up of a bamboo based
pulp umit in Kerala State;

(b) the name of the firm to whom
the license has been issued; and

(c) the amount of foreign exchange
involved in setting up the plant?

The Minister of Induostry (Shri
Manubhai Shah): (a) Yes, Sir. Orders
for purchase of majer itemes o =quip-
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ment have been placcd and the first
consignment of plant and machinery
is expected to arrive by April, 1961.

(b) M/s. Gwalior Ravon Silk Manu-
facturing (Weaving) Co. Ltd., Nagda.

(c) Rs. 305 lakhs,
Representation of China in UN.O.

“886. Shri Rameshwar Tantia: Will
the Prime Minister be pleased to state
whether it is a fact that Government
have decided once again to bring be-
fore the next General Asssembly of
the U.N.O. the question of China's
representation in the world organisa-
tion?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
The Government have not taken any
initiative in this matter this vear.
They, however, continue to be of
opinion that China should be properly
represented in the United Nations.

Gurkhas for British Army

*887. Shri Parulekar: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that the
Gurkhas recruited by the British
army are given military training in
Barrackpore; and

(b) whether it is a fact that four
British military officers arrived in
India for that purpose on the 26th
March, 1960 by the Anchor Line Stea-
mer?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
_ (a) No sir; the camp at Barrackpore
15 a transit camp, where Gurkhas re-
main temporarily before going abroad
or returning to Nepal.

(b) In view of (a), this does not
- WTige,

Yogoslav Collaberation in Food
Products Industry
*888. Shri V. Eacharam: Will the
hiinister of Commerce and Industry
be pleased to state:
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(a) whether there is any proposal
for setting up food products industries
such as canning of fruits and fish
with the technical collaboration of
Yugoslavia;

(b) if so, whether it will be in the
public sector or private sector; and

(c) the number of such units pro-
posed to be started in the Third Plan?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). Yes,
Sir. There is a proposal to sel up
two Production-cum-Training Proto-
type Centres in India, one for Vege-
table and Food Processing and Can-
ning industry and another for Leather
Processing and Leather Goods indus-
try in technical collaboration with the
Government of Yugoslavia during the
III Five Year Plan. The details of
these two centres have not yvet been
worked out.

Return of Ladakhis from Tibet

889 {' Dr. Ram Subhag Singh:
" Shri J. B. 8. Bist:
Will the Prime Minister be pleased
to state:

(a) the number of Ladakhis who
returned from Tibet since the 1st May,
1960;

(b) how many Ladakhis are still in

‘Tibet; and

(c) whether it is a fact that they
are occasionally being threatened to
accept Chinese nationality?

The Parllamentary Secretary to the
Minister of External Affairs (Shri
J. N. Haszarika): (a) Seventyone.

(b) Exact number of Ladakhis in
Tibet is not known to the Government
but according to information available,
about 125 Ladakhis Lamas are still
left in Tibet. In addition, there are
also about 600 Kashmiri Muslims still
in Tibet, manv of whom come from
Ladakh.

(¢) As far as we are aware it is
chiefly the Kashmiri Muslims who are
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being subjected to heavy pressure and
harsh treatment so that they may
give up their claim to Indian nationa-
lity.

Industrial Estates

*890. Shri Jinachandran: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any assessment: has
been made by the Cenire and/or State
Governments regarding the working
of the various Industrial Estates esta-
blished in different parts of the coun-
try and if so, the result thereof with
particular reference to Kerala; and

(b) in the case of existing Estates
which have not succeeded to the ex-
tent visualised; what measures Gov-
ernment are going to take to improve
them and make them fully productive?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
progress of Industrial Estates in all
States including that of Kerala, is
constantly under review. Whatever
special measures are found necessary
they are being taken in order to ex-
pedite completion of the scheme. The
progress on the whole is quite satis-
factory.

Sale of Refugee Quarters in Weast
Patel Nagar, Delhi

*891. Shri Inder J. Malhotra: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether Government are aware
of the fact that Government huilt
property of double storey quarters in
‘West Patel Nagar, Delhi, is being dis-
posed of by a large number of al-
lottees in an unauthorised manner ac-
cepting a huge amount of pugree and
thereby nullifying the very purpose of
rehabilitation;

{b) how many such quarters have
changed hands where the full pay-
ment has not yet been received by
the Government;

(¢} whether Government have re-

oeived any complaints to this effect
and if so how many; and
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(d) what action Government pro-
ceived any complaints to this effect
pose to take in the matter?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a). No. If a specific case
is brought to the notice of the Govern-
ment, the matter will be looked into.

(b). In accordance with the Com-
pensation Rules, where the full price
has not been paid, the allottee is only
treated as a “licensee” in terms of the
transfer deed and he has no right to
sell, mortgage, or in any other man-
ner transfer or part with the pos-
session of the hole or any part of the
said property or his interest in the
same,

(¢) and (d). Do not arise.

Bharat Sewak Samaj, Himachal
Pradesh

*892. Shri Vasudevan Nair: Will the
Minister of Lahour and Employment
be pleased to state:

(a) whether he has received com-
plaints about the mnon-payment of
wages etc. on the part of the Bharat
Sewak Samaj, Bilaspur District
(Himachal Pradesh);

(b) if so, the nature of complaints
and the amount involved; and

(c) whether in respect of the com-
plaints he gave an assurance of appro-
priate action including inquiry and
also made an anmouncement to that
effect at a meeting of the Bharat
Sewak Samaj workers at Raj Nivas
Simla on the 24th May, 19607

The Depuiy Minister of Labour
(Shri Abid AlD): (a) to (e¢). Allega-
tions were made regarding non-pay-
ment of wages to some workers in
Bilaspur district. As the required de-
tails were not made available the
complaint was asked to furnish the
same. He has failed to do so.

Planning Commissien
*893. Shri Harish Chandra Mathur:

Will the Minister of Planning be
pleased to state:
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(a) whether it is fact that the
Planning Commission summons to
Delhi every year all the Government
Secretaries and Departmental Heads
concerned with developmental work;

(b) what is the purpose of such
meetings and the results achieved;

(c) what was the time and money
spent on such visits during the year
1959-60; and

(d) whether ministers and officers
are called upon to pay several visits
during the year apart from these an-
nual conferences?

The Deputy Minister of Planning
(Shri §. N. Mishra): (a) and (b).
Discussions regarding the formulation
of the Annual Plans take place each
year between the Planning Commis-
gion and the Central Ministries and
the representatives of State Govern-
ments at the official level. State Gov-
ernments send such officials as they
consider necessary for this purpose.

(e) As a rule the officials from
States are in Delhi for about two
days. Expenditure on account of their
travel is met by the State Govern-
ments concerned.

(d) No, Sir.

Handidhua Colliery

*894. Shri Chintamoni Panigrahi:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether Government are aware
of the fact that the underground
roofs, walls and pillars have been il-
legally and indiscriminately cut away
in the Handidhua colliery in Talcher
in Orissa by the present management
without proper sand-stowing and thus
rendering it unsafe;

(b) if so, what steps have been taken
to ensure safety in the colliery;

(c) the last date when the colliery
was inspected by the Inspector of
Mines; and

(d) if so, what was the report of
the Inspector of Mines?
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The Deputy Minister of Labour
(Shri Abid Ali): (a) During the in-
spection of mine on 21st and 22nd
June, 1960 by an officer of the Ins-
pectorate of Mines, it was observed
that the galleries were being widened
beyond permissible limits and stowing
was not proper in the depillaring
area.

(b) Employment of persons in un-
derground workings was prohibited
and depillaring operations stopped.

(c) Bth August, 1960.

(d) Water dams to prevent danger
from inundation had been provided,
no depillaring was being done, no
coal seemed to have been raised re-
cently and the haulage road had been
packed with boiler ash and there was
no deposition of coal dust. Certain
violations relating to non-provision of
permanent supports etc. were noticed
and the matter was taken up with the
management for rectification.

Assoclation of South East Asian
Countries.

8- Shri Dinesh Singh:
*” _ Shri Raghunath Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government are aware
that some South East Asia Countries
are proposing to form an Association
of South East Asian countries;

(b) if so, what would be its effect
on India's trade with these countries;
and

(¢) whether India has been invited
to join the organisation?

The Minister of Commerce (Shri
Kanungo): (a) and (b). We are aware
in the sense that we have seen some
reports referring in general terms to
the proposed Association of South
East Asian Countries. The Govern-
ment of India have no detailed infor-
mation about the provisions of the
proposed Association. As such the
question of assessing its effecte on
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India’s trade does not arise at this
stage.
(c¢) No, Sir.

Katcha Thivu Isiands

*896. Shri Tangamani: Will the
Prime Minister be pleased to refer 1o
the reply given to a supplementary on
Starred Question No. 239 on the 9th
August, 1960 and state whether the
Katcha Thivu Islands are a part of
India or a part of Ceylon?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): There is some con-
troversy between us and the Ceylon
Government as regards jurisdiction
over the island. The matter is under
examination.

The Sambaleshwari Motor Transport
Co. Ltd.

*897. Shri Surendranath Dwivedy:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it has come to the
notice of the Company Law Adminis-
tration that a public limited com-
pany called “The Sambaleshwari
Motor Transport Co. Ltd.” has not
published the balance sheet for the
last 10 years and no general meeting
of the company has been held during
this period; and

(b) if so, what action has been
taken or is proposed to be taken
against the Company?

The Minister of Commerce (Shri
Kanungo): (a). Yes, Sir.

{b) As the motor transport business
on the routes operated by the company
was nationalised with effect from
1-1-1950 and the wvehicles etc. of the
company were taken over by the Gov-
ernment of Orissa, the company was
advised to go inlo voluntary liguida-
tion. Since no material steps have
been taken to put the company into
ligquidation, thé Registrar of Com-
panies has been instructed to launch
prosecutions for the defaulls under
the Companies Act.
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Employees’ State Insurance Scheme
+gog, J Shrimati Parvathi Krishnan:
IShn Nagi Reddy:
Will the Minister of Labour and
Employment be pleased to state:

(a) whether any of the employers
of Madras State have not paid their
dues on account of contribution to-
wards the Employees' State Insurance
Scheme;

(b) if so, particulars of the em-
ployers;

(c) the amount not paid by them
upto June, 1960; and

(d) the action taken by Government
in the matter?

The Deputy Minister of Labour and
Planning (Shri L. N. Mishra): (a).
Yes.

(b) and c¢). About Rs. 526,853 were
due from 345 establishments in pri-
vate sector and about Rs. 88,538 from
29 establishments in public sector.

(d) Legal action under the Em-
ployees' State Insurance Act, 1948,
has been taken, wherever necessary.
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Indian Convicted in U.K.

*900. Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that a mem-
ber of the staff of the Indian High
Commission ir London was convicted
by a British Court on charge of
cheating the London Transport Exe-
cutive; and

(b) if so, what sieps Government
propose 1o inculcate a better sense of
discipline among the members of staff
of our missions in London and else-
where?

The Depaiy Minister of External
Affairs (8hrimati Lakshmi N. Menon):
(a) and (b). A clerk employed in our
High Commission in London was, on
August, 9, 1960, sentenced to serve a
term of imprisonment for four months
on the charge of having defrauded the
London  Transport Authority. The
accused has been releassd on bail and
has appealed against his conviction.
The matter is thus sub judice.

Apart from elaborate rules on the
subject, every effort is made by per-
somal contacts to ensure discipline,

Janata Hotel in Delhi

[ S8hri Ram Krishan Gapta:
| Shri Rameshwar Tantia:
901,/ Sardar Igbal Singh:
Shri D. C. Sharma:
| Shri Harish Chandra Mathur:
| Shti Madhusudan Rao:

Wil the Minister of Works, Housing
and Supply be plea-ed to refer to the
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reply given to Starred Question No.
844 on the 14th March, 1960 and state:

(a) the progress since made with
regard to the construction of a Janta
Hotel in Dethi; and

(b) whether such hotels are aiso
proposed for any other big cities?

The Deputy Minister of Works,
Housing and Suwvpiy (5hr: Aot K
Chaaivd: (a), Thz preliminary esti-
inatz and the drawing for the pro-
posed hotel are under examination.

(b). No, Sir.

Expo:ts to America

Shri Rameshwar Tantia:
| Shri Ram Krishan Gupta:
*902,{ Sardar Igbal Singh:
! Shr! Madhusudan Rao;
L Shrimati Mafida Ahme3:

Will the Minister of Commerce and
Indastry be pleased to refer to the
reply given to Starred Question No.
1540 on the 16th April, 1960 and
state:

(a) whether Government have since
examined the proposals to set up a
panel of designers to produce right
type of goods that could be exported
to America; and

(b) if so, the result thereof??

The Minister of Commerce (Shri
Eanungo): (a) and (b). The proposal
has been examined. As the gquestion
of opening an office of the Handloom
Export Organization in New York and
of having Indian designers being
trained in the U.SA. and inviting
capable foreign design experts to
India, is separately under consider-
ation, the proposal for setting up a
panél of designers as such has not
becn pursued.

Vocational Training of Tibetan
Refugees

994, Shri B: C. Sharmma: Will the
Prime Minister be pleased to state:
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(a) whether the Union Government
have decided to make certain arrange-
ments for the vocational training of
Tibetan refugees; and

(b) if so, the details thereof?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
J. N. Hazarika): (a) Yes, Sir.

(b). About 100 Tibetan refugees
have been selected and sent to voca-
tional training institutions maintained
by *he Small Scale Industries De-
partment of the Ministry of Commerce
end Industry. Arrangements have also
been made for teaching them Hindi,
Elementary Arithmetic, Geography
and History at the training centres.

Public Undertakings

*905. Shri Morarka: Will the Minis=
ter of Commerce and Industry be
pleased to state:

(a) whether Government have
considered the recommendation of the
Estimates Committee in their 20th
and 60th Reports that for all public
undertakings a performance and pro-
gramme statement for the budget year
together with the previous year's
statement should be made available
to Parliament at the time of the
annual budget; and

(b)Y if so, what decision has been
taken in the matter?

The Minister of Industry (Shri
Manunbhai Shah): (a) and (b). The
matter is under consideration.

Tetracycline Group of Antiblotics

*906. Shri Parulekar: Will the Min-

ister of Commerce and Industry be
pleased to state:

(a) whether it is fact that a licence
for production of Tetracycline group
of antibiotics has been granted to
Atul Products and Pfizer;

(b) whether it is a fact that a pro-
jectfo r the manufacture of Tetracy-
clines with its own strains and pro-
cessas to meet the entire requirements
of the country was submitted by
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Hindustan Antibiotics, Pimpri, to Gov-
ernment in 1959; and

(¢) if so, what are the reasons for
rejecting the proposal of Hindustan
Antibiotics for the production of thess
antibiotics and granting a licence to
Atul Products and Pfizer for their
production?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). Licences
have been granted to M/s. Lederle
Laboratories Ltd. and to M/s, Dumex
Private Ltd. M/s. Hindustan Antibio-
tics have also been licensed for the
manufacture of tetracyclines. They
have developed their own strains and
processes,

Small Scale Industries

Shri V. Eacharan:
*987.{ Kumarji M. Vedakomarl:
Shri Balmiki:

Will the Minister of Comméerce and
Industry be pleased to state:

(a) whether the Committee set up
under the Chairmanship of Mr. E, P.
Moon by the Small Scale Industries
Board with a wview to examine the
question of industrialisation of rural
and industrially backward areas in the
country  through small scale and
medium scale industries has submitted
their report;

(b) what are the standards fixed
for determining the backwardnes and,
whaf will be the extent of area as
a base; and

(c) what are the measures and poli-
cies to attract investors by giving in-
centives and inducements to these
backward areas?

The Minister of Induostry (Shri
Mannbhai Shah): (a) to (¢). The Com-
mittee has only commenced its work.
The standa¥ds for determining back-
wardness of an area and the incentives
to be offered for attraction of indus-
tries to such areas are points on which
the Committee Is expected to make
recommendationg.
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Mechanisation of Coir Indusiry

*908. Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether there is any proposal to
introduce mechanisation in the Coir
Industry;

(b) if so, the nature of the scheme
and the increased production expected
by mechanisation; and

(¢) in what sector of the Industry
this mechanisation has been introduc-
ed?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). The scope
of technological improvements in
Coir spinning and weaving is under
consideration.

Manufacture of Automobile Com-
ponents

*909. Shri Harish Chandra Mathur:
Will the Minister of Commerce and
Industry be pleased to state what
steps have been taken by Gov-
ernment to promote the development
of ancillary industry for the manu-
facture of automobile components?

The Minister of Induostry (Shri
Manubhai Shah): A statement is laid
on the Table of th eSabha. [See Ap-
pendix III, annexure No. 32.]

Teacher-Administrators Trained at
Howrah

*910. Shri Tangamani: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether teacher-administrators
course in Workers' Education Centre,
Howrah, has concluded;

(b) if so, the number of candidates
qualified; and

(c) whether they have been distri-
buted to the various States?

The Deputy Minister of Labour and
Employment and Planning (Shri L. N.
Mishra): The Teacher-Administra-
tors Course was held at the Indian
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Institute of Social Welfare and Busi-
ness Management, Calcutta and not at
the Workers' Education Centre,
Howrah. It concluded in April, 1960.

(b) 43 including
nominees.

19 trade-union

(c) On completion of training 19
trade-union nominees reverted to their
respective -unions to organise and run
Workers' Education programmes
under their auspices; the remaining 24
direct-recruit trainees have been absor-
bed in the service of the Central Board
for Workers' Education and posted to
various regional centres.

Education through T.V,

( Shri Ram Krishan Gupta:
*911. / Shri Rameshwar Tantia:
| Sardar Igbal Singh:

Will the Minister of Information and
Broadcasting be pleased to refer to
the reply given to S‘arred Question
No. 28 on the 9th February, 1960 and
state at what stage is the question of
the formulation of a suitable scheme
for an assessment of the impact of
television as a means of education
and culture?

The Minister of Information and
Broadcasting (Dr. Keskar): A scheme
for the evaluation of the impact of
television on wurban and rural
communities, particularly in the
sphere of education and culture, s
under examination. This is a specialis-
ed study and is expected to take some
time to be completed. However it is
peinted out that any such assessment
made at this time will be of a ten-
tative nature as fullfledged T.V. pro-
grammes for any purpose do not exist
in the country.

Annuoal Reports of Public
Undertakings

*912. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether Government are con-
sidering to fix a time-limit for pre-
sentation of annual reports of public
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undertaking: ‘c Parliament as is pre-
valent in U.S.A. and UK.; and

(b) if so, what action has been taken
in the matter?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Yes,
Sir. 1 woiild like 1o invite the atten-
tion of the Honourable Member to the
revised Section 639(i) in the Com-
panies (Amendment) Bill, 1959, which
is before the Parliament. It will be
observed that a provision has been
included in this Section, stipulating a
period of three months for the Central
Government to cause an annual re-
port on the working and affairs of the
Government company to be laid before
the Houses of Parliament from the
date of the annual general meeting
of the company.

Indian Immigrants in U.K.

*913. Shri Ajit Singh Sarhadi: Will
the Prime Minister be pleased to state:

(a) whether United Kingdom Gov-
ernment have held any consultation
with the Government of India about
the problem of Indian immigranis in
UK. doing unskilled work; and

(b) if so, the nature of the talks
and Government's reaction thereto?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
{n) Yes.

(b) About two years ago, the United
Kingdom High Commission in New
Delhi presented an Aide Memoire on
the question of increasing immigration
of Indian nationals into the United
Kingdom. It was poin'ed out that this
immigration was causing a serious
strain on the National Insurance and
Health Insurance schomes in the UK.

2. The Aide Memoire pointed out
that the United Kingdom authorities
would continue to welcome the tra-
ditional movement of Indians to the
United Kingdom. They were, how-
ever, perturbed over the movement
that has taken p'ace of large numbers
of illiterate unskilled labourers, who
found it difficult to assimilate them-
selves.
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3. In their reply, ihe Governmenlt
of India pointed out to the United
Kingdom High Commissicn that ihey
had all along been strict in issuing
passports to Indian na.onals who
wanted to go to the United Kingdom
and that all necessary steps had been
taken to stop the flow of illegal im-
migrants to the United Kingdom on
irregular passports. Since then the
situation has been well under con-
trol and there has been no occaslon to
have any further consuliations with
the United Kingdom Government on
this matter.

Workers’ Education Centres

*914. Shri Tangamani: Will the Min-
ister of Labour and Employvment be
pleased to state:

(a) whether Government propose lo
set up more Workers' Education Cen-
tres on the pattern of Bombay and
Calcutta for training teacher-adminis-
trators;

(b) if so, their venue and probable
dates of establishment; and

(c) how many students will be
trained in these centres?

The Deputy Minislter of Labour
and Planning (Shri L. N. Mishra):
(a) to (e). Third Training Course for
about 40 Teacher-Administrators is
proposed to be conducted in Bombay
towards the end of this vear.

Radio Rural Clubs

1708. Shri Pangarkar: Will the Min-
‘»= of Information and Broadcasting
s'rased to state:

(a) the number of Radio Rural
forums or clubs formed in the com-
munity development blocks in Maha-
rashtra Sta'e after the launching of
the scheme of Radio Broadcasts on
Agriculture; and

(b) the number of enquiries receiv-
ed from each of these forums by the
All India Radio stations in  Maha-
rashtra?

The Minister of Information and
Broadrasting (Dr. Keskar): (a) 130
upto 31st July, 1860.
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(b) A statement giving the infor-
mation is laid on the Table of the
Sabha. [See Appe:fix [III, annexure
No. 33.] ’

Tibetan Refugees
Shrima‘i Mafida Ahmed:
1709. { Shri Ajit Singh Sarhadi:
[ Shri D. C. Sharma:

Will the Prime Minister be pleas=d
to refer to the reply given to Starred
Question No. 188 on 17th February,
1960 and state:

(a) the progress in the work of
set'lement of the Tibetan refugees in
Bhaluckpung in North-East Frontiet
Agency;

(b) the amount spent so far for
general development of that area; and

() when the work is likely to be
completed?

The Prime Minister and Minister of
External Affairs (Shri JYawalurlal
Nehru): (a) On a detailed survey of
the land chosen for seftlement of
Tibetan refugees at Bhaluckpung, it
has been found that suitable agri-
cultural land is available for 500 re-
fugees only. In the light of this su:-
vey, the scheme has been somewhat
recast and work has been taken in
hand for jungle clearance and con-
struction of roads and accommodation.
Meanwhile the refugees i~ ‘o settled
on land have been moved forward and
accommodated in the new Transit
Camp set up at Bhaluckpung.

(b) Information  regarding thn-
amount spent so far on this project
is not readily available.

(e) Progress of work has been ham-
pered by the heavy monsoon this year,
but the work is likely ‘o be cem-
Pleted as originally planned during
1962-63.

Paper from Bamboo

1710. Shri P. K. Deo: Will the Min-
ister of Commerce and Indastry he
Pleased to state:
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(a) whether the Forest Researcu
Institute has successfully carried o2
research on the production of kralt
paper from bamboo; and

(b) if so, where paper inills are

working with bamboo as raw materizl
for the production of “kraft paper?

The Minister of Indusiry (Shrl
Manubhai Shah): (a) Yes, Sir.

(b) In Bihar, Kerala, Mysore and
Orissa.

Manufacture of Motor Cars

1711. Shri Sarju Pandey: Wiil the
Minister of Commerce and Industry
be pleased to state:

(a) the total number of motor cars
manufactured in our country during
the period from 1st April, 1955 to
1st January, 1960;

(b) the number of cars out of these
sold in the country; and

(¢) the number of ck.d. pack of
car; which have been imported during
the same period?

The Minister of Industry (Shri
Manubhai Shah): (a) 9662 Nos.

(b) 9498 Nos.

{c) 4875 Nos.

Manufacture of Sugar from Neera

1712. Shri Madhusudan Rao: Wil
the Minister of Commerce and Incus-
try be pleased io state:

(a) whether it is a fac! that in
Andhran  Pradesh, Government have
established some centres in the State
for the production of white sugar
from neera;

(b) if so, the names of such centres,
their annual outpu: of sugar ard the
total exppediture involved in each
centre; and

(e) whether there is any proposal to
open such centres in other parts of
the country?

The Minister of Industry (Shri

‘Manubhai Shah): (a) and (b). No. Sir.

The Andhra Pradesh Goveramer! has,
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however, decided to set up two palm
gur plants on experimental basis at
Nuzvid in Krishna District and Re-
palle in Guntur District. The ouiput
of the plants and the expenditure in-
volved on each plant will be known
after the plants have started function-
ing.

(c) No, Sir.

World Trade Fair in New York

1713. Shri N. M. Deb: Will the Min-
ister of Commerce and Imjustry L.
pleased to state whether Indian goods
have been exhibited in the World
Trade Fair held in New York in May,
19607

The Depuiy Minister of Commerce
and Industry (Shri Satish Chand:a)-
Yes, Sir. India participated in the
Fair and exhibited such goods as
could find a market in the TU.SA.
An attempt was also made ‘o demo-
nstrate through charts, maps and
photographs India’s cultural and in-
dustrial development.

Mica Industry

1714. Shri N. M. Deb: Will the Mir.-
ister of Commerce and Industry be
pleased to state whether Covernment
have got any plan for expansion of
Mica Industry in India?

The Minister of
Manubhaji Shah):
has been drawn up.

Industry (Shri
No specific plan

Mica finds use in the manufacture
of insulating material for electrical
industry and manufacture of mica
insulating bricks for furnaces. Be-
sides wet-ground mica can also be
used in the manufacture of paints,
rubber ete. A firm in Bihar is pro
ducing micanite and another unit is
producing mica insulating bricks. One
more unit has been licensed for 1the
production of mica insulating bricks.
A scheme for production of wet-
ground misa has also been spproved.
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Recording of Speeches of Leaders

1715. Shri D. C. Sharma: Will the
Minister of Information and Droad-
casting be pleased to refer to the reply
give1 1o Unstarred Question No. 725
on the 4th March, 1960 and state the
up-to-date position with regard to the
recording of speeches of eminent
leaders?

The Minister of Information and
Broadcasting (Dr. Keskar): Further
progress made in the processing of re-
cordings of eminent leaders is as
follows:—

Name of personalities Further duratior of
whose speeches have records processed from
been further processed  1-2-70 10 15-F-60

Mahatma Gandhi
Smi. Sarojiri Naidu

2 hrs. 30 minutes
15 minutes

Import of Clocks

1716. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of permits issuc.
for import of clocks durine 1452-+
and

(b) the foreign exchange involved
therein?

The Minister of Commerce (Shri
Kanungo): (a) and (b), 11 lcences
valued at Rs. 32,000 were issued dur-
ing April 1956—March 1960 period
for the import of clocks fallling under
S. No. 308(a)/IV, of the ITC.
Schedule,

Industries in Delhi

1717. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state the various indus-
tries and the amount given to each of
them by way of loan and subsidy by
the Administration of Delhi in 1958
for promotion of industries?

The Minister of Industry (Shri
Manobhaj Shah): A statement giving
the information is laid on the Table.
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STATEMENT
S- I:l_n:n: of the Industry Amount of
No. loan
given
during
1959-60
1. Misc, Textiles . . 54,550
3. Wood & Wosden products. 9,050

4. Lther & Leather products 79,850

4. Rabber & Petroleum &
Coal Products 20,100

4, Non-Ms=tallic Minzral pro-

dicts other than p..trn-
leum & coke . 27,500

% Cremical & Ch:ml.ca] pro-
ducts . . 36,750

7. Basic Metal & theu prD—

duzts " 22,000

8. Michinery except Tnnspon
a1d El:ctrical equipment  1,84,550
9. Transport equipment 44,000

g0, Miic. mmufacturmg in-
dustries 1,00,850

No amount{ of subs'dy wus granted
by the Delhi Adminis‘ration as grant-
in-aid to industries during “1939-60.

Radio Talks on Second Five Year Plan
of Delhi.

1718, Shri D. C. Sharma: Will the
‘Minister of Information and Broad-
wasting be pleased to state:

(a) the number of talks on the
Second Five Year Plan of Delhi broad-
<ast from the Delhi Station of the All
India Radio during 1960 so far; and

(b) the number of talks out of
these broadcasts under the rural pro-
Erammes?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
{b). Twenty three programmes includ-
ing, five talks, have so far been broad-
cast from Delhi Station of All India
Radio on the Second Five Year Plan
of Delhi, during 1960. Eight of them,
#cluding  four talks, were broadcast
in the rural programmes.

932 (Ai) LSD—3.
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International Trade Fair at Vienna

1719, Shri N. M. Deb: Will the Min-
ister of Commerce and Indusiry be
pleased to state whether Government
have decided to participate in the In-
ternational Autumn Trade Fair at
Vienna to be held in September, 19607

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
Yes, Sir.

Manufaciure of Diesel Engines

1720. Shri N. M. Deb: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) where and when the manu-
facture of high speed Diesel Engines
will take place; and

(b) wha! would be the approximale
price of such Engine?

The Minister of Industry (Shri
Manabhai Shah): (a) High Speed
Diesel Engines of various makes and
sizes are already being manufactured
in the countiry.

(b} The price varies according to
the tvpe and size of the engine.

Civil Works in Delhi

1721. Shri D. C. Sharma: Will the
Minister of Works, Housing and
Supply be pleased to s'ate:

(a) the total amount sanctioned by
the Central Government during 1959-
60 for the civil works in the general
pacl in Delhi; and

(b) total amount to be spen: during
1960-617

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) The
amount sanctioned during the vear
1959-60 for civil works in the General
Pool, debitable to the head ‘78-Delhi
Capital Outlay’ and all other works
debitable to the head ‘50 Civil Works
Central’, was Rs. 4,57,00,940. (The
works included new works as weli as
works-in-progress).
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(b) The total expenditure expected
to be incurred during the year 1960-61
on such works, including those ap-
proved during the  year, is
Rs. 4,97,72,000.

Radio Rural Forums

1722, Shri D. C. Sharma: Will the
Minister of Information and Broad-
cas‘ing be pleased to state the number
of enquiries received from each of the
radio rural forums by the All India
Radio Stations in Punjab?

The Minister of Information and
Broadcasting (Dr. Keskar): A state-
ment giving the information is placed
on the table of the Sabha. [See Ap-
pendix III, annexure No. 34.]

Industrial Survey of Gurdaspur
District

1723. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the industrial survey
pariy appointed to make industrial
survey of Gurdaspur District has com-
pleted its survey work;

(b} if so, whether the survey report
has been received; and

(c) whether a copy of the same will
be laid on the Table?

The Minister of Industry (Shri
Manubhai Shah): (a) to (¢). An in-
dustrial survey of Gurdaspur District
was conducted by the Government of
Punjab during 1955. The report on
the survey was drawn up in 1957 ard
printed in 1959. The Small Scale
Industries Organisation of the Gov-
ernment of India had conducted a
survey of the Batala Pilot Project
Area of the Gurdaspur District. Copies
of this report have been sen! to the
State Government (for necessary
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action) and also placed in the Parlia-
ment Library.

Second Five Year Plan Expenditure im
Delhi

1724, Shri D. C. Sharma: Will the
Minister of Planning be pleased to
state:

(a) what was the total money al-
lotted for the Second Five Year Plan
of Delhi; and

(b) how much of this allotmen® has
been utilized year-wise for the years
1956-57, 1957-58, 1958-589 and 1959-60
and what will be the anticipated ex-
penditure for 1960-617

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) Rs. 1697
crores.

(b) Informa‘ion is awaited from the
Administration and will be furnished
as. soon as it is received.

Industrial Development of Delhi

1725, Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state the total amount
allotted to Delhi for its industrial de-
velopment during the year 1960-61?

The Minister of Industry (Shr¥
Manubhai Shah): Rs. 3175 lakhs.

Housi:_ng Schemes

1726, Shri D, C. Sharma: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) the total amount proposed to
be allotted to Delhi for housing
schemes during 1960-61; and

(b) how much out of this allotment
is for Industrial Housing Schemes
and Low Income Group Housing
Schemes? '

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). The required in-
formation is given below. '
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Funds allocated to Delhi Union
Territory for 1960-61, in respect of
various Housing Schemes.

S. Name of Scheme Amount
No. allocated
(figures
in lakh
of Rs.)
1. Sub:idised Industrial
Housing Scheme . 15°00
3. Low Income Group Hous-
ing Scheme . " . 40°00
3. Village Hcusing Projcns
Scheme . . 200
4. Middle Income Group Haus-
ing Scheme . 43.00
5. Land Acquisition and
Development Scheme . 9.00
6. Slum Clearance Scheme 150 .cO
Total Allocation  f 261" 00

Graduates Registered with Employ-
ment Exchanges

1727. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state the number of
unemployed graduate remaining on the
live registers of various Employment
Exchanges in India as on the 30th
June, 1960?

The Deputy Minister of Labour
(Shri Abid Ali): 40,729.

Cottage and Small Scale Industries in
Punjab

1728. Shri D. C. Sharma: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the various schemes of cottage
and small scale industries being ime-
Plemented in Punjab with the help
of the Central Government during the
Second Five Year Plan; and

(b) the progress so far made in this
rega-l‘d?

The Minister of Industry (Shri
llannbhai Shah): (a) and (b). The
; tion ‘is being c¢ollected and
will be laid on the Table of the
House. .- e
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Industrial Development of Orissa

1729, Shri Chintamoni Panigrahi:
Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question No.
434 on the 25th February, 1960 and
state:

(a) what industries were developed
in Orissa with the grant of Rs. 1'98
crores made by the Government of
India to the Orissa State during the
period 1958-59 and 1959-60;

(b) whether any grant has been
made for this purpose in 1960-61; and

(c) if so, how much?

The Minister of Indusiry (Shri
Manubhai Shah): (a) A sum of Rs. 1'98
crores was granted to the State during
the period 1956—59. This was for '
the development of th.e following in-
dustries:—

1. Khadi
Ambar).
2. Village Industries.

3. Small Scale Industries (includ-
ing Industrial Estates).

4. Sericulture Industry.
5. Handicrafts Industiry.

6. Handloom (including power-
loom) Industry.

7. Coir Industry.

(Traditional and

(b) and (c). A sum of Rs 12531
lakhs (Rs. 3965 lakhs as grants and
Rs. as-sg lakhs as loans) from  the
Central Government has been ear-
marked for this purpose for Orissa
State during 1960-61

Steamer Service between Goa and
Bombay ’

Shri Ram Krishan Gupta:
1730. { Shri Rameshwar Tanfis:
Sardar Igbal Singh:

Will the Prime Minister be pleased
to refer to the reply given to Starred
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Question No. 1454 on the 12th April,
1960 and state the latest position in
regard to introduction of steamer ser-
vice between Goa and Bombay?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru);: There has been no change in
the position.

Export of Shoes
Shri Ram Krishan Gupta:

Shri Rameshwar Tantia:
Sardar Igbal Singh:

1731,

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
1423 on the 12th April, 1960 and state
Jthe result of efforts made by the
National Small Industries Corporation
and the State Trading Corporation to
find out other buyers for selling the
surplus shoes?

The Minister of Commerce (Shri
Kanungo): 185 pairs of surplus shoes
have been disposed of on consignment
basis at Aden in the Floating Fair.
Efforts are being made by the State
Trading Corporation to dispose of the
balance in the local markets,

Research Centres for
Delhj

Industries in

r Shri Ram Krishan Gupta:
1732, <{ Shri Rameshwar Tantia:
| Sardar Igbal Singh:

Will the Minister of Commerce ard
Industry be pleased to refer to the
reply given to Unstarred Question
No. 2180 on the 16th April, 1960 and
state at what stage ig the proposal to
establish Research Centres for pottery,
foundry and fruit preservation indnus-
tries in Delhi?

The Minister of Indusiry (Shri
Manubhal Shah): On further con-
sideration, the Delhi Administration
have dropped the proposal.
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Modernisation of Textile Industry

[ Shri Ram Krishan Gupta:
Shri Rameshwar Tamtia:
Sardar Igbal Singh:

Shri Assar:

1733. ! Shri Aorobindo Ghosal:

Shri Nek Ram Negi:
| Shri Madhusudan Rao:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question No.
1459 on the 25th March, 1960 and state:

(a) whether the Working Group set
up by the National Industrial De-
velopment Corporation to study the
question of meodernisation of Textile
Industry in India has since completed
its work;

(b) whether it has submitted its
report; and

(e) if so, the main findings of the
Working Group? .

The Minister of Indusiry
Manubhai Shah): (a) and (b).
Sir.

(c) The Working Group’s Report
will be placed on the Table of the
House at an early date.

(Shrl
Yes,

Machinery for Mineral Oil Industry

Shri Ram Krishan Gupta:
1734, Shri Rameshwar Tantia:
Sardar Igbal Singh:

Will the Minisier of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question No.
1462 on the 25th March, 1960 and state
the nature of progress made in estab-
lishing a factory to manufacture the

machinery for mineral oil industry
with Soviet assistance?
The Minister of Industry (Sbrl

Manubhai Shah): Since the reply given
to unstarred question No. 1462 on the
25th March, 1960, it has been decided
to expand capacity of the Coal Mining
Machinery Plant at Durgapur from
30,000 tons to 45,000 tons of machinery
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items per annum; this expansion pro-
gramme will include production of 25
tons of light drilling rigs annually aud
will be in addition to the 53500 tons
of heavy oil drilling rigs referred to
in the answer given on the 25th March,
1860. Orders have been placed with
Messrs Prommashexport, Moscow for
the import of machinery and equip-
ment for the Heavy Machine Building
Plant (45,000 tons) and the Coal Min-
ing Machinery Plant (30,000 tons).

Loan for Housing of Orissa Govern-
ment Employees

1735. Shri Chintamoni Panigrahi:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether any loan assistance has
been given to the Orissa Government
during the Second Five Year Plan
period so far for construction of houses
for the employees of the State Gov-
ernment;

(b) if so, what assistance has been
given; and

(¢) the number of houses built
under this scheme?

The Deputy Minister of Works,
Housing and Supply (Shri An] K.
Chanda): (a) Yes.

(b) Rs. 17.85 lakhs.

(¢) The State Government had
sanctioned the construction of 420
houses upto 30th June, 1960, of which
370 houses were reported to be under
construction on that date.
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State Trading Corporation

1740, Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state whether any
new trade policy has been enunciated
regarding the functions to be entrust-
td to the State Trading Corporation in
the light of the experience gained?

The Minister of Commerce (Shri
Kanunge): The question will come
up as the recommendations made in
the 86th Report of the Estimates Com-
mittee (1959-60) on the State Trading
Corporation as examined in consulta-
tion with authorities concerned.

Export of Indian Cardamom

- 1741, Shri Pangarkar: Wil the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
overall exports of Indian cardamom
have declined during 1959-60 as com-
pared to 1958-39;

(b) if so, the reasons therefor; and
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(c) the steps taken to improve the
exports?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). Export of Indian car-
damom during 1958-59 and 1953-60
have been as follows:—

Qty. in Cwts.  Value in lakhs
of Rs.
1958-59 34,896 359
1959-60 34,245 333

Exports of cardamom in 1958-59
were the highest for several years, the
average earnings during the three
proceding years being of the order of
about Rs. 230 lakhs only. Minor
ﬁucm.auons in foreign trade are al-
ways likely to take place.

(¢) The following steps have been

daken to increase the exports of car- -

damom:—

(a) Spices, including cardamom,
are included in the schedule
of items available for supply
from India in the wvarious
trade agreements concluded
‘from time to time.

{b) A voluntry quality control
scheme has been introduced
to inspire greater confidence
among the importers abroad
about the quality of car-
damom imported from India.

{e) A Registered Exporters’ As-
sociation, consisting of some
of the leading cardamom ex-
porters in Tndia has been
formed at Madras to give
organizational strength to the
cardamom industry and trade.
Fwriher, an Export Promotion
Counel for all spices, includ-
ing cardamom, has also been
formed.
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Migration from East Pakistan
1743. Shei D. C. Sharma: Will the
Prime Minister be pleased to state:

ﬂ; -ﬂdﬂf
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(a) whether it is a fact that migra-
ation from East Pakistan to Assam has
been on the increase; and

(b) the number of people who migr-
ated during 1960 so far?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes, Sir, as compared
with the figures for 1959.

(b) 356 upto the end of June, 1960.
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ALR. Aunditorium in Delhi

1746. Shri D. C. Sharma: Will the:
Minister of Information and Broad-
casting be pleased to refer to the:
reply given to Starred Question:
No. 1592 on the 20th April, 1960 and
state the further progress made in the
construction of the A.LR. Auditorium
in Delhi?

The Minister of Information and
Broadcasting (Dr. Keskar): The-
work on the construction of the audi-
torium is progressing satisfactorily.

Exhibition of Indian Textiles in
Bangkok

1747. Shri Raghunath Singh: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether an exhibition of Indian:
textiles was opened in Bangkok in the:
1st week of June by the Minister of
Economic Affairs of Thailand; and

(b) if so, whether the Indian tex-
tiles are appreciated by the Thai
people?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir; on 4th June 1960.

(b) The durability of Indian tex-
tiles and the fastness of colours is ap-
preciated by the Thai people. T -
designs, patterns and packing lcave:
scope f9r improvement.
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New Industrial Units in Punjab

Shri Ajit Singh Sarhadi:
1747 {Shrl D. C. Sharma:

Will the Minister of Commerce and
Industry be pleased to state: .

(a) the names of the new industrial
units established in Punjab during
the year 1959;

(b) the total amount sanctioned by
the Central Government therefor;

(c) the amount actually spent; and
(d) the names of new industrial
units to be started in 19607

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). A
statement giving the requisite infor-
motion is laid on the Table. [See
Appendix III, annexure No. 36.]

Co-operative Tea Factory in Kangra

1749, Shri Hem Raj: Will the
Minister of Commerce and Industry
be pleased to reéfer to the reply given
to the Starred Question No. 239 on
the 17th February, 1960 and state:

(a) whether Government have since
received back the final scheme for
the setting up of a Co-operative Tea
Factory in the Kangra District;

(b) if so, what is its cost and when
it will be set up; and

(c) what will be the contribution
of the Tea Board towards it?

The Minister of C (Shri
Kanungo): (a) to (c¢). The Govern-
ment of Punjab are still engaged in
organising a Co-operative Society
consisting of growers themselves for
establishing and running a Tea Fac-
tory. It is omly after such a Co-
oprrative Society is formed and
registered and a formal Scheme is
received, the question of Tea Board's
contribution to the venture will arise.
Bu{ it has been decided in principle
to assist such a venture,
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5 632:
Solar Eruptions and Radio Fadeout

1750. Shri P. K. Deo: Will the
Minister of Information and Broad-
casting be pleased to state:

{a) whether solar eruptions affected
short wave transmission in the first
week of June, 1960; and

(b) whether there was radio fade-
out throughout the country as a.
result of this eruption?

The Minister of Information and
Broadcasling (Dr. Keskar): (a) Yes,
Sir. Transmissions were affected on.
1st June, 1960, presumably due to:
solar eruptions.

(b) On that day, a complete fade-
out for about 20 minutes was report-
ed by All India Radio Stations. As
a result of which short-wave pro~
grammes could not be transmitted.

Tibetan Refugee Women

1751. Shri Ajit Singh Sarhadi: Will
the Prime Minister be pleased to
state:

(a) whether there has been increase
in the influx of refugees, mostly
women, in June 1960 through Sikkim:
due to the border clashes with Chinese
forces;

(b) if so, the number of such
refugee women; and

(¢) what steps are taken to reha-
bilitate them?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) 432 Tibetan refugees en-
tered Sikkim in June, 1960. It is
true that more refugees have entered
Sikkim in the month of June than in
any of the preceding five months.

(b) 144 refugee women entered

Sikkim in June, 1960,

(c) Arrangements are being made
to settle the refugees with their large
herds of cattle in North Sikkim.
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Tariff Commission

1752. Shri Chintamoni Panigrahi:
"Will the Minister of Commerce and
Industry be pleased to state what
:action Government have taken to en-
force maximum prices of products of
five industries recommended by
Tariff Commission during the last
financial year?

The Minister of Industry (Shri
‘Manubhai Shah): A statement is laid
on the Table, [See Appendix III,
annexure No. 37].

Carpet Advisory Committee

1753. Shri Ajit Singh Sarhadi: Will
‘the Minister of Commerce and Indus-
dry be pleased to state:

(a) whether any report has been
glven by the Carpet Advisory Com-
mittee set up by the All India Handi-
<crafts Board; and

(b) it so, the nature of the recom-
mendations and decisions taken
thereon?

The Minister of Industry (Shri
Manubhai Shah): (a) No, Sir.

{b) Does not arise.

Black-listing of Firms

1754, Shri P, G. Deb: Will the
Minister of Works, Housing and Sup-
Ply be pleased to state:

(a) how many firms are blacklisted
by the Government of India;

(b) whether it is a fact that the
High Court of Punjab have passed
judgments against the blacklisting of
some firms; and

(e) if so, whether the names of
such firm= have been removed from
the black-list?

The Minister of Works, Housing
and Supply (Shri E. C. Reddy): (a)
497.

(b) Government are not aware of
any such case wherc a blacklisted
firm has gone to the High Court of
Punjab, for revocation of blackisting
orders.

(c) Does not arise,
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Malted Milk

Shri Suubodh Hansda:
1755. { Shri R. C. Majhi:
Shri Nek Ram Negi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the total malted milk require-
ment in our country at present;

(b} whether the entire quantity is
produced in our country or imported
from outside;

(c) the number of factories working
for the production of malted milk; and

(d) the quantity prodyced by each
milk factory?

The Minister of Industry (Shri
Manubhai Shah): (a) 2,500 tons (ap-
proximately),

(b) Most of the demand is met by
inidigenous production and very
little gquantity is allowed to be im-
ported.

(¢} Two in the large scale sector
and 3-4 in the small scale sector.

(d) In public interest, quantity
produced by individual umits is not
divulged.

Export of Sports Goods

Shri Subodh Hansda:
1756. { Shr1 MNek Ram Negi:
Shri R. C. Majhi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it 5 a fact that an
Export Council Team went to Euro-
pean countries to find market for
Indian sports goods;

(b) if so, whether any market was
fou.nd; and

(c) whether any order was procur-
ed for exporting the goods and whe-
ther they have been exported?
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The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) and (c). A three man delega-
tion sponsored by the Sports Goods
Export Promotion Council returned
to India in the month of July after
visiting West European Countries.
The object of the delegation was to
study market conditions and price
irends, licensing formalities and suit-
able media for advertising and pub-
licity in each of the countries visited.
The report of the delegation has not
yet been received.

Fertiliser Factory, Trombay

Shri Subodh Hansda:

1751 4 Shri R. C. Majhi:
|} Shri Nek Ram Negi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the tender for the sup-
ply of major plants for the Trombay
fertiliser factory has been called;

(b) how many tenders have been
received;

(c) what was the last date for re.
ceiving the tenders;

(d) whether any tender has been ac-
cepted; and

(e} if so, the name of the firm?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes.

(b) 11 tenders have been received
for Part A (gas reformation and
ammonis pit..y, o+ for part B (Urea
Plant), 6 for part C (nitric acid plant)
and 5 for part D (nitrophosphate
plant), 2 other firms have submitted
tendc's only for small sections of
part A, '

(e) The last date fo: the receipt of
tenders for Parts A and B was 30th
April, 1960 and for parts C and D the
30th June, 1860,

{d) Not so far.
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(e) Does not arise.

Vacant Government Quarters

1758. Shri Ram Garib: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that a num-
ber of quarters built in front of the
village in Vinay Nagar near the
bridge towards north and east are
lying vacant for over two years;

(b) it so, 'for whom those quarters
are intended;

(¢) what are the reasons for not
making allotments of those quarters;
and

(d) whether certain amenities are
yet to be provided there?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) to (c). 64 houses in
Vinay Nagar (Sarojini Nagar and
Lakshmi Bai Nagar) were completed
in September, 1959 under the Slum
Clearance Scheme for allotment to
community service personnel such as
tailors, cobblers, barbers etc. who
have built unauthorised structures on
land in or adjacent to Government
colonies or are living in the slum
areas. These houses were duly offer-
ed for allotment to the persons con-
cerned by the Municipal Corpnration
of Delhi. It has been reported that
no person has, however, accepted the
allotment so far.

(d) No.

National Mines Safety Committee

1759. Shri Raghunath Singh: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether it is a fact that the
Safety Education and Propaganda
Committee met in Jharia on the 24th
June, 1960 and requested Government
to establish a National Mines Safety
Committee; and

- (h) if so, the fenction of Govern-
ment thereto?
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The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). In its
report submitted on the 9th August,
1960 the Committee has recommend-
ed the establishment of a National
Mine Safety Council. The report is
under examination.

Vacant Plots in Ulhasnagar

1760. Shri Parulekar: Will the Min-
ister of Rehabilitation and Minority
Affairs be pleased to state;

(a) how many plots are vacant in
Ulhasnagar in Thana District of Maha-
rashtira State;

(b) whether applications for pur-
chase of such plots were invited from
the displaced persons;

(c) if so, how many applied for
purchasing them; and

(d) how many of them have been
sold so far?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) 343.

(b) Yes.
(c) 175.
(dy 21.

Rayon Mill

1761, Shri Ajit Singh Sarhadi: Will
Minister of Commerce and Indusiry
be pleased to state:

(a) whether there is a proposal to
establish a Rayon Mill in India with
Japanese collaboration and Japanese
capital to the extent of 20 per cent;
and

(b) the nature of the scheme and
whether it will be under the control
of Government of India?

The Minister of Commerce (Shri
EKanungo): (a) and (b). Government
have granted a licence under the In-
dustries (Development and Regula-
tion) Act to an Indian firm for the
manufacture of viscose rayon yarn. It
is understood that the Indian firm
have entered into a contract with a
Japanese firm for purchase of mach-
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inery required for the project, and
that the Japanese firm propose o0 take
up equity shares to the extent of
about 7 per cent. in the Indian firm
ls consideration of part payment of
the cost of machinery. Government
are not financially participating in the
scheme.

Indian Productivily Team on Sugar

1762. Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the terms of reference of the
Indian Productivity Team on Sugar
which is reported to be touring in the
foreign country;

(b) whether any interim report or
final report has been received so far;
and

(c) the main recommendations of
the tedim and Government’s reaction
thereon?

The Minister of Industry (Shri
Manuobhai Shah): (a) Subjects of study
of the Sugar Industry Productivity
Team are given below:—

(i) General organisation and
production and consumption
trends including nature of
ownership and management;
connections between growers
and processors and labour and

management,; Government
control over production, mar-
keting, etc.

(ii) Production efficiency in res-
pect of raising the sugarcane
crop including irrigation,
manuring control over pests
and diseases, mechanisation,
labour saving devices and util-
isation of agricultural wastes.
Costing methods for farm
labour and material,

(iii) Modes of. transport for sup-
ply of sugarcane from the
fields to the mills and meas-
ures taken to control the fre-
quency of arivals and to cut
down time lag between har-
vesting and crushing.
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(iv) Payment for sugarcane in
vogue including assessment of
quality of sugarcane for price
determinatioin.

(v) Processing techniques and effi-
ciencies obtained at the wvar-
ious stages of manufacture in-
cluding problems of harndling
and storage of sugar,

{vi) Modernisation in plants and
processes including use of
automatic devices and pro-
cess control instruments, me-
thods of steam and fuel econo-
my and manufacture of sugar
machinery.

{vii) Organisation and opcration
for maintenance including
measurees for avoiding shut
downs during season and in-
centives offered to mainten-

ance people.

(viii) Utilisation of by-products
particularly of bagasse for
manufacture of paper.

(ix) Details of costing system in-
cluding methods of arriving
at the cost of each stage
such as transport, handling,
processing and packing.

(x) Nature of work force em-
ployed, wage determination
process, extent of workers
organisations, labour-manage-
ment relations, discipline
amongst labour, utilisatien of
labour and equipment during
the off-season.

(xi) Organisation of sugar and
sugarcane research and ad-
visory services.

{b) No, Sir.
(c) Does not arise.
Protolype Machine Factory

1763. Shri Supakar: Will the Minis-
ter of Commerce and Industry be
Pleased to state:
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(a) whether it is proposed to start
a prototype machine factory in Orissa
in the Third Five Year Plan; and

(b) if so, whether the details of the
estimated expenditure and location
etc., have been worked out?

The Minister of Induasiry (Shri
Manubhaj Shah): (a) and (b). There
is no such proposal under consider-
ation at present.

Loan from U.S. Export-Import Bank

1764. Shri EKalika Singh: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the broad break-up of the U.S.
Export-Import Bank loan to (i)
Indian Synthetics for manufaciure of
Synthetic rubber at Bareilly in U.P.,
(ii) Hindustan Aluminium Corpor-
ation Limited to help build an alumi-
nium reduction plant near Rihand
Dam in U.P. and (iii) Mysore Cements
Limited for construction of a cement
plant to be located in Mysore;

(b) which of the foreign and Indian
firms are collaborating in the aforesaid
projects; and

(c) to what extent the dependence
of India on foreign countries regard-
ing the above ma‘erials will be re-
duced in the next 5 years?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table. [See Ap-
pendix III, annexure No. 38].

Mill for Production of Rayon

1765. Shri Achar: Will the Minister
of Commerce and Industry be pleas-
ed to state:

(a) whether M/s. Baroda Rayon Cor-
poration Bombay, and Japanese fiims
have entered into a contract to build
a mill to produce rayon; and

(b) if so, whether the Government
have granted its sanction for this pro-
ject?

The Minister of Commerce (Shri
Kanungo): (a) and (b). The Gov-
ernment have granied a licence under
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the Industries (Development and Re-
gulation) Act, to M/s. Baroda Rayon
Corporation for the manufacture of
viscose rayon yarn. It is understocd
that the Indian firm have entered into
a contract with the Japanese firm
for the purchase of machinery re-
quired for the project.

Externment of Kazini Deorji from
Kalimpong

1766. Shri Hem Barua: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that Kazini
Dorji Khangeharpa, wife of the
President of the Sikkim National Con-
gress, was recently externed from
Kalimpong where she has been staying
for some time; and

(b) if so, whether it is also a fact
that the Government of India have
revised its decision of late and allowed
her to continue her stay?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) and (b). Yes, Sir.

Jhumaria Bazar Explosion

1767. Shri Subiman Ghose: Will the
Minis'er of Works, Housing and Sup-
Ply be pleased to state:

{a) whether a case is pending
against anybody regarding the last
Jhumaria Bazar (Asansol) explosion
in which more than 55 persons lost
their lives;

ib) if so, against how many:

(e) under which Acts and Sectlons;
and -

(d) if the case has been finally dis-
posed of what is the result thereof?

The Depuiy Minister of Works,
Housing and Supply (Shri Anil K
Chanda): (a) and (b). 'Two cases
have been Instituted against two
persons—(1) State Vs. Sarju Prasad
Shaw and Sitaram Shaw and (2)
State Vs. Sitaram Shaw.

(c) Shri Sarju Prasad Shaw has
been prosecuted under Sections 304A,
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337 and 338 of the Indian Penal Code
and under Section 5(3)(b) of the
Indian Explosives Act, 1884. Shri
Sitaram Shaw has been prosecuted
under Section 5(3)(b) of the Indian
Explosives Act, 1884,

(d) Shri Sitaram Shaw nhas been
sentenced to one year’s Rigorous Im-
prisonment and Rs. 2,000 fine or in
default three months’ Rigorous im-
prisonment. The case against Shri
Sarju Prasad Shaw is still sub-judice.

Payment of Rent by Handidhua
Colliery

1768. Shri Chintamoni Panigrahi:
Will the Minister of Labour and
Employment be pleased to state:

(a) whether the management of the
Handidhua Coalmine in Talcher in
Orissa has paid any amount of rent
by now for the use of machinery and
building of the colliery;

(b) if so, what amount; and

(¢) whether any amount realised
from this rent has been paid towards
the arrear dues of the workers?

The Deputy Minister of
(Shri Abid Ali): (a) No.

(b) and (e). Do not arise.

Labour

Violation of Labour Laws by
Handidhua Colliery

1769. Shri Chintamoni Panigrahi:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether Government are aware
of the fact that the management of
the Handidhua Coal Mine in Talcher
in Orissa iz violating the Payment
of Wages Act, Bonus Schemes Act,
Tribunal Award and the Das Gupta
Award;

(by whether the Central Regional
Labour Commissioner has enquired
in‘o such violations of labour laws by
the said management; and

(c) it so, to what effect?

The Depu'y Minister of Labour
(Shri Abid Ali): (a) Governmeént are



5643  Written Answers

aware that a contractor in the Colliery
has been guilty of short payments and
non-payment of bonus.

‘(b) Yes.

(c) Since the Management  have
been told that under the Das Gupta
Award they are responsible for ensur-
ing implementation of labour laws
and awards by their contraciors, they
have promised-to get the irregularities
rectified.

Co-operative Society in Bhusandapur

1770. Shri Chintamoni Panigrahi:
Will the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether it is a fact that the re-
fugees resettled in the Kuntalbai
Colony in Bhusandapur in Orissa have
formed a  multipurpose co-operative
society for undertaking various co-
operative enterprises to earn their
living; and

(b) the nature of encouragement
given by Government to the Society
so far?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). The informa-
tion has been called for from the
Government of Orissa and will be laid
on the Table of the Sabha as soon as
it is received.

Black Marketing in Dry Milk Powder

1772. Shri Kunhan: Will the Minister
of Commerce and Indusiry be pleased
to state:

(a) whether any enquiry was made
on the 30th May, 1960 about black-
marketing in dry milk powder by
Saghan Kshetra, Tajpur, Bijnor;

(b) whether it is a fact that 200
boxes of dry milk powder were load-
ed in a truck No. U.SL. 7711 at 8
A-z!- and sold off at Rs. 35 per box;
an

(c) the result of the enquiry?

The Minister of Industry (Shri
Manubhaj Shah): (a) to (c). A de-
tailed enquiry into the alleged mar-
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keting of dry milk powder has been
undertaken, and it is still being con-
ducted. Some dry milk powder was
sold out but its quantity and the price
at which it was sold will be known
only after the enquiry has been com-
pleted.

Public Sector Industries in Madhya
Pradesh

1773, Shri Shiva Datt Upadhyaya:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there is any proposal
to start public sector industries in
Rewa District of Madhya Pradesh in
the Third Five Year Plan; and

(b) whether any survey has been
made for location of such indusiries.
in the area?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The:
Central Government have no proposal
to start any industrial undertaking in
the Rewa District of Madhya Pradesh.
The proposals of the Madhya Pradesh
Government including those for the-
establishment of industries in the
State Sector during the Third Plan
Period would be under consideration
of the Planning Commission.

Workers’ Education Centre at Madras

1774. Sbri Tangamani: Will the-
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that Work-
ers’” Education Centre has been started’
in the city of Madras only in July,.
1960;

(b) if so, the reasons for delay;

() whether more centres will be:
started in Madras State; and

(d) if so, when and where?

The Deputy Minister of Labour (Shri:
Abid Ali): (a) Yes. '

(b) Not enough trained Teacher-
Administrators with sufficient prori--
ciency in Tamil were available.
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(¢) and (d). The question will be
considered on the basis of experience
-gained at the Madras Centre.

Radio Station in Madurai

1775. Shri Tangamani: Will the
Minister of Information and Broad-
-casting be pleased to state:

(a) whether representation has been
received from the Madurai Ramnad
*Chamber of Commerce, Madurai, that
a Broadcasting station should be
‘opened in Madurai; and

(b) it so, the reaction of Govern-
‘ment to the proposal?

The Minister of Information and
‘Broadcasting (Dr. Keskar): (a) Yes,
"Sir,

(b) The Government is considering
“the setting up of more medium wave
transmitters at various places in the
country in order to provide a better
“broadcast coverage, and the suitability
of the Madurai area for the location
-of one of these will also be examined.
It may be of interest however that a
50 KW medium wave transmitter has
been installed at Tiruchirapalli and
it is expected to go into service short-
Iy.

"Unattached Refugee Women in Tripura

Shri Dasaratha Deb:
Shri Halder:

Will the Minister o! Rehabilitation
-and Minority Affairs be pleased to
+state:

1776,

(a) the total number of unattached
refugee women in Tripura now get-
‘ting dole, either in or outside camps;

(b) whether there is any scheme to
‘rehabilitate them;

{c) if so, what are those schemes;
~and

(d) when are those schemes expect-
-ed to be implemented?

The Minister of Rehabilitation and
‘Minority Affairs (Shri Mehr Chand
Khanna): (a) 1,150 families consist-
‘ing of 3,049 persons.
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{b) Yes.

(c) (i) Production Centres to be
run by co-operative societies of dis-
placed women,

(ii) Payment of rehabilitation grants
to those who have received training
in vocationsl trades, -

(iii) Grant of rehabilitation loans
on the usual pattern to those who have
adult sons.

(d) During 1860-61 and 1961-62.

Narsinghgarh Colony, Tripura

Shri Dasaratha Deb:
33t Shri Halder:
Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

{a) the number of houses construc-
ted at Government cost at Narsingh-
garh Township, Tripura, for the Set-
tlement of the displaced persons;

(b) the number of displaced persons
now occupying those houses; and

(c) the reasons for delay in cons-
tructing the remaining houses and in
distributing them among the displaced
persons?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) 20.

(b) The houses have not yet been
allotted to the Displaced Persons.
They have been allotted temporarily
to the staff of the Polytechnic at
Narsinghgarh and to Officers of the
National Cadet Corps.

(¢) The scheme for the Township at
Narsinghgarh envisaged the construc-
tion by Government of only 20 houses
of 4 types to serve as models for
similar houses to be constructed by
the Displaced persons themselves who
would be allotted land in the town-
ship and advanced loan for the cons-
truction of houses.
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Survey of Economic Conditions of
Middle Class People

1778 Shrimati Ila Palchoudhuri:
. Shri Aurobindo Ghosal:

Will the Prime Minister be pleased
to state:

(a) whether the Central Statistical
Organisation of the Cabinet Secre-
tariat recently conducted a survey in
connection with the economic condi-
tion of the middle class population of
India;

{(b) whether any report has been
submitted in connection therewith;

{c) if so, main features thereof;

and

(d) whether a copy of the report
will be laid on the Table?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes; a Middle Class
Family Living Survey, sponsored by
the Central Statistical Organisation,
was conducted by the Directorate of
National Sample Survey during the
period July 1958 to June 1959,

{b) to (d). No report has vet been
submitted as the date collected are still
being tabulated. However, a note on
incomes and expenditures of middle
class families, based on the unweight-
ed results of the first two sub-rounds
of the survey, has been published in
the June 1960 issue of the “Monthly
Abstract of Statisties”, copies of which
are available in the Jibrary of the
House.

Automobile Industry

1779. Shri Tangamani: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
1o Unstarred Question No. 1235 on
the 3rd March, 1959 and state:

(a) the foreign exchange allocations
made for import of components essen-
tia]l for Automobile Industry during
the past 18 months;

(b_) the break-up of allocation to
various units;

$52,Ai) LS—4

BHADRA 8, 1882 (SAKA) Written Answers 5648

(e) whether all the allocations have
been utilised; and

(d) if not reasons for the same?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
foreign exchange allocations made to
the automobile and automotive diesel
engine manufacturers for the import
of components during the 18-month
period April 1959—to September 1960
are given below:—

Rs. lakhs

1. M/s. Hindustan Motors
Ltd., Calcutta.

2. M/s. Premier Auto-
mobiles Ltd., Bombay. 850:34

3. M/s. Standard Motor
Products of India
Ltd.,, Madras.

4. M/s. Mahindra &
Mahindra Ltd., Bom-
bay. 478-10

5. M/s. Tata Locomotive
& Engg. Co. Ltd.,

1014-90

171-62

Bombay. 102100

6. M/s. Ashok-Leyland
Ltd., Madras. 55094

7. M/s. Simpson & Co.
Ltd., Madras 27026

8. M/s. Automobile Pro-

ducts of India Ltd.,
Bombay. 98.12
TotaL: 4455-38

(c¢) The allocations made to the
various units have been more or less
utilised fully.

(d) Does not arise.
Newsprints

1780. Shri Tangamami: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Newsprints were
imported from abroad for January,
to July, 1960;

(b) if so, the quantity imported;

(c) the quantity supplied by Nepa
Newsprint Mills during this period;
and
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(d) the shortfall, if any, to the
demands during this period?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) The import figures are avail-
able upto May, 1960, and 32310 metric
tons were imported during January,
to May, 1960.

(c) 11291.30 Metric Tons of mnews-
print were produced by Nepa Mills
during January to June, 1960.

(d) There is no shortfall of news-
print so far as the requirements of
newspapers and periodicals are con-
cerned,
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MOTION RE. BREACH OF PRIVI-
LEGE

Mr. Speaker: Shri Hem Barua want-
ed to raise a question of privilege. I
have allowed him to raise it now here.

Shri Hem Barua (Gauhati): An open
letter addressed to the hon. Prime
Minister in regard to the Assam tra-
gedy by one Mr. Dhirendra Bhowmick
of Caleutta is widely circulated
amongst Members of Parliament, I
have also received one copy of this
brochure. I do not want nor am I
entitled to say anything about the con-
tents of the brochure. My purpose is
to draw the attention of you, Mr. Spea-
ker, and through you the attention of
the House, to certain objectionable
passages in this brochure. I have al-
ready submitted a copy of the brochure
to you. The sentences read ag follows.
1 quote:

“Is there any democratic country
in the civilised world whose legis-
lature would cold-storage a debate
on a momentous issue like the one
concerning the Assam atrocities,
because it does not suit the inter-
ests of some of the leaders of the
ruling party? The most august
body, the Parliament, has been
turned into a private club by the
Congress Government headed
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by Jawaharlal Nehru. The
Speaker himself most shame-
lessly chose to be the second
fiddle in the hands of the ruling
party, so unlike late V. J. Pate] -f
hallowed memory. Thus every
sacred institution of the country is
being debased by the accursed
leadership which is purblind and
is in the leading strings of others
who are stone-blind. Parliament
hag lost its dignity in the hands of
docile and “Jo-Hukum"” members.
Are we not already witnessing the
dictatorship of Congless Party in
operation? Look at the arguments
put forward by Jawaharlal and
Govind Ballav Pant in favour of
postponement of the Assam debate
sine die encroaching on the sacred
democratic rights of Members of
the Parliament to debate the issue.
A child would hate to sponsor such
silly arguments. But all the same,
they carried the day with help of
an obliging Speaker. The whole
thing was fraud on the conscience
of the nation.”

This, I think, constitutes a breach of
the privilege of the House. Irrespec-
tive of the depth of feeling or passion
of anyone on happenings anywhere
in the country, no man or rather no-
body could be permitted to cast as-
persions and reflections on you, the
custodian of the rights and privileges
of this House, as also on this House
without that man being brought to
book.

At this stage, I do not want to take
the time of the House unnecessarily,
because the passages that I have read
out speak for themselves. But I am
confident of one fact that the Members
of this House would rally round you
in your efforts to maintain the dignity
and authority of this House, which I
am sorry to say have been challenged,
80 unwisely in a moment of passion.

Shri Aurobindo Ghosal (Uluberia):
May I know whether he belongs to the
PSP party?
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Mr. Speaker: It does not matter;
whoever he might be or to whatever
party he might belong.

Shri C. K. Bhattacharya (West
Dinajpur): I am one with Shri Hem
Barua in his submission to you that
the dignity of the Chair and the dig-
nity of the House should be maintain-
ed at all costs and in all events. On
that proposition, there can be no com-
promise and there should be no com-
promise. We are all one with him in
his attempt. I thank him for having
drawn your attention to it and request
you to uphold the dignity of the House
and the dignity of the Chair.

Mr. Speaker: [ take it that the House
gives leave to the hon. Member. Under
the rules, if leave is granted under
rule 225, the House may consider the
question and come to a decision or
refer it to the Committee of Privileges
on a motion made either by the Mem-
ber who has raised the gquestion of
privilege or any other Member. Is
the hon. Member making g motion?

Shri Hem Barua: Yes, Sir; I beg
to move:

“That this matter be referred
to the Committee of Privileges for
consideration and report.”

Mr. Speaker: The gquestion is:
“That this matter be referred

to the Committee of Privileges
for consideration and report.”

The motion was adopted.

12.17 hrs.

RE. STARRED QUESTION NOS. 872
AND 903

Shri Jaipal Singh (Ranchi West-
Reserved—Sch. Tribes): Mr. Speaker,
before you proceed further, I have a
submission to make. It is with regard
to Questions Nos. 872 and 903. Look
at these two questions. Although
they are similar, they are not identi-
cal. You were pleased to give a rul-
ing that because the hon. Member,
Shri Vidya Charan Shukla, indicated
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that he would not put the question if
it should be reached, you said that
the answer should be scored off, your
view being that it would unneces-
sarily get credit in the Press, because
it is a written reply.

My submission is that much effort
and much labour have been put in
producing the written answer and it
is unfortunate that this House should
be precluded from knowing the infor-
mation any Member might ask for.
The paosition is this. At the time of
my tabling a particular starred ques-
tion, I may not have the information.
But if by the time it reaches the day
when I am due to put it, [ am glready
in possession of the information I was
seeking, surely you do not insist, if I
am present in the House, on my put-
ting the question. But in this parti-
cular case, the position is, the rest of
the House should not be precluded
from having that information.

Mr. Speaker: The position with res-
pect to these guestions is this. When
an hon. Member tables a question, if
it is admitted, the question is printed.
Those hon. Members will be allowed
to call the questions who are present
in the House. If they are not pre-
sent, all the same those questions are
printeq and the answers are laid on
the Table of the House. They are
available to the Press and they are
published. As a matter of fact, those
outside the House may not know thai
an hon. Member might not have been
Jpresent at all. Sometimes it so hap-
pens that on account of answers be-
ing placed on the Table of the House
and being reported, no distinction is
.being made between a Member who
stood up and called a question and
another Member who was not present,
it will appear to the outside that all
these questions were put in the House.
We do not want to withdraw any ans-
wers that are made available merely
because of shortness of time, for the
question might not have been called.
All these questions are not in posses-
sion of the House. It is open to an
hon. Member to withdraw a question.

We will assume that an hon. Member
writes to me that he should be ol-
lowed to withdraw the question. Of
course, if a matter has been placed
before the House, the permission of
the House is required to withdraw
the question. Otherwise, I can allow
an hon. Member to withdraw his
question, which I have admitted.
Since, Shri Shukla did not put the
question when he was called, I treat-
ed it as having been withdrawn, in
which case it will not appear in the
debates. Merely because it is printed
in the list, the House has no right over
it. If the hon. Member withdraws it,
it would not appear in the proceed-
ings. If a quesiion is not reached, it
will form part of the records but if
an hon. Member has withdrawn a
question it would not be printed, be-
cause it will not form part of the re-
cord. If an hon. Member refuses to
put a question I will treat it gs hav-
ing been withdrawn.

Shri Vidya Charan Shukla (Baloda
Bazar): I actually did not refuse to
put the question. An hon. Member
opposite suggested that this question
should be clubbed with the question I
am going to ask. Then I submitted
to you that if both the questions are
asked together it will destroy the
effect of the first question, because,
though the subject is one, one ques-
tion related to the good work and an-
other related to the bad work. So, I
wanted to be permitted to put my
quesion when it comes. But you
were pleased to say “If he does not
put it, it does not matter. I will treat
it as having been withdrawn."

Mr. Speaker: It is open to me to
call both the questions together when
the hon. Member has put both of
those questions. I had separated
those questions Gecause. I do not
want to allow one single hon. Mem-
ber to monopolise all the questions.
Therefore, I split it up. It is always
open to me to ask both questions to
be put together if they relate to the
same subject, if the hon. Miniser is
willing to answer them and if the
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hon. Members are willing to put
them. In this particular case, the
hon. Member said “No, I am not wil-
ling to put the question” and, there-
fore, I treat that question as having
been wihdrawn. It is not open to
any hon. Member to dictate to the
House in what order the questions
ought to be put. I have got the right
to do so. In this case, I rightly treat-
ed this question as having been with-
drawn. The House has no right to
have it printed or circulated.

Shri Tyagi (Dehra Dun): May I make
a submission? When you call the
name of the person who has tabled a
question, it is left to the discretion
of the Member to call the number of
the question or not to call it. Even
it he is in the House, if he does not
want to stand up and does not want to
call the question, you only pass over
that question. It does not essentially
mean that the question is withdrawn.
I submit that such questions are al-
ways treated as unstarred and their
replies are supplied although they are
not actually put.

Mr. Speaker: The other day when
I called a question the hon. Member
was talking to Shri Sharma. I did
not treat it as having been withdrawn.
I passed over to the next question.
Some hon. Members may be a little
absent-minded, in which case I pass
over the question. I do not want to
treat those cases as Members having
withdrawn those questions. Here
there was a suggestion that this ques-
tion may also be answered together.
When 1 definitely asked him to put
the question, he says “No, no, I am
not willing to put that question now,
because one question conflicts with
the other”. He has put two conflict-
ing questions with totally conflicting
enswers. It was an accident that one
question was separated from the
other. I could have directed both the
questions to be clubbed. When I cal-
led the question and definitely asked
the hon. Member if he is willing to
put it, he said “No”. Ordinarily,
when I call an hon. Member to put a
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question, if he is not present, I will
give him an opportunity later on to
put the same question. I am not go-
ing to allow that concession here. So,
I treat this as a deliberate act of
withdrawal of the gquestion and I am
not going to allow it to be printed.
Now let us proceed to the next item.

1226 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS ISSUED UNDER INDUSTRIES
(DEVELOPMENT AND REGULATION) AcCT
AND REPORT OF TARIFF COMMISSION

The Minister of Commerce (Shri
Kanungo): I beg to lay on the Table:

(i) A copy each of the following
Notifications issued under section 135
of the Industries (Development and
Regulation) Act, 1951:—

(a) S.0. 1791 dated the 18th July,
1960.

(b) S.0. 1886 dated the 28th July,
1960. [Placed in Library, See
No. LT-2326/60].

(ii) A copy of each of the following
papers under sub-section (2) of sec-
tion 16 of the Tariff Commission .\ct,
1951: —

(a) Report (1960) of the Tarift
Commission on the Revision
of Raw Rubber Prices,

(b) Government Resolution No.
16(4) Plant (B)/60 dated the
23rd August, 1960.

(c) Statement explaining the rea-
sons why a copy of each of the
documents at (a) and (b)
above could mot be laid on
the Table within the period
prescribed in the sald sub-
section. [Placed in Library,
See No. LT-2327/60].
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MNOTIFICATIONS ISSUED UNDER INDUSTRIES
(DEVELOPMENT AND REGULATION) AcT
AND NOTE Te. ACTTON TAKEN BY (GOVERN-
MENT ON KH0SLA CoMMITTEE REPORT

Shri Kanungo: On behal? of Shri
Manubhai Shah, I beg to lay on the
Table:

(i) A copy of each of the following
Notifications issued under Industries
(Development and Regulation) Act,
1951:—

(a) 5.0, 1598 dated the 22nd June,
1960.

(b) S.0. 1718 dated the 11th July,
1960. [Placed in Library, See
No. LT-2328/60].

(ii) A copy of the note indicating
the action taken by the Government
on the Report of the Khosla Com-
mittee on Surveying, Drawing and
Mathematical Instruments Industry.
[Placed in Library, See No. LT-2329/
60].

1228 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(i) “In accordance with the provi-
sions of rule 97 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
I am directed to enclose a
copy of the Delhi Primary
Education Bill, 1960, which
has been passed by the Rajya
Sabha at its sitting held on
the 24th August, 1860.”

(ii) “In accordance with the provi-
sions of sub-rule (6) of rule
162 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha, I am direct-
ed to return herewith the
Taxation Laws (Amendment)
Bill, 1960, which was passed
by the Lok Sabha at its sit-
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ting held on the 11th August,
1960, and transmitted to the
Rajya Sabha for its recom-
mendations and to state that
this House has no recommen-
dations to make to the Lok
Sabha in regard to the said
Bill"

12.284 hrs,
DELHI PRIMARY EDUCATION BILL

Lam on THE TABLE AS PASSED BY TLE
RAJya SaBHA

Secretary: Sir, I lay on the Table
of the House the Delhi Primary Edu-
cation Bill, 1960, as passed by the
Rajya Sabha.

12.281 hrs,

REPORT OF DELEGATION OF MEM-
BERS OF PARLIAMENT TO ASSAM

Shri A. P. Jain (Saharanpur): I beg
to present the Report of the Delega-
tion of Members of Parliament to
Assam.

Shri Tridib Xuomar Chaudhuorl
(Berhampore): Sir, I rise on a point
of order. The point of order is about
the status or locus from the point of
view of law, Constitution and the
Rules of Procedure of the House, of
the document that has just been laid
on the Table of the House, and the
privileges attaching to it. Under rule
369(2) of the Rules of Procedure of
this House, this will become a public
document, and it has been announced
by the Minister of Parliamentary
Affairs that the Report would be dis-
cussed by the House on the 1st, 2nd
and 3rd of September. What would
be the scope of the debate? Would it
be in order for us to criticise the re-
port and reject its findings?

Mr. Speaker: Oh, yes.
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Shri Tridib Eumar Chaudhuri:
Is the House or the Government
bound by the recommendations of this
Committee?

Mr. Speaker: What is the rule that
he refers to?

Shri Tridib EKumar Chaudhuri:
Rule 369(2) which relates to a public
document.

Mr. Speaker: I think he has stated
what his point of order is, I will now
give my ruling.

Shri Tridib Kumar Chaudhuri: My
point of order is not only this. Apart
from this, there is the larger consti-
tutional question.

I have been thinking over this mat-
ter for some time and, it appears to
me that the appointment of this Dele-
gation by you, Sir, and the Chairman
of the Rajya Sabha, amounts to an
intervention by Parliament in the situ-
ation that has arisen in Assam, and
the doubts that have arisen in my
mind are due to the fact of certain
rulings and  observations that you
gave on the 1st of August when some
of us sought to move an adjournment
motion on the Assam situation. With
regard to the adjournment motion
which was tabled by me, you said:

“All that the hon. Member
wants evidently is to satisfy thia
House and myself about the juris-
diction. Whatever might be the
banner in which things might
have happened in a particular
State, he wants to say that a state
of emergency or breakdown of the
Constitution has occurred there
and, therefore, this House must
come to the rescue. That is the
first point regarding jurisdiction.
Thereafter, if a discussion is neces-
sary, a discussion may be allowed
if I am satisfied.

The second point is whether an
adjournment motion is the pro-
per method of bring these matters
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before the House, so that the House
may exercise its jurisdiction, and
then try to give directions, if it is
such a serious matter and if there
is break-down of the Constitu-
tion...... &

You again went on to say:

..... Normally we have no
jurisdiction over what happens in
a State. But, extraordinary cir-
cumstances have been referred to
here...,... Now the only point
before mg is to find out whether
such a serious situation exists and
this intervention by the Centre is
necessary and a discussion ought
to be made and, if so, whether an
adjournment motion is the pro-
per remedy........"

You finally decided that you would
allow a discussion in the House and
said:

“I shall be watchful and shall
see whether normalcy has been
restored or near normalcy has been
restored, as far as possible, and all
proper steps are taken. Every
side of this House, and every
interest will be properly represent-
ed and will be given an oppor-
tunity to discuss seriously, so that
Government may take steps to
see that these things do not recur
not only in this State but in
other States also.”

In other words, if I understood your
ruling correctly, you were already
convinced about the first point that a
situation had arisen in Assam which
must be taken into cognizance by the
House and which might necessitate
invoking the jurisdiction of the House
and give directions to the Govern-
ment and indicate the proper method
or manner of Central intervention, if
it becomes necesasry. But you did
not indicate on that occasion if you
were also convinced of the necessity
of Parliament's intervention in ithe
Assam situation. Sir, it is far from
my mind to question your authority
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or the authority of the Presiding Ofi-
cer of the other House to appoint a
delegation of this type.

1 seek your guidance in this matter
because of the doubt that has arisea
in my mind that the authority of the
Presiding Officers of this House and
of the other House can never exceed
the authority given by the Constitu-
tion to this House. So I seek your
guidance in this matter as to what the
constitutional position of this dele-
gation or committee is.

This House was never givem an
_opportunity to discuss the Assam situ-
ation and to convince itself that in-
tervention by the Parliament is neces-
sary and that a Committee of En-
quiry or a Commission of Enquiry
should be appointed. Of course, in
order to avoid all this misunderstand-
ing I do not want to criticise the
terms of reference, but the terms of
reference that were given were fram-
ed in such a wide manner that it
might be interpreted that the Parlia-
ment or the Presiding Officers of the
two Houses of Parliament had ap-
pointed a Commission of Enquiry into
the situation that had arisen in a cer-
tain constituent State of the Union,
that the Commission was asked to zo
into and study the situation on the
spot for ten days and then to report
to you and through you to this House
what steps should be taken in order
to prevent the recurrence of those
happenings. You may look into the
terms of reference. If T understand
aright the steps that they were to sug-
Eest are steps which can be taken by
this Government only and not by the
Assam Government because a com-
mittee of this House is competent only
to advise the Government of India and
not the Government of a constituent

State. The terms of reference are
as follows:—

make an assessment of the pre-
sent situation;

to suggest measures for its im-
provement;

to propose steps for the prevention
of recurrence of the recent
happenings there.
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Now, it says “suggest measures for
its improvement”. The measures are
to be taken by whom? Then, “to
propose steps” to be taken by whom?
Moreover, so far as this House is con-
cerned, neither this House nor the
other House had any opportunity to
discuss the situation that had arisen
in that State and to convince itself
whether the authority of the Parlia-
ment could be really invoked. We
knew from newspaper reports and
from other sources of information that
a certain situation had arisen in the
State of Assamn. We also knew that
Army units were moved into Assam
but we were never told whether that
was done by the Union Government
acting on their own initiative under
the provisions of the Constitution or
the Army was sent at the reguest

Mr. Speaker:
reading this?

Shri Tridib Kumar Chaudhuri: These
are my notes.

Mr. Speaker: He is reading from
his own notes. Then it is all right.

Shri Tridib Kumar Chauodhari:
‘Whether the Army units were sent at
the request of the State Government.

Where from is he

Mr, Speaker: He has raised a point
of order. I wlill answer that point.
He need not go into the other mater-
ial.

Shri Tridib Kumar Chaudhuri: Let
it be completed. There is only one
other point. Apart from my point of
order regarding the scope of the dis-
cussion on this Report, would it be in
order for the House to have this dis-
cussion on the basis of this Report?
The second point is about the con-
stitutional status and legal position of
the Delegation that was appointed.
Thirdly, if you give a ruling that
everything is in order and it would be
in order for us to have the discussion
on the basis of this report, I would
also like you to give your ruling
on another fact. Here we have
only this Report. Up till now the
Union Government has not given
its version on the facts tco the
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House, We know from newspaper
reports that one Union Minister
was sent to investigate conditions
there. 1 mean the hon, Law Muinister,
Shri Asoke Sen. He has submitted a
certain report to the Government. Of
course, I know that that is a privileg-
ed document. But on an earlier oc-
casion when we discussed the Kerala
situation, a summary of the report of
the Governor of Kerala was placed
here in order to enable the House to
.come to an assessment of the situation.
I would like to have your ruling on
+that point also as to whether we should
not have along with this Report a
.complete statement of the Govern-
ment's version of the situation there
up-to-date and some gist or summary
of the report that was given by Shri
Sen on the Assam situation. I would
like to have your ruling on all these
points,

Shrimati Renu Chakravartty
(Basirhat): Before you give your rui
ing may I submit that though I have
not followed the entire argument
what has occurred to me is this?
Shall we be debating the Assam
situation in its entirety or will the
House be asked to debate on the re-
port of this Parliamentary Delegation?

Mr. Speaker: A point ha; been
raised with respect to the adjournment
motion. Then a reference has been
made to it and to my order on it. Re-
ference has also been made to the
appointment by both myself and the
Chairman of the Rajyva Sabha of "«
Parliamentary Delegation. The points
raised are about the validity of the
appointment, the report that has been
submitted, whether it is constitutional,
whether it ought to be taken into ac-
count, whether that iz the only one
that has to be looked into or wheiher
the entire Assam situation can be dis-
cussed. Incidentally it has also becn
said that so far as the Government's
version is concerned in view of the
fact that the Government has not
come forward with any version cn the
floor of the House, whether Shri Sen's
report to the Government may be
asked to be laid on the Table o! thes
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House as some extracts were placed on
the Table on a prior occasion with
respect to the report of the Governor
of Kerala on the Kerala situation.
These in brief are the points that have
been raised.

During the discussion on the ad-
missibility of the adjournment motion
I referred to two points. One was
that we ought to be satisfied about the
seriousness of the situation necessi-
tating  the intervention of this .
House . Law and order is &
State  subject. This House will
intervene only in cases where the law
and order situation has assumed such '
a proportion that the State Govern-
ment could no longer be trusted to
handle the situation and there is a
virtual breakdown of the constitutional
machinery in the State thus making
the intervention of the Centre neces-
sary. That is for the purpose of hav-
ing a discussion. If the House is satis-
fied that such a situation has arisen,
what steps ought to be taken, whether
it should be by way of a directicr etc,,
if so, what kind of direction and to
what extent. The next step will be
after the discussion has started. Be-
fore the discussion starts T must be
satisfied that prima facie such a situ-
ation has arisen. It is for me to decide
whether every breach of law and
order may be brought up before the
House or not. It is being brought up
from time to time and I very often
rule that this is an ordinary matter
of law and order in a State. Dut in
thig case in view of what has appear-
ed in the papers and in view of the
number of questions, adjournme.t
motions etc. that have been tabled I
thought that this is a case which oughi
to be discussed here. It is for the
House to find out whether it is really
an ordinary matter of law and order
or it is an abnormal situation that
has arisen when something more has
to be done by this House thougl. il is
a State subject and that there is a
necessity for this House to intervene.

The other point that we discussed
was that if really such a situation had
arisen and this House should discuss
the matter and come to a conclusiog
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whether it could be done on an ad-
journment motion. I ruled it out
definitely. I am still of the opinion
that the adjournment motion was not
a proper method to look into  this
matter. I indicated even at that time
that T will allow a discussion. 1 had
to be satisfied prima facie that it was
not an ordinary matter of law and
order though on what had been placed
before me I just tentatively said that
1 am prepared to allow a discussion
but I am not prepared to allow an
adjournment motion. What I  have
done is not on behalf of the Govern-
ment. The Government is one side.
Then on this side I find two sides—
one Assam and another Bengal.

Shri Tridib Kumar Chaudhuri: That
12 our difficulty.

Mr. Speaker: There are three vers-
ions, not the Government and the
Opposition versions alone; in the
Opposition itself there isa a Bengali
version and there is an Assamese ver-
sion.

Shri Hem Barua (Gauhati): In the
ruling party alse there are two ver-
sions.

Mr. Speaker: Very well, I am pre-
pared to take it that there are four
parties. In view of that, ultimately it
is this House that has to decide. I
thought there was no harm in sending
Members of Parliament who are not
directly connected with this, to go and
report to this House. Hon. Members
know that whenever something arises
during the Question Hour, for instance,
1 immediately say that I will refer
the matter to the Estimates Com-
mittee or to some other committee to
give us a report. This report is only
by way of advice. You can aceept it
or reject it

Till now I have not received any
notice of motion that this House shall
take such and such a matter into dis-
cussion. I expect that the Gowvern-
ment will come forward with such a
motion, in which case, this report will
enly be an ancillary on behalf of
Memberg of Parliament.
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So far as Shri Ascke Sen's report
is concerned, it is for them to say
that they have verified facts by send-
ing a trusted member of their Cabinet,
Shri Sen himself may take part in the
debate, I am not asking him to do su,
but each one is entitled to give his
own experiences. The report of Shri
Sen may be placed on the Table of the
House, or he may give his own opn-
ion.

So far as this report is concerned, it
is on behalf of the Members of Par-
liament, and if the House comes w0 a
different conclusion from that of the
report, it is open to it to say that it
does not agree with the report. No
report presented to the House is bind-
ing on it. For instance, we appoint a
Select Committee and it presents its
report, but we are not bound by the
report. No report except that of the
Estimates Committee is binding on the
House. The report of the Estimates
Committee is treated as one made by
the House itself, not that even the
Estimates Committee canot be over-
ruled by this House, but it is not
done for the reason that a large num-
ber of Members are there on the Com-
mittee and there is no purpose in
overruling its decisions.

Shri Tyagl (Dehra Dun): Anothen
relevant point raised by my hon
friend was whether Government woula
come forward with any precise pro-
posals to be discussed in the Housel
Have the Government made up thei1
minds? My difficulty is that they
still seemn to be confused.

Mr. Speaker: We can have a dis
cussion only on a motion. Either th
Government or the Opposition may
give a motion. I am not going to trea
it as a motion for a discussion of 2
hours, I will give sufficient time
Both sides may give motions, and
will pick out such a motion as is com
prehensive, and will allow opportunit
to all shades of opinion to expres
themselves. There will not be am
burking of discussion. Let there h
a discussion, open and free.
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Shri Tyagi: You might please ask
the Government to make a statement
in the House which we may discuss,
so that we may know what their
mind is. On such occasions it is no
good for Government to sit silent and
listen to the discussion.

Mr. Speaker: They will speak on
that occasion. Should we ask any hon.
Member to charge Government with
having failed to come forward with a
statement now? Therefore, it is not a
case that I should ask the Government
‘o come forward with a statement. On
that day they will speak.

Shri Tyagi: But a statement must
slaced on the Table of the House.

Shri P, K. Deo (Kalahandi): Any
such probe into the internal adminis-
tration of a State and submission of
a report in that regard amounts to an
encroachment on the State's autonomy.

Mr. Speaker: He has not followed
me. The hon. Member brought an
adjournment motion because he was
not satisfied with what had happened
in that State, and he wanted this
House to take jurisdiction. In certain
circumstances, this House can exercise
jurisdiction. The discussion is only
for the purpose of finding out whether
this House should give directions to
the State, or even take over, if neces-
sary, the management of that State.
This House is competent to do so. It
is only with a view to come to a con-
clusion and enable hon. Members to
have a proper discussion that a few
Members of this House were enirusted
with this work. Members may find
fault with the report, they may or
may not accept the report. It is not
the report but the situation in Assam
that will be taken into consideration.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
May I inform the House on behalf of
the Government that the Government
motion is being submitted to you.
Here is the motion.

Shri Tridib KEumar Chaudhuri: Am
1 to understand from the observations
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that you have made and the ruling
that you have given that this delega-
tion will be regarded as an ad hoc
committee of Parliament of an infor-
mal nature, and its report is only to
aid us in our discussion, and nothing
more, that neither we nor Government
are bound by its advice in any way?

Mr. Speaker: Yes, that is all.

Shri Braj Raj Singh (Firozabad):
Since this will become a precedent
for future parliamentary delegations,
may I know whether clear terms of
reference will be provided in future
at least? In appointing this delega-
tion, Parliament was not taken into
confidence, we were not consulted. In
other committees appointed by Parlia-
ment, the House elects the members.
Of course, you proposed it to the
House and the House never objected
to it., So, at least for the future the
procedure may be laid down so that
there may be some clarity about it.

Shri Naushir Bharucha (East Khan-
desh): Much confusion can be
avoided if, instead of calling it a
parliamentary delegation, it is called
the Speaker's delegation on a fact-
finding mission.

Shri C. K. Bhaitacharya (West
Dinajpur): With reference to the
points raised by Shri Tridib Kumar
Chaudhuri, you have been kind enough
to state that Parliament may intervene
it there is such a breakdown of law
and order that it requires special
attention. May I request you to
enlighten us on this point whether
Parliament is entitled to intervene if
a situation arises in a State in which
the functions that the Government of
India have to discharge in that State
get completely paralysed?

Another small point I wish to refer
to. You have been kind enough to
state that there is an Assamese case
and there is a Bengali case. With all
humility, I request you to make a
slight modification. It is not exactly
a case between the Assamese and the
Bengalis. It is a case between two
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groups of Assamese, one group speak-
ing Bengali and the other group speak-
ing Assamese. It is a case between
Assamese and Assamese, the two
groups speaking two different langu-
ages. Therefore, the Bengali as a
Bengali does not necessarily come into
the picture.

Mr. Speaker: 1 am sorry. Of course,
I meant the Bengali-speaking Assamese
and the Assamese-speaking Assamese,
but these are not water-tight com-
partments.

Shri Tridib Kumar Chaudhuri: May
I know the terms of the Government
motion?

Mr. Speaker: This is the notice
from Shri G. B. Pant:

“I give notice of my intention
to make the following motion in
the current session of Parlia-
ment:

‘That the report of the Parlia-
ment delegation on the situation
in Assam laid on the Table of
the House be taken into considera-

» i

tion".
As 1 said, it is not the report but the
Assam situation that must be taken
into consideration, and the report may
be taken into consideration as having
come from hon. Members who have
gone all the way to study the situa-
tion there. It is a piece of informa-
tion to the House. 1 believe this
motion will have to be suitably
modified.

Shri Satya Narayan Sinba: If you
want to amend the motion, we will
do so.

Mr. Speaker: It should read some-
thing like this:

“That the situation that deve-
loped in Assam and the report of
the Members of Parliament be
taken into consideration.”

Shri Tridib Kumar Chaudhuri: On
the 1st August, the hon. Home Minis-
ter came prepared with a statement
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which he did not lay on the Table of
the House. Could you ascertain from
the Government whether they would
lay any portion of it on the Table of
the House. Otherwise, has the Gov-
ernment wvacated its function? Let
the hon. Minister answer.

Shri Satya Narayan Sinha: It is
not a question of vacating.

Shri Tridib Kumar Chaudhuri: You
have been waiting and seeing.

Raja Mahendra Pratap (Mathura):
Let us not refer to them as the ruling
party, they are the serving party. And
we are not the opposing parties, we
are assisting parties helping the
Government.

Mr. Speaker: Very well, there is no
ruling party.

Shrimati Renu Chakravartty: May
I seek a clarification from wyou? On
what will the discussion take place?
Will it be on the situation in Assam
in general, or are you going to add to
that the report of the Parliamentary
Delegation? Or, will the report be
only as an aid for discussion, which
would not be brought into the body
of the motion?

Mr. Speaker: The motion will be:

“That the situation in Assam
and the report of the Parliamen-
tary Delegation thereon presented
to the House on 30th August, 1960
be taken into consideration.”

Shri Mahanty: May I rise to a point
of order? What is the situation in
Assam? You have conceded that the
situation is a law and order situation.

Mr. Speaker: I did not say so.

Shri Mahanty: What is that situa-
tion?

Mr. Speaker: Evidently, the hon.
Member did not hear.

Shri Vajpayee (Balrampur): It is
the confusion arising out of the failure
of the Central Government to inter-
vene in Assam.
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Shri Mahanty: Let us clarify this
issue, because it would mean creating

a very dangerous precedent for the
future.

Mr. Speaker: I shall put off further
discussion of this until the actual
motion comes up here. It is no use
going on with this in this manner.
The report has been laid on the Table,
and we have received the report. 1
thought that the hon. Member was
raising some objection to receiving
the report. The report has been laid
on the Table, and that is all right.
Now, there will be the Government
motion. We shall see what other
motions come in, and whether any
objection is taken to that motion.

There is enough time to decide all
that.

12.53 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-
TIONS

Smxty-NmntH REPORT

Sardar A, S. Baigal (Janjgir): I beg
to present the Sixty-ninth Report of
the Committee on Private Members’
Bills and Resolutions.

12531 hrs.

BILASPUR COMMERCIAL CORPO-
RATION (REPEAL) BILL*

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
On behalf of Shri G. B. Pant, I beg to
move for leave to introduce a Bill
to repeal the Bilaspur Commercial
Corporation Act, 2005 Bikrami and to
provide for certain matters incidental
thereto.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to repeal the Bilaspur
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Commercial Corporation Act, 2005
Bikrami and to provide for certain
matters incidental thereto.”

The motion was adopted,

Shri Datar: I introducet the Bill

APPROPRIATION (NO. 4) BILL

The Minister of Finance (Shri
Morarji Desai): I beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1960-61.

Mr. Speaker: The gquestion is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the services of the financial year
1960-61."

The motion was adopted.

Shri Morarji Desai: I introducet the
Bill.

12.55 hrs.

CENTRAL EXCISES (CONVERSION
TO METRIC UNITS) BILL—contd.

Mr. Speaker: The House will now
proceed with the further considera-
tion of the following motion moved
by Dr. B. Gopala Reddi on the 29th
August, 1960, namely:—

“That the Bill further to amend
certain laws relating to duties of
excise for the purpose of intro-
ducing metric units in such laws,
be taken into consideration.”

*Published in the Gazette of India Extraordinary Part

dated 30th August, 1960.

II—Section 2,

tIntroduced with the recommendation of the President.
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Shri Mohammed Imam was in pos-
session of the House. He wanted
about ten minutes more. The hon.
Minister wanted about ten minutes or

So, we could finish this Bill as

quickly as possible,

Shri Mohammed Imam (Chitaldrug):
To resume my speech, I was pointing
out that the metric system which has
becn introduced for the first time is
likely to cause confusion among the
general public; they have not recon-
ciled themselves to this new system
since thev have heon arcustomed to
another long-established practice all
along. Everybody knows that the
people are still quite ignorant of these
new terms and terminologies. I think
even here, many of us do not know
the equivalents of the new terms and
the old terms. We cannot say with
precision how many kilogrammes
make a quintal or how many quintals
make a ton. So, it is necessary to
have wide publicity and also to see
that the equivalents in both the sys-
tems are published at every place.

Excise duties are often collected
directly from the Erowers, Cconsumers
and the producers, and it is, therefore,
necessary that they are protected, and
the protection could only be that they
should be well-conversant with this
system of weights and measures.

We now propose to change the Sche-
dules to various Acts and bring them
In conformity with the new system
of weights and measures. We have
adopted the new system of currency
and coinage, and we have adopted the
new system of weights and measures
also, and it is but natural that the
rates of taxation and the mode of
taxation must conform to the new
metric system. On such occasions,
there is always a tendency to enhance
the rates, and T am glad that on this
occasion, the hon. Minister has not
sought to raise the duties in all cases,
?.hough in some cases there is an
increase in the rate of the excise duty.
qu_ example, in the case of motor
spirit, 1 find that there is some
enhancement of duty. For example,

(Conversion to Metric
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where we used to pay Rs. 1.70 per
gallon, under the new system, I think
we have to pay about 3 nP. more for
every gallon.
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The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
I think that is not correct.

Shri Mohammed Imam: Anyhow,
it is very difficult to assess what the
items are on which the excise duty
has been reduced, and what the items
are on which the excise duty has been
increased. The list given is a long
<one, and it is very difficult to compute
from the pound-shilling into the
rupee system or from the present
system of weights and measures
into the metric system. 1 wish
the hon. Minister had given a com-
parative statement in both the systems.
I hope advantage will not be taken
of this opportunity to increase the
duties, and I hope the Ministry will
scrutinise on which items there has
been an increase, and where there has
been any increase, I hope steps will
be taken to bring it down.

Another suggestion that I want to
make is this. There are different
Schedules to different Acts which are
sought to be amended now. One long
and elaborate Schedule is to the
Central Excises and Salt Act, 1944,
Another one relates to the Additional
Duties of Excise (Goods of Special
Importance) Act, 1957. A third Sche-
dule is to the Mineral Oils (Additional
Duties of Excise and Customs) Act,
1958, while a fourth one is to another
Act. So, there are as many as four
Schedules which are sought to be
amended; two of them deal with basic
levy of excise duty and the other two
deal with additional duties. I think
it will be simpler and more advant-
ageous and also less cumbersome if
all these Schedules are consolidated
into one Schedule, and one single
Schedule is given. This will facilitate
the work; also, it will be very easy
to calculate or compute the rate of
duty.

Shri Tyagi (Dehra Dun): I support
this Bill for the one single reason that
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[Shri Tyagi]
it will ultimately facilitate calcula-
tions, both for the officers of the
«departments as well as for the public.
But the greatest difficulty which I
have observed in the case of the naya
paisa has been that although it is now
a few years since the new system of
coinage has been in vogue, people are
not still quite clear about how many
naya paise make an anna or two
-annas or three annas. Every time it
is very difficult, even for educated
people, to calculate. 1 have found
educated people struggling with their
fingers trying to calculate how many
naye paise would make 37 annas and
‘S0 On.

13 hrs.

1 think this is as a result of the
general policy of compromise of our
‘Government. Our Government are
informed from top to bottom with
compromise in every case. If the Gov-
ernment had been told to say that
the measures of seers, gallons and all
that would go out of the market from
such and such date and will be re-
placed by the new measures under the
metric system, it would have been
very good. That would have made
things easy. But if we go on dealing
in seers, gallons and other old
measures in the market, and as soon
as we approach the customs or excise
office we are required to calculate and
translate the wusual weights and
measures into the unusual reformed
measures, it would lead to confusion.
It would have been much better if the
‘Government were bold enough to say
that from such and such date the old
measures would go and the new would
take their place. Then everybody will
give up using the old measures. It
will facilitate calculation.

While this is a measure, no doubt,
it is a half-way arrangement. It creates
difficulties in the intervening period.
Till the new system comes into force
completely both in the market and in
the offices, it will be very difficult to
make calculations. It will cause
inconvenience to everybody. Despite
the printed tables which may be pro-
wided liberally to people as well as
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the departments, it will lead to con-
fusion in calculation every time. So I
would suggest that the Government
may soon come forward with a com-
prechensive  Bill whereby all the
measures, whether concerning weights
or volumes or distances, are changed
to the new ones in one single day.

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi): I
am glad the House has given general
approval to this consequential
measure. Having passed the original
Act in 1956, it is only following in its

wake and is ap attempt to imple-
ment what was passed in 1956.
We are not doing anything new.

It is only a non-controversial measure
and we have taken great care to see
that we do not try to derive any mone-
tary benefit out of this conversion.
We hawve tried to work out the details
with great care. There was no at-
tempt at all to get more money from
this measures. I do not know what
has happened in the conversion of
postal and telegraph rates etc. I am
not concerned with that. But we
have taken great care to see that we
do not mulct people in the guise of
this metric system. After all, if we
want more money, we will do it in
the straightforward manner in the
Finance Bill and try to get more
money for our Plan and things like
that, We do not want to take advant-
age of this measure for deriving any
benefit.

As 1 said yesterday, out of a revenue
of nearly Rs. 400 crores, the expected
increase is only about Rs. 16 lakhs.
We tried to avoid even that, but the
calculations became so minute and we
had to round them off at some point
In that way, it gives us one or two
lakhs of rupees and the aggregate
comes to only Rs. 18 lakhs. Therefore,
nobody can accuse us that we are
trying to get more money out of this.

As regards the suggestion made by
my hon. friend, Shri Tyagi, it is @
matter for the Commerce and Industry
who are dealing with this, who will
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certainly lock into the matter., But
I may say that in the transitional
period, there is bound to be some
little confusion because, as they say,
our old prejudices die hard, We are
accustomed to certain terminology
and we still think in terms of the old
rupees, annas and pies and not in terms
of naya paisa. Then we have also
switched on to the new calendar which
has not become wvery popular. These
thinge should be popularised. They
will certainly become more popular as
time goes on. There will be an in-
tervening period when both the sys-
tems will be prevalent and it may
cause a little difficulty, but T am sure
as time passes on, the new termino-
logy and phraseology will become
familiar to all, both the intellectuals
and the illiterate people in the wil-
lages. Then the confusion will be
mitigated to that extent.

The Commerce and Industry Minis-
try, the State Governments and the
various departments are taking parti-
cular care to popularise the new met-
ric system. Processions arc taken to
popularise it. Even yesterday I saw
somewhere in Moradabad that they
wanted to take out a huge procession
to popularise the metric system, but
because of inclement weather they had
to abandon it. Ewven cinemas some-
timeg advertise these tables. Publi-
city is also done through radio, the
Press and pamphleteering. All this is
done by the Commerce and Industry
Ministry and also by the State Gov-
ernments, 1 am sure with this the
system will become more popular. As
Shri Tyagi said, it will be easy for
calculations because it is all multiples
of ten. There is no question of 12
inches equal to a feet, three feet
equal to a yard, 220 yards equal to a
furlong ete. In the new system, every
ten will become a unit, and there-
fore, it will facilitate measurements.
That was why Parliament in its wis-
dom adopteqd this measure in 1956. I
can assure the House that greater care
will be taken in the coming few years
to popularise this gystem. Unless the
system is introduced in actual practice,
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it will not be of great use. Unless it
is actually used, propaganda will not
be wvery effective. Therefore,
propaganda and effective use
wil also be made. In the course
of a few years, few months perhaps,
both the systems will be prevalent.
Ultimately, for official purposes the
metric system will be gaining more
and more popularity.

With regard to text-books also, the
State Governments will certainly be
asked to do the needful. They are also
anxious to convert to the new system,
Through text-books the metric system
will be made popular. Calculations
will be made In terms of naye paise
and so on so that at least the younger
generation will become familiar with
it.

Shri Tyagi: They will thank Gov-
ernment for life because arithmetic
has become so easy. Children like to
be examined under decimal system
rather than under the old one.

Dr. B. Gopala Reddi: That is cer-
tainly a great facilily in calculation.
So through text-boocks also, propa-
ganda will certainly be carried on.

This is not a sales tax measure.
Generally central excise is paid at
the source, at the production centre,
and the petty trader is not concerned
with what has been paid at the source.
He need not be bothered about it.
If it is sales tax, I can undersand it.
But in this case where the excise is
paid once at the source, the appre-
hension that there will be difficulty
that will arise for the retail dealer,
and he is likely to enhance tthe price,
is not well founded, because it is
paid once and then he is not paying
anything more.

Shri Prabhat Kar (Hooghly): That is
true, but because of the conversion
more taxes have been levied. Bince
the calculations are different, prices
will be increased. Nobody knows
what is the exact position now.
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Shrl Heda (Nizamabad): It is an
unnecessary apprehension.

Dr. B. Gopala Reddi: Except the
wholesaler who pays the excise, the
others need not bother themselves.

Shri Prabhat Kar: We are not chal-
lenging what the hon. Minister has
said, But because there will be slight
changes of one anna and so on here
and there, this will be taken advant-
age of by the retailers.

Dr. B. Gopala Reddi: Even without
all these conversion tables, people are
taking advantage of certain situations
in a fluctuating market, These fluctu=-
ations in the market are attributable
to other reasons, Certainly, there is
no case at all for varying the rates
because of this conversion, either in
the Central excise or in the customs
duty which is coming up immediately
after this. Therefore, I do not expect
great trouble. In the interim period,
perhaps, both systems will be con-
currenly used; and only for official
purposes they will be ultimately cal-
culated in the metric system. Only
the wholesalers and the big factories
will be concerned with this.

Regarding my hon. friend Shri
Prabhat Kar’s point about 15 degrees
centigrade and all that, he tried to
see some little confusion. Here again
we are trying to rationalise it. We
want to avoid all the variations due
to temperatures. Some hon. Members
have expressed doubt as to the ben-
fit to be derived from the fixation of
a standard temperature, for the issue
of petroleum products. The issue at
a standard temperature has been sug-
gested only with a view to avoid ela-
borate calculations which are neces-
sary at present.

As hon, Members are aware, pet-
roleum products like motor spirit and
kerosine are highly volatile, There is
appreciable expansion in their volume
with a rise in the temperature, and
there is a corresponding contraction in
volume when the temperaturs falls.
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Thus, for every thousand gallons of
petrol there will be a shrinkage in
volume by 1} gallons if the tempera-
ture falls by one degree centigrade;
and for a fall of 5 degrees centigrade,
the wolume will shrink by 6.25 gal-
lons. At the existing rate of duty
Government will lose nearly Rs. 9.25.
On the other hand, if the temperature
rises by 5 degrees centigrade, the
industry will have to pay Rs. 9.25
more for every 1000 gallons. The bulk
of the petroleum products are taken
from the refineries to the port towns
where they are stored in bonded tanks,
According to the present practice, the
temperature at which different con-
signments are bonded are noted and
the subsequent account for each con-
signment is maintained with refer-
ence to the particular temperature at
which it was bonded. Every time
clearance has to be taken, readings of
temperature and volume are taken and
noted. These readings of volume are
then converted to what the wvolumes
would have been at the particular
temperature at which the consign-
ment was initially bonded. Often the
same tank has to be used for bonding
dierent consignments on different
dates and at diffrent temperatures.

Hon. Members will appreciate the
system involves elaborate calculations,
This can be substantially reduced only
if a standard temperature is adopted
for the purpose of accounting. In
every case the account for all the con-
signments will be maintained at the
same temperature and no separate
calculations would be necessary every
time a despatch is made. The pro-
posal will thus be beneficial both to
the administration as well as to the
peroleum industry. There is no ques-
tion of any grin or loss to either
party. The consumers will remain
totally unaffected: and they do not
come into the picture at all. They will
not have to pay anything.

Shri Tyagl: The factual temperature
need not be referred to, You can just
caleulate according to the table. Or



§683 Central Excises BHADRA 8, 1882 (SAKA)

you have to raise the factual tempera-
ture and then measure it It will be
all mathematical calculations only.

Dr. B. Gopala Reddi: Yes; We would
deem it to be at 15 degrees centigrade,
and then to be put in a bonded tank.
Even when it is taken out we will
deem it as being at 15 degrees centi-
grade. The factua)l temperature may
differ. This is the international prac-
tice also; and this was put to the com-
panies and the companies have not
also raised any difficulties.

So, there are advantages. I am glad
that we are passing this measure and
this will become more popular. Per-
haps, we wil] have to find some Hindi
equivalents to the various words; and,
1 am sure in the next two or three
years people will get familiarised with
the new terminology and it will faci-
litate great many calcuiations.

1 am very happy that all the hon.
Members have given their support to
this. I do not know whether Shri
Mohammed Imam was a member of
this House in 1956. Perhaps, he was
not,

Shri Mohammed Imam: I was not.

Dr, B. Gopala Reddi: Therefore,
he was trying to enquire for whose
benefit we are doing all this. Parlia-
ment has passed it is 1956 and there
is no question of going back on that.
We are only trving to implement what
was done in 1956. Nothing new has
been done. We are not trying to take
any undue advantage by this conver-
sion table. Therefore, I am happy
that everybody has given his support
to this Bill,

Shri Warior (Trichur): Is it neces-
sary to have a Hindi terminology?

Dr. B. Gopala Reddi: We will have
a Malayalam terminology also.

Bhri Warior: If there is an inter-
national terminology why not we ac-
cept it?
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Dr. B, Gopala Reddi: If they can
adopt the international terminology,
it will be well and good. But to use
all these litres and all that would be
a bit difficult in the villages. They can
be Malayalamised, or Hindiised or
Bengaliised, as the case may be.

Shri Tyagi: The pronounciation will
differ.

Mr. Speaker: The question is:

“That the Bill further to amend
certain laws relating to duties of
excise for the purpose of introduc-
ing metric units in such laws, be
taken into consideration.”

The motion was negatived.

Mr. Speaker: So far as such Bills
are concerned, the Government drafts-
men draft them. They run into de-
tails. But it becomes an Act of this
House. Unfortunately, if any case
should develop on these because they
find a mistake here or there it would
not be good. Therefore, it is better
to have an informal discussion with
a few Members of this House along
with the Minister and they can check
the details. I shall also direct that
hereafter we shall have a small
nucleus for the purpose of examining
all such Bills, Or such cases may be
referred for a short period of two or
three days to a Select Committee so
that they may sit there and bring
them back to the House after one or
more informal meetings with the
draftsman and the Minister. I will
see that every clause is looked into
by the Parliament Secretariat itself.

Now, I will take up the clauses of
the Bill. There are no amendments to
clauses 2 to 5. The question is:

§ri Mohammed Imam: Sir, there is
an amendment to clause 8.

Mr. Speaker: Is there any? No; it
is only for adding a new clause. I will
put these clauses,
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[Mr. Speaker]
The question is:

“That clauses 2-5 stand part of
the Bill."

The motion was adopted.

Clauses 2, 3, 4 and 5 were added to
the Bill.

Shri Mohammed Imam: Sir, I beg
to move:

Page 2,—
after line 30 insert—

“5A. After sub-section (2) of
section 5 of the Khadi and
Other Handloom Industries De-
lopment (Additional Excise Duty
on Cloth) Act, 1953, the follow-
ing sub-section shall be added.
namely:—

‘(3) Every rule made under
this section shall be laid as
soon as may be after it is made
before each House of Parlia-
ment while it is in session for
a total period of thirty days,
which may be comprised in
one session or in two suc-
fore the expiry of the
cessive sessions, and if, be-
session in which it is so
laid or the session Mmme-
ditely following ,both Houses
agree in making anyv modi=
fication in the rule or both
Houses agree that the rule
should not be made, the rule
shall thereafter have effect
only in such modified form or
be of no effect, as the case may
be; so, however, that any such
modification or annulment
shall be without prejduice to
the validity of anything pre-
viously done wunder that
rule’” (1)

I am moving this on behalf of the
Committee on Subordinate Legisla-
tion.
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Mr. Speaker: Is it within the scope
of the Bill?

Shri Mohammegd Imam: It is an
amendment to the Khadi and Other
Handloom Industries Development
Act.

Mr. Speaker: There are no such
provisions; is it? For some time past
we have adopted this principle that
in every Act where provision is made
for subordinate legislation the rules
which are made ought to be placed on
the Table of the House. Is there no
such provision in this?

Shri Satish Chandra: Rules framed
under the Khadi and Village Indus-
tries Commission Act are being laid
before the House for a period of 30
days.

Mr. Speaker: If already there is
such a provision in the Act, then,
what is the need for this?

Shri Mohammed Imam: The Act
does not contain such a provision.
This seeks to amend the Khadi
and Other Handloom Industries Deve-
lopment Act. Section 5 of the said Act
empowers the Central Government to
make rules, But there is no provi-
sion to lay these rules on the Table of
the House. Therefore, if this amend-
ment is made in this Act to lay the
rules made by Government before the
House. .....

Shri Tyagl: This is a definite pro-
posal to amend a section of a parti-
cular Act in the light of this Bill.
The amendment will not be required.
The rules are already there. As the
hon. Minister said they will be laid on
the Table of the House. The question
of amending a particular section of
any particular Act does not require
any rules.

Mr. Speaker: Unless it is obliga-
tory on the part of Government under
the provisions of that Act, Govern-
ment need not lay the rules on the
Table of the House.
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Shri Tyagi: By convention they are
always placed on the Table of the
House,

Mr. Speaker: There is no question
of convention. They ought to be
placed on the Table of the House and
within 7 or 14 days the House has the
privilege to amend them. Thereafter
the amended rules take the place of
these rules. The Statement of Objects
and Reasons says that this oppor-
tunity is also taken to rearrange and
systematise the various items in the
Schedule. So, may I ask the hon.
Minister to find out whether there is
such a section in the original Act?
I have got the Act here. There is no
such provision here.

Shri Tyagi: Can you not rule, Sir,
that wherever such an Act is passed
and rules are required to be made
they shall necessarily come before the
House, whether it is provided for in
the Act or not. Your ruling alone
will do that.

Shri Heda: My submission is that
we should develop these as conven-
tions, instead of making them part of
every legislation that we pass.

Shri Naushir Bharucha (East Khan-
desh): I am afraid that it will not be
enough. Unless the legal sanction is
there, in the first place no Member
can table any amendments requiring
any change in the rules and secondly,
if such a provision is not there, the
courts will not recognise it. The
convention will not be enough.

Mr. Speaker: Convention can only
mean this. I can ask the Minister to
lay the rules on the Table of the
House. They may, by convention, be
laid on the Table of the House. But
if a Resolution asking for the amend-
ment of the rules is passed by this
House, it does not automatically have
the effect of amending the rules.
Unless provision is made in the Act
itself, the rules cannot be automati-
cally modified by this House. It can
only advise the Government to modify
the rules. That is a different matter.

Units) Bill

Wherever this provision is incorporat-
ed, the House has got automatically
the right within 14 days to amend the
rules and if the amendments are
adopted, the amended rules will be-
come gperative. Anyway, I leave it
to the House to decide it.

Shri Tyagi: How can any Govern-
ment dare to sit silent if the Parlia-
ment had decided to amend the rules?
They would have to amend it imme-
diately. Our orders are orders and
will be obeyed by the Government.
Government is subordinate to the
Parliament and if a decision is given
once, no Government can resist it.

Mr. Speaker: The hon. Minister will
place these rules on the Table of the
House from time to time.

Dr. B. Gopala Reddi: We have mno
objection. Shri Tyagi: Let this also
be definite. You may kindly also rule
that as and when the rules are placed
on the Table of the House, within such
and such period, they shall be con-
sidered.

Mr. Speaker: I have no jurisdiction.
It must be there in the Act.

Shri Mohammed Imam: Are the
Government accepting this amend-
ment?

Dr. B. Gopala Reddi: We think it is
redundant and unnecessary. There is
no place for this in this amending
legislation. We have no objection to
place the rules or anything on the
Table of the House.

Shri Mohammed Imam: So far as
?his amendment is concerned, it is
in pursuance of the recommendations
of the Subordinate Legislation Com-
mittee. It has often been our ex-
perience that these rules are placed
before the House and many a time
this convention is ignored. That is
why this Committee is very particular
that statutory provisions should be
made wherever the rule-making
power is given to the Government.
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Mr. Speaker: I think it may be ac-
cepted because uniformly we are
having this provision in every Act so
that the House may have jurisdiction
and modify the rules.

Shri Tyagi: The Chair's ruling in
Parliament has greater force than any
statutory power,

Mr. Speaker: What does the hon.
Minister say?

Dr. B. Gopala Reddi: This is a con-
version table and we have provided
for them in the Schedule. We do not
expect any rules to be made in this.
I think there is a decision from the
Subordinate Legislation Committee
that every rule made by the Govern-
ment should be placed on the Table
of the House and anybody can draw
the attention of the House and things
like that. In this Bill this clause is
absolutely redundant and unneces-

sary. ]

Mr, Speaker: I shall put the amend-
ment to the vote of the House.

The question is:

Page 2,--
after line 30, insert—

“5A. After sub-section (2) of
section 5 of the Khadi and Other
Handloom Industries Development
(Additional Excise Duty on Cloth)
Act, 1953, the following sub-
section shall be added, namely:

‘(3) Every rule made under this
section shall be 1laid as soon as
may be after it is made before
each House of Parliament while
it is in session for a total period
of thirty days which may be com-
prised in one session or in two
successive sessions, and if, before
the expiry of the session in which
it is so laid or the session imme-
diately following, both Houses
agree in making any modification
in the rule or both Houses agree
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that the rule should not be made,
the rule shall thereafter have
effect only in such modified form
or be of no effect, as the case may
be; so, however, that any such
modification or annulment shall
be without prejudice to the wali-
dity of anything previously done
under that rule'.” (1)

The motion was negatived,
Mr. Speaker: The question is:

“That Clause 6 stand part of the
Bill.”

The motion was adopted.
Clause 6 was added to the Bill,

Clauses T, 8, 9, First Schedule,
Second Schedule, Clause 1, Long Title
and the Enacting Formula were added
to the Bill.

Dr. B. Gopala Reddi: Sir, I beg to

move:
“That the Bill be passed.”
Mr. Speaker: The question is:

“That the Bill be passed.”
The motion was adopted.

13.28 hrs.

STANDARDS OF WEIGHTS AND
MEASURES (AMENDMENT) BILL

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
Sir, I beg to move:*

“That the Bill to amend the
Standards of Weights and
Measures Act, 1956 be taken into
consideration.”

It is a small Bill of a non-contro-
versial nature. The Act as originally
passed in 1956 did not apply to the
State of Jammu and Xashmir as
entry 50 of the Union List was not
then applicable to that State. Re-
cently, the Constitution (Amendment)

*Moved with the recommendation of the President.
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Order of 1960 has made this Entry
applicable to tb-. State. It is there-
fore, proposed to make the Act of
1956 applicable to the State of Jammu
and Kashmir,

A provision is being made that all
the rules made under the Act will be
laid on the Table of the House. That
was the question which was being
discussed just now. Modification of
those rules can be effected if the
Parliament so desires. I have nothing
to add except a few remarks on the
point which were raised just now.

My esteemed friend Shri Tyagi
said just now that the system of metrie
weights and measures should be ap-
plied all at once. Well, it would have
been a good thing if people were
familiar with the new system and it
was physically possible. We find it
administratively difficult to introduce
it in one stage. For instance, about
50 million pieces of weights alone are
required in the country and it is not
possible to manufacture 50 million
pieces all at once, to distribute them
throughout the country and to make
people familiar with those weights.

Mr. Speaker: Does he mean varie-
ties?

Shri Satish Chandra: I said “pieces”.
90 million pieces will be required to
replace the old weights.

Shri Prabhat Kar (Hooghly): Which
are in use,

Mr. Speaker:
weights?

Shri Satish Chandra: Yes. The
Parliament when passing the original
Act took these factors into considera-
tion and a time limit of ten yean
was fixed for the changeover. The
Act was passed in 1956 and ten years
were given to the Government to
complete the process of replacing the
old weights and measures by new
weights and measures. A start was
made in 1958 in certain areas—some
large cities or selected districts—in
every State. The experiment proved
successful. The people in those areas
have become familiar with weights

By these metnic
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and measures under the metric sys-
tem. Propaganda and publicity
campaigng weres launched. The
Minister for Revenue and Civil Ex-
penditure has just narrated the steps
taken to popularise the new weights.
In those areas, it is proposed that
from 1st October, 1960 the metric
weights should become compulsory.
In the rest of the country the metrie
weights will be introduced on an
optional basis, and there would be a
period of transition of two years
during which the people can familia-
rise themselves with the new weights
and measures and also get their sup-
plies of new weights. Every attempt
is being made to expedite the process,
to reduce the period of transition and
also to take steps so that the diffi-
culties of the common people are
mitigated to the extent it is possible
to do so.

Sir, as far as this Bill is concerned,
it is of a very non-controversial
nature. It simply seeks to extend
the Act to the State of Jammu and
Kashmir, and I request the House to
accept it.

Dr. M. S. Aney (Nagpur): How
many years will it take for all these
50 million pieces of weights to be
manufactured?

Shri Satishh Chandra: Sir, the -
troduction of metric weights and
measures will be complete by 1966,
but, for the State of Jammu and
Kashmir the period of ten years will
be calculated from the date this
amending Act comes into force

Mr. Speaker: Motion moved:

“That the Bill to amend the
Standards of Weights and Mea-
sures Act, 1956, be taken into con-
sideration."”

Shri Prabhat Ear: I welcome this
Bill, there is no question about it.
The only point here to which I want
to draw your attention is that every
time when a Bill is passed we find
that subsequently another Bill is
brought before this House extend-
ing the previous Act to the State
of Jammu and Kashmir. I think
this procedure takes a lot of
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time of the House. From Lok
Sabha that Bill ig sent to Rajya
Sabha and a lot of time is taken
there also. Is it not possible to find
out a way whereby before the Bills
are introduced in this House steps
are taken to consult the Govérnment
of Jammu and Kashmir so that when
the Bills are placed before this House
there will be a provision to say that
they will have operation in the State
of Jammu and Kashmir? Very often
we find that Bills are introduced in
this House extending the Acts to the
State of Jammu and Kashmir, and I
think that can be avoided if my sug-
gestion is accepted.

The second point to which I would
like to draw the attention of the hon.
Minister is this. So far as the metric
gystem is concerned, it is welcome
and it has been accepted by the coun-
try. There is the question of its
popularisation in the proper form. My
hon. friend Shri Tyagi was just now
saying that even a literate person
today goes on thinking what exactly
will be powne-char-anna in naye
paise, What I would like the Ministry
of Commerce and Industry to do is
that it should in consultation with
the Ministry of Education see that
within the shrotest possible time the
rupees, annas, pies, pound, shilling,
pence and maunds, seers etc. go out
of syllabus and introduce metric sys-
tem in their place. When we find that
the old coins and old weights are no
more in existence and there are only
the new coins and new weights, the
difficulty of finding the naye paise
equivalent for powne-char-anna will
not arise at all. If the old coins and
weights and measures are allowed to
continue all these difficulties will
arise. When the younger generation
will have to follow the new metric
system that is being introduced in our
coun'ry, it is not necessary to give
them elaborate education on the old
system—rupees, annas, pies. Istead
of rupees, annas, pies and maunds
and seers they may be taught in the
new system with  kilometre, centi-
metre etc. In that way it can be made
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more easily popular among the people
and no difficulty will arise.

When we have accepted this sys-
tem, we have to see that immediate
steps are taken. The transition period
provided in the Act, no dou‘bt, is ten
years. As the hon. Minister has stat-
ed, it is because of the fact that {o
introduce the change it will require
some 50 million pieces of weights to
replace the weights that are now
being used. At the same time, we
have to educate the people and pre-
pare their mind so that when the new
system comes it will not have any re-
pulsion. In our country, Sir, you
know, there are places where people
even today do not accept our notes.
They only think in terms of the
rupee coins, the old silver rupee coins
which have the silver value. Though
such coins are not in existence now
still they do not accept the notes.
Therefore, in a country where tradi-
tion is given great value and people
think in terms of old methods, imme-
diate steps should be taken to see that
the new generation is educated on the
new system so that when the new
system is introduced in a particular
area, region or State, that is accepted
by the people. That is why I would
like the hon. Minister for Commerce
and Industry in consultation with the
Minister for Education to see how
best within the shortest possible time
this change-over can be made in the
text-books in schools and also in the
education imparted to students.

Shri Harish Chandra Mathur (Pali):
Mr. Speaker, Sir, obviously, there
should be no objection to such a sort
of innocent measure which intends
only to extend this standard system
of weights and measures to the State
of Jammu and Kashmir, now that the
present Constitution permits us to do
so, because we have adopted this sys-
tem and we have it obtainable
throughout the country. But it ap-
pears to me that we who sit here and
pass such nice Bills hardly take into
consideration what is actually in prac-
tice all over the country and how the
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adoption of such Bills affect the eco-
nomy at the various places. I will just
give you one instance which will be
found to be very amazing. In the
entire original State of Jodhpur we
had certain standards of weights and
measures. One seer was equal to 100
tolas. That was the weight which was
obtaining throughout that State.
Overnight, the State of Rajasthan
adopted the Bengal Weights and
Measures Act, according to which 80
tolas make a seer. 'What happened
the next day in the market through-
out the State? I used to get a seer of
ghee for Rs. 6. But instead of getting
100 tolas of ghee for the same price,
I started getting only 80 tolas for the
same amount. If I got 100 tolas for
Rs. 6, I should get 80 tolas for Rs. 5
only. That is obvious and clear
mathematics and the commerce sense
of the people should assert itself in
these things. I have given you an
absolute and concrete instance and an
example of what has happened
throughout the State.

Shri Heda (Nizamabad): For how

long it remained so?

Shri Harish Chandra Mathur; It
remains still. Unfortunately, this
state of affairs is of a permanent
nature. We have suffered because of
the change-over and we have lost by
about 25 per cent. The consumer
population has lost about 25 per cent.
I am sure it will look almost absurd
how such a thing could happen, but
then it is a fact. The hon. Members
sitting here exercise only their intelli-
gence and theory, but I have given an
illustration. I am giving a challenge
to the Minister of Commerce and In-
dustry to make an investigation whe-
ther it is a fact or not end whether
the rates changed overnight to the
disadvantage of the consumers by 25
per cent and whether the same state
of affairs persists even to this day or
not,

Shri Jhunjhunwala (Bhagalpur):
Does it continue even now?
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Shri Harish Chandra Mathur: It is
the rate about which I am worried
about. I do not care about the weight..
That is why I am saying it and I am.
sure that everybody sitting here will
scratch his head and say, “How can
such a thing be possible?” Now, peo-
ple feel that there js absolutely no
control; the general feeling is that
there is no control and nobody is
worried about the rate; nobody cares.
about the rates. The rates continue.
That is why I would ask the hon.
Minister to make an enquiry into this
affair and find out whether what 1
said has actually happened or not,

Shri Satish Chandra: When was
this? How many years ago?

Shri Harish Chandra Mathur: I
cannot give the date and the time.
When the Bengal Act was extended to
that State, all this came about. I wish
the hon. Minister makes an enquiry
and if he does, he will find that jt is
actually so.

Shri Tyagi (Dehra Dun): Thig time
the consumers in his State will be
gaining, because the kilogram is high-
er and heavier. Therefore, they will
gain.

Shri Harish Chandra Mathur: I am
not able to reconcile myself with re-
gard to the standard rate. I think it
is very necessary, before such
measures are adopted, that there is a
regular programme and proper edu-
cation. Apart from the difficulties
caused to the peaple in the rural
areas, I am sure that many Thon.
Members here and many others do
not know how to convert the present
measures to  the standard measures
that we are edopting. To expect that
the people all over the country in-
cluding those in the rural areas will
be able to do that and understand it
will be too much. They will never
be able to appreciate it. The busi-
hessman always believes in making a
little profit at every turn and he is
definitely going to exploit the con-
sumers who are not intelligent enough
to take note of all these things and’
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-understand the implications of this
change-over. That is why I wish to
submit that the hon. Minister should
take note of all these things,

Of course, it is sought to extend the
existing Act to the State of Jammu
and Kashmir. I understand that ten
years are allowed to effect the change-
over simply because the State might
take all the necessary preliminary
steps in this matter within that period.
But I want to know whether they
have a regular programme and whe-
ther they are going to give any assist-
ance to the State to see that there is
a smooth change-over and that the
people are not exploited because of
the switch-over from one system to
another system. I hope that this
particular fact will be taken note of
and that they will see that what has
happened in one place will not be
permitted to hzppen in other places.

13.45 hrs.

1SHRT JAGANATHA RAo in the Chair]

Shri Tyagi: While nobody would
disagree with the proposal which has
been put forward by my hon. friend,
namely, extending the provisions of
the present Act to the State of Jammu
-and Kashmir where the o0ld weights
and measures are still prevalent‘ one
thing which I want to impress on the
Government, in welcoming this
measure, is that the change of weights
and measures and coinage and cur-
rency from one system to the other is
not a matter which one individual can
adopt and another individual does not.
It is not a matter where some indivi-
duals might adopt it and get all the
advantages of it and some others do
not adopt it. In the case of weights
and measures and coins and currency,
it is not only one individual who is
concerned but all others also. One
cannot take to a particular currency
unless the other one takes to it
because currency and weights and
measures are always meant for ex-
change. They change hands from one
person to another. For business or
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consumption they go from place to
place. They can be adopted only if
one local market as a whole adopts it
from a particular day. It is not
desirable nor possible that two shop-
keepers should take to certain types
of weights and measures and the
other people should take to other
weights and measures. It is not
possible,

1 agree with my hon. friend Shri
Harish Chendra Mathur in his sug-
gestion. It is a very good suggestion,’
namely, that there must be a plan for
educating the people about this new
system. Let the people be educated.
It is no use allowing still the arith-
metic books which show the old
weights and measures, in schools and
colleges. Everything there is still cal-
culated in terms of rupees annas and
pies and in maunds and seers. There-
fore, the first thing that the Govern-
ment ought to have done was to stop
in all schools and colleges these old
measures, when they were embarking
on the introduction of the new sys-
tem. Let them look into the arith-
metic books in the schools and col-
leges. There, the new measures are
not so much envisaged as the old
ones which are still going on. The
children are used to the old weights
and measures. Therefore, I suggest
that there must be an overall type of
education in the whole country. I
agree with my hon. friend when he
says that time should be given.

It is not as if such a change can take
place gradually. It has to take place,
and be effected, when the whole mar-
ket takes to it so that no difficulty in
exchange and other things can be ex-
perienced. Ewvery shopkeeper should
take to the same kind of weight and
the same kind of measure. It may
take time to educate them on this
matter, but when you apply it, apply
it wholesale, to the whole country,
so that there will be no difficulty in
exchange, and everybody will know
what it is.

As far as the propagation of this
system is concerned, it might go on
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until the final day is fixed when the
old coins and old measures will go.
With these words, I support the
measure and I hope the unanimous
support of the House is with the hon.
Minister in this matter,

Shri Warlor (Trichur): I want to
make only one suggestion. The sug-
gestion is with regard to educating
the population. Just now I had been
to the coffee shop. There they show-
ed me how much is a kilogram when
compared to the pound. If that is
known, I am quite sure how much I
want. So' these old measures and
weights and the new ones must be
placed in the shops simultaneously in
the same place so that the people can
get an idea of the quantity they wish
to buy. With just these abstract
figures they cannot understand how
much it is. This suggestion may be
taken up and all the shops may be
asked to exhibit the quantity of their
goods both in the old weights and
measures and also in the new weights
and measures in the same  place,
simultaneously, so that the people
could have a visual education of the
whole scheme,

Dr. Melkote (Raichur): Mr. Chair-
man, while welcoming the measure,
I would like to say that whenever
such changes take place either in coin-
age or in the matter of increment in
salaries of Government servants or in
measures and weights, the public to a
large extent are being agitated at
least for sometime. I think that when
an increment in the salaries of Gov-
ernment servants was given, just to
the extent of Rs. 5, nearly 50 per cent
of this additional sum or wage flowed
back into the mercantile community
overnight. Why this should happen
and why Government cannot take
Some measure is a matter which the
Government and the public have to
consider. I personally feel that the
Government should be vigilant end
should adopt measures whereby these
things would not happen. At the sama
time, as my hon. friend opposite sug-
€ested, at various places where this
change is effected, Government should
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make arrangements whereby the pub-
lic may get to know what exactly it
means. They should take vigilant
steps so that the mercantile commun-
ity do not cheat the public. If this
much is done, I am sure the public
will not merely feel grateful, but will
welcome this measure more than what
this House itself would do.
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Shri Satish Chandra: Sir, I am
grateful to the hon. Members who
have spoken, as all of them are
agreed on the objective of the Bill.
Some doubts have been raised, but
those are the doubts which were dis-
cussed at sufficient length four years
ago in this Parliament and even
earlier in the Press and on the plat-
form. Public conferences were also
held. It was after very deep deli-
berations that the House passed the
Act of 1956 to adopt the metrie
weights and measures.

I am a bit surprised that some
doubts are now raised about the very
utility of these metric weights and
measures and their usefulness. At
pregsent the country has got 3 variety
of weights and measures. They differ
from place to place and sometimes
differ for each community in a parti-
cy.lar place. When there is such a
big confusion in our system of
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weights and measures it is naturally
desirable that there should be some
uniformity. For decades, the intelli-
gent educated people had been ask-
ing for some uniform system of
weights and measures in the country.

When it was decided to introduce a
uniform system of weights and
measures, we had to make a choice
from a variety of systems, Ultimately
it wag thought that the metric system
is the most scientific system; it is used
by the largest number of people in
the world and so the best system to
be adopted in our country also.

There appears to be some mis-
understanding that the Act has allow-
ed a transition period of 10 years.
The position is that even before the
enforcement of weights and measures
in a particular area, a lot of preli-
minary work has got to be done.
Firstly, the Central Government is
only responsibie under our Consti-
tution for laying down the standards
of weights and measures and that is
what has been done in the Act of
1956. The enforcement is the respon-
sibility of the State Governments.
The Act which is being amended now
only prescribes the standards of
weights and measures. Each State
Legislature has passed its own Act
according to which it creates an
enforcement machinery, takes suit-
able steps for the manufacture of
these weights and measures, creates
an inspectorate to check those weights
and measures and to keep a watch
over them. All this takes time.

After the passing of this amending
Bill, the State of Jammu and Kashmir
will also similarly have to pass an
Act of their own for the enforcement
of new weights and measures in that
State.

The period of transition has nor-
mally been two years. I said a little
while ago that metric weights were
introduceq in selected areas and for
specific purposes in relation to specific
industries. In those cases, the perind
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of transition comeg to an end on lst
October, 1960. The period of transi-
tion of two years starts in the
rest of the country in relation to
weights. Firstly, the enforcement
machinery has to be created. These
weights and measures have to be
manufactured. Then they have to
be distributed. An  inspectorate
organisation has to be created. People
must be made familiar with the new
weights and measures. After all this
has been done, the new system
becomeg compulsory. At present, we
are going ahead with weights, but we
propose to take linear measures later
on. So, the entire process of chang-
ing over from weights, capacity
measures, linear measures and so on,
has to be completed in a period nf
10 years.

Every possible attempt has been
made to educate the public by various
means such as posters, pamphlets,
conversion tables, newspaper articles,
special magazines brought out for the
purpose, cinema slides, documentaries,
ete. If still the people are not fami-
liar with these weights and measures,
I can only request the hon, Members
of the House to extend their co-
operation and to popularise the new
system in their constituencies, among
the people whom they represent.
Everything possible is being done by
the Government, but the co-operation
of the hon, Members in that direction
will be extremely helpful.

14 hrs.

As regards text-books to which
attention has been drawn by my hon.
friends, Shri Prabhat Kar and Shri
Tyagi and others, they are perfectly
right and suitable steps have been
taken in that direction. For three or
four years we have been in touch with
the Education Department of the
various State Governments and the
new text-books that are being pub-
lished are based on the metric
system. The old text-books, of course,
have not been discarded altogether,
and every State Government has
assured us that as soon as new editiong
are published and new text-books
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are printed, there would be more
emphasis on metric weights and
measures. In fact, that would be the
main system which would be taught
to children. Even before the publi-
cation of these new text-books, the
Education Departments of the various
State Governments have taken suit-
able steps to make the children fully
familiar with the metric system even
though the same importance might
not have been given in the text-
books which were published a long
time ago.

I was hardly able to understand the
objection of my hon. friend, Shri
Mathur who perhaps narrated some
very old experience. After 1956, I
cannot imagine that the Rajasthan
Government would have thought of
changing from a seer of hundred
tolas to 80 tolas. He was obviously
referring to some experience which
must be older than 1956.

The Deputy Minister .of Labour
(Shri Abid All): During his minister-
ship, perhaps.

Shri Harish Chandra Mathur: Dur-
ing your own ministership.

Shri Satish Chandra: It is quite
evident that whatever change has
taken place after 1956 it is towards
metric weights and measures, Fur-
ther, the people of Bikaner are known
all over the country for their com-
mercial acumen.

Shri Harish Chandra Mathur: That
is why they cheat people.

Shri Satish Chandra: These arith-
metical calculations are in their blood,
and I am really surprised that this
should have happened in that State.
In any case, it could not have hap-
pened during the last four years,
after the passing of the original Act,
which we are seeking to amend,

Shri Harish Chandra Mathur; Dur-
ing the next session I will ask =&
question so that he will make an
enquiry from the Rajasthan Govern-
ment and make some clear confessiom
here,

i
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Shri Satish Chandra: As regards
vigilance and malpractices, the State
Governments are fully aware of the
problem. A  strong enforcement
organisation has been created, and I
am quite sure that it will take care
of the problem. Of course, there
might be a little confusion in the
beginning but the people will
gradually become familiar with them,
as they have become familiar with
the coins. The real advantage, the
real benefit of the changeover to the
decimal coinage will be appreciated
by the people at large when the
entire process is complete and our
weights and measures and the coins
are all on metric and decimal system.
During the transitional period, there
may be some chances of malpractices,
and the ignorant people may be
deceived. But, by public co-opera-
tion, by the efforts of all of us, by
suitable publicity that has been given,
I think the chances for that will be
reduced to the very minimum. They
can be certainly reduced if all of us
remain wvigilant.

I have nothing more to say. The
conversion tables have been widely
distributed and more would be dis-
tributed, as was done when the
metric weights were introduced in
certain selected areas. The Stste
Governments, the district authorities
and the publicity organisations of the
State Governments are iaking suit-
able steps to that end.

As far as this Bill is concerned, its
scope is very limited, i.e, the exten-
sion of the Act to the State of Jammu
and Kashmir, and I commend it for
the acceptance of the House.

Mr. Chalrman: Motion moved:

“That the Bill to amend the
Standards of Weights and
Measures Act, 1956, be taken into
consideration.”

The motion was adopted.

AUGUST 30, 1960
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Mr. Chairman: We shall now take
it up clause by clause. As there are
no amendments, I will put all the
clauses to the vote of the House, The
question is:

“That clauses 2, 3, 1, the Enact-
ing Formula and the Long Title
stand part of the Bill."”

The motion was adopted.

Clauses 2, 3, 1, the Enacting Formula
and the Long Title were added to the
Bill,

Shri Satish Chandra: I move:

“That the Bill be passed”,
Mr. Chairman: The question is:
“That the Bill be passed”,

The motion was adopted.

14.07 hrs.

INDIAN TRADE UNIONS (AMEND-
MENT) BILL

Mr, Chairman: The House will now
take up consideration of the Bill
further to amend the Indian Trade
Unions Act, 1926.

The Deputy Minister of Labour
(Shri Abid Ali): I beg to move*:

“That the Bill further to amend
the Indian Trade Unions Act,
1926, be taken into consideration.”

The Bill is short and non-contro-
versial in nature. Of course, the
important provisions will be much
helpful for developing trade union
movement in the country on a
healthy, sound and self-supporting
basis. The provisions which are con-
tained in the Amending Bill were
discussed in the Tripartite Conference
more than once I think, and the
amending Bill is brought forward on

*Moved with the recommendation of the President.
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the basis of the discussion and deci-
pions which were taken there.

One of the suggestions is to fix the
minimum subscription to be paid by
any person desiring to become a
member of the union. At present, in
some States there is no uniformity in
the provisions of their enactments for
payment of minimum fee. In the
areas where these Acts are not in
force, the minimum subscription in
some places is even to the extent of
four gnnas a year. We want uni-
formity. We also wanl to ensure that
the trade union organisations have
enough of funds collected in the
shape of trade union membership
from their own members so that they
need not depend on outside help. The
absence of this provision was a weak
spot in the trade union law of this
country and this is intended to
remove that.

Another amendment empowers the
Registrar or his nominee to inspect
the trade union records.

At present a large number of dis-
putes are created on account of mot
maintaining account books, minute
books and other required documents,
papers and records. Also, mushroom
trade union organisations are formed
for the exploitation of the workers.
The intention is to check this and
help the unions to work on proper
lines and to safeguard the interest of
its members. It is not intended to
interfere in the working of the trade
union mowvement. Only in case of
doubt wherever it arises or when a
complaint is made by members with
regard to these the Registrar will call
for inspection of the required papers.

The next amendment is regarding
applicants for registration ceasing to
remain qualified to apply for regis-
tration. This has been the difficulty
for a long time in some places that
after the required number of persons
had submitted an application some
undesirable influence was brought on
them so that either they withdrew
their application—there are one or
two such cases—or they were sent

BHADRA 8, 1882 (SAKA)
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away from employment. The objec-
tion taken was that those persons
were not in the employment of the
particular employer and therefore the
registration of the wunion was not
possible. So we ane removing this
difficulty on the basis of the amend-
ment which has been provided for in
the Bill.

Delays take place because accord-
ing to the present Act all the powers
are vested in the Registrar only. The
Deputy Registrars or the Additional
Registrars have no status so far as
the law is concerned. The intention
is to give them the power also.
Another difficulty was that the Regis-
trar's headquarters are situated at
the headquarters of the State and
unions existing in the interior or at
the District headquarters have to
come to the headquarters of the
Registrar with regard to the wvarious
provisions of the Indian Trade Union
Act. The intention is that these
powers should be decentralised and
the State Governments should be
autheorised to empower Deputy Regis-
trars or Additional Registrars for this
purpose so that trade unions in the
interior also will be able to get their
work done locally.

These are the main provisions of
the amending Bill. It is not necessary
for me to take more time of the
House.

Mr. Chairman: Motion moved:

“That the Bill further to amend’
the Indian Trade Unions Act,
1926, be taken into consideration.”

There is a Government amendment.

Shri Abid Ali: I will move it at
the proper time.

Shri S. M. Banerjee (Kanpur): I
have given notice of some amend-
ments but unfortunately I could not
submit them in time,

Mr. Chairman: That is all right.
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Shri §. M, Banerjee: Mr. Chairman,
Sir, before discussing the various pro-
visions of the Bill and the amend-
ments of which I have given notice,
I must express my surprise as to
why a comprehensive Bill could not
be brought forward. This is not my
opinion alone. I would quote from a
newspeper, The T mes of India dated
the 29th August, 1960, in which an
-editorial has appeared on this parti-
cular subject. I read certain passages
from it for the information of the
House. Writing under the heading
“Trade Union Bill' it says:

“It is becoming a habit with
the Government to introduce one
or two stray amendments to an
existing Act and, when pressed
with a list of more urgent
changes, to say that it will soon
introduce a comprehensive Bill.
It was so with the recent Taxa-
tion Laws Amendments Bill"”

Then, discussing the amendments
:as such it says:

“Ome of these prescribes a
minimum membership subsecrip-
tion of 24 naye paise per month,
which is a salutary provision.”

As you know, this particular matter
‘was discussed with the representa-
tives of all the Central Trade Union
‘Congresses at the Labour Conference.
They almost unanimously agreed that
this should be 25 paye paise. I am
fully convinced that no trade union
in the country can possibly prosper
unless it has proper funds. Our
trade unions in the country depend
more on their strength than on the
financial strength. So this iz a
salutary feature. There is no doubt
about it. But a comprehensive Bill
should have been brought forward
which should have embodied the
-question of recognition. In this
.editorial it has been mentioned like
this:

“But surely there are other
more urgent problems concerning
the trade unions. Most of them
have low membership, are irregu-
lar in holding annual meetings

AUGUST 30, 1960
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and fail to file statutory returns
in time, They are further weaken-
ed by inter-union rivalries. Strong
and healthy trade unions are one
of the mainstays of democracy
and the weakness of the unions
has been one of the principal
causes of the prevailing industrial
disharmony in this country.”

I would have welcomed this Bill
wholeheartedly had it brought this
amendment also.

Shri Abid Ali: I am sorry I did not
hear the hon. Member. Had it
brought what?

Shri S. M, Banerjee: Had it brought
the question of recognition also. I
want a comprehensive Bill,

Shri Abid Ali: We have no inten-
tion of bringing another comprehensive
Bill at present. There is no item.

Shri S. M. Banerjee: Though such
small amendments may be of a salu-
tary nature, why can Government
not bring forward a comprehensive
Bill?

Shri Abid Ali: We have not got any
such proposal.

Shri 8. M. Banerjee: They should
bring forward a comprehensive Bill
which should cover all the aspects
of the present Act of 1926.

Speaking on the various provisions
of the Bill, I shall refer to my amend-
ments. My first amendment is about
the Additional Registrars. Here it is
said that—

“The appropriate Government
may appoint as many Additional
and Deputy Registrars of Trade
Unions as it thinks fit for the pur-
pose of exercising and discharging,
under the superintendence and
direction of the Registrar,” etc.

I could not distinguish between the
Deputy Registrar and the Additional
Registrar of Trade Unions. When
you talk of the Additional Registrar
it reminds me of the Additional Sec~
retary recenlly created in the Govern-
ment of India. The Additional Secre-
tary is neither a Joint Secretary nor a
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Secretary. He is something more than
the Joint Secretary and something
Jess than the Secretary. I do not
know what this Additional Registrar
is. 'There should be Deputy Registrars
of Trade Unions who should have
tull power. They should be given all
the powers of the Registrar of Trade
Unions so that they may inspect pro-
perly and may function properly. I
am opposed to having this Additional
Registrar. I feel that this provision
should be omitted.

Again, my second amendment is....

The Deputy Minister of Labour and
Employment and Planning (Shri
L. N, Mishra): What do you lose by
this change?

Shri S. M. Banerjee: I do not lose
anything. If it is a question of
giving some employment to some
people, it ig a different thing. If by
having this Additional Registrar you
can solve the unemployment problem
of the middle class, I am all for it.
But I do not find any reason why
there should be Additional Registrars
as well as Deputy Registrars. When
you cannot provide Deputy Regis-
trars everywhere what is the use of
having Additional Registrars? That
is my submission. You have to con-
sider this matter.

Another important amendment I
have given notice of is about mem-
bership fee. Here it is said that—

“the payment of a subscription
by members of the Trade Union
which shall be not less than
twenty-five naye paise per month
per member.”

I suggest that arter the words
“twenty-five naye paise” the words
"or rupees three per annum”
be added. The intention is that
suppose we want to collect Rs. 3 at
a time as the year's subscription.
Now it may be that some Inspector
or the Registrar of Trade Unions or
his Deputy or the Additional Regis-
Tar, as the case may be, may raise
an objection. So it should be clearly

952 (Ai) L.S—s8. -
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mentioned here that Rs. 3 per annum
may be paid. We do collect annual
subscription. In our own union we
do not collect it from month t6 month
We give the member a chance to give
Rs. 1-8-0, which is the subscription
at present, in a lumpsum and we
collect it from his salary.

Then by another amendment I want
that it should be provided that this
shall not apply in the case of mem-
bers of unions of agricultural workers
and those employed in seasonal fac-
tories. My submission is only this.
25 nP per month is a very good
suggestion. It has been accepted by
almost all the central trade union or-
ganisations, but how will it be possi-
ble to collect this subscription of 25
naye paise per month or Rs. 3 per year
from trade unions of agricultural
workers who have pot been favoured
with even a minimum wage of Re. 17
So, it should be made clear that this
will not be applicable to them,K The
same thing should apply to seasonal
factories. If employees in such fac-
tories get work only for four or five
months and are then laid off, what will
happen to their unions? We want
the unions to grow strong, but at the
same time we also want te safeguard
the interests of the members. Such
unions will not be able to collect the
subscription. The result wil] be that
there will always be unpaid member-
ship which will be a flaw when
accounts are submitted to the Regis-
trar. So, my amendment in this res-

pect should be accepted.

My las: amendment seeks to omit
the words “and other documents” in
line 37, page 2 of the Bill, as these
words have not been defined any-
where. It is said that this was agreed
to by the Central trade union organisa-
tions, but they actually agreed only to
the word “etcetera”. The Statement
of Objects and Reasons states:

‘“That the Registrar of Trade
Unions should have power to ins-
pect the account books, member-
ship registers, ete...... ”
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[Shri S. M. Banerjee]

This ‘etcetera”, it was agreed, would
mean only the minutes book. So, this
should be made clear, and “minutes
book” may be put in instead of the
words “and other documents”.

Afier all, there should be no sec-
recy in the functioning of the trade
unions, but taking advantage of this,
certain employers who do not want
trade unions to function may call for
even the names of the members of
the trade union, their addresses etc.,
through the Registrar, in order to
victimise them. I do not want to
impute motives to any one, but em-
ployers might try to get through
this source information that the unions
do not want to give them. It will
be difficult for any union to function
if these undefined powers are given
to the Registrar.

Fixation of this subscription is a
good thing, but how to collect it?
The difficulty is that no union, recog-
nised or unrecognised, is allowed to
collect it at the pay table. In some
establishments in the public sector,
some concession was given top certain
trade unions, but later on that was
withdrawn. So, I want a provision to
be included that unions can collect
the subscription, monthly or yearly,
at the pay table. Otherwise, it will
be difficult for the unions to collect
this. Supposing there are 2,000
workers in a factory and there is no
industrial estate; 1,000 of them live
seven miles away from the place of
work. What about collection? So, a
provision may be made in the Bill
itself, or this may be discussed fur-
ther at the 18th Labour Conference
with the representatives of central
trade unions and some decision arriv-
ed at.

The hon. Deputy Minister has said
that the Bill has been introduced to
see that the unions function properly
and effectively and grow stronger. If
my amendments, which are non-con-
troversial, are accepted, they will grow
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stronger. After all, the cause is com-
mon, to help the workers,

gwfa wgEy, oY faw o feay mar g,
I F R awda w7 § feg wwiA
& qa-Arg W g% gfad a9 F w7
aifaat & ag ot sww F W & A
5 gAY § SE0 gAwar g

fF o W F =T AAF
farrer &1 @@ & W wrifrs fawr
¥ qr9-AM WK 22 gfe & faee
T g & v 3w afiw e R
Al & @ ag 3w ¥ fegw q o A 2
o wEn ¥ fg § o 7 ¢ Wi
T TN K AFL GAAR A9 qHAOT F
o =faF & =fus 37 30 # T30
T F9qAA T IS AT &1 IA-
fau ug 9=t & f5 wgr 33 gfamt &
fawra g1 a5t 96T § a9-ATG I wAEA
g1 9 AT F o @ awdt § 7 FF
§ @7 99 2 9 qifew g
qITEt |

T faw & w=T A & TF -
T EF A oaE T AW A A
fo% L1 AEan § W § qpT A
g2l wa oz f5 a1 &= gfram
ST § 99 & AR A= @R 2
agi ¥R N W TG FT ¥ WA AE
e T & AT W ¥ a1 oag o
7 & wifs o1 g= gftas § T §
ITHFH Y FH A2 F &FH 5 AR
FEAT A AV AL A 2 5
eI R T T A
2y ¥ afem o ag & % 9 g% afma
& W 7 oeeTEE F A afae ¥
foa % sraelt §F 1 977 femra feama
AT =og g1 f& safawi #1 ag @w
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Fogigr@AFA IR @ T I=1
7 3 # TR o siEE gt o d&
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# g g @ & WX 9w wfaw a8 =
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TTIMaR A E AFA @ &
HYY AT HAAT F HHTT 9T Fg THAT
g fo ogr T 3w & ww A @ A
A% g gu % w1 7o) "} sfaw
F fear & Iugmr g § T@F w=r A &7
1 # T o sfeArd oAy
ot e¥T § wgd Wy =@ gfae
% 2 3 T ool suvEr ¥ owaTEr 9=
= W T fraed . faw 3z ofama
H§ FHF@TE I H 22 gATT AAGT
FH F@ & W A 18¥s § IAET
TATAAT SAFH 9o AT €@ 4T | FT
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FET FT W AT 9T TAOA AGH AT
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ST FY .1 FATAT AT | QTR AT FL
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T8 Taet, afew g FITF WA
¥ qr Tt § 1 & A § e wmam
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Tafeg Wi @ W @ & EHI g
ATH FAT AR AT T T AT ZWT |
o ATIT TIH L § WL Mg H G foam
T, A EF TTEH T ATH AL I
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[ Tmflg Wt a=i]
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T WY 3T ¥ T agh WA, 99 B
| F o sevea & foag @ A A W
am A & e § faw faan
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1 AT 7 Q@ W I o1 g P gar
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T8 §, 95 W faw ¥ wyw fewrdie
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BHADRA 8, 1882 (SAKA)

Trade Unions 720
(Amendment) Bill
T oTE  gfean & ae ¥ 51 Fe
wt gfcwrd fearmarg | & 1axs-xe
F IR AR ¥ FrwAT F AR L2
Airmfrma s (ya=
WE! mi" Qo ﬁ“ *W‘ﬂ'
IR "o TTo FYo 7o #ro & faew
graw fwar ar, fes g5 T
® N Wi gafar femr fF gAY
T ¥ &, 9w ¥ SR @
Yo qTE =S T | Tl A ST
1Y W W TEAdT §1 o w@eHe
fear sudt fomr fo sm@ s¢ gEX
ey (Interruptions).
s Afcp F T A forg  Fvafiw
F F LY AW WX AR A R
wafwe femr 99 Lo w1 =% PR
Toard § 3g fawet ¥ WM w g,
aFt Yo TR IA F gl ¥ @
fra fewm g, § @ &1 fean
g T A 8 (eus-uk

Shrimati Parvathi Krishnan (Coim-
batore): This is irrelevant.

it Traterg wrf awf : ag o T
Ferei A g A F AL AT
aoet wgt gf arr Af @, 7 F v
w ¥ fom eI g1 oar W
PEVe—4s H I FW 91 ¥ AW
FTAE & LEUG—UE H Yo T FT @
T & 1exo-ys ¥ e & ¥
o AT Y AT 0 g FY Frwelr
qY, 98 §7 J8Us—4E F H=RL 4 A8
o gAR @ TE 1 g oy few A
a1 R E I AR o @ &

Shri S. M. Banerjee: [s it relevant?

Mr. Chairman: The hon. Member
has taken more than 15 minutes. I
take it he has concluded.

Shri Oza (Zalawad): I welcome the
Bill so far it goes.
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Bhrimati Parvathi Krishnan: Does
he want it to go further?

Shri Oza: Yes, in a way.

This is a step forward in developing
our trade union movement on healthy
and sound lines. The amendments re-
late to many provisions of the origi-
nal Act; some of them relate to ad-
ministrative facilities while some
others, as my hon. friend pointed out
just now, to subsecriptions.

We know that it is unfortunate
that in this country our trade unions
have not yet achieved maturity.
Because the trade union movement
has not yet achieved maturity, we
have got so much industrial unrest
which could have been avoided if our
trade union movement had developed
on proper lines. The provision for
keeping 25 nP per month as minimum
compulsory subscription will, to a
certain extent, develop trade unions
on healthy lines. I am against the
proposed amendment of Shri S. M.
Banerjee that the subscription should
be collected annually. I am against
it for more than one reason. Col-
lection of subscription monthly will
give an opportunity to the members
to take lively day to day interest in
trade union activities. Also, since
the trade unions will fave to collect
subscriptions every month, they will
be very active and alive to the re-
quirements of the members. If they
have to contact each other only once
in twelve months, I think their in-
terest will not be so much active as it
ought to be.

We know today—it is very unfor-
tunate—that members, the employees,
take interest in the activities of the
trade union only when they have
some demands to be put before the
employers or they have to resort to
strike. Otherwise, their interest in
trade union activities is lukewarm.
Trade unlon activity does not mean
that only some demands are to be
put forward or vindicated. No. We
know the objectives of healthy trade
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unionism. We have to create 5 per-
sonality amongst the employees om
healthy lines; we must make them
very good citizens. There are so
many other social problems also to
be attended to. So unless the subs-
cription is collected monthly, it will
not be possible for the trade uniong
to take day to day interest in the
aciivities of the members on the one
side, and for the members to take
interest in the trade unions, on the
other,

Shri S. M. Banerjee: On a point
of clarification. Suppose I am a
member of a union and I want to pay
my subscription annually instead of
monthly. Does the hon. Member
object to that? '

Shri Oza: Yes, for this reason, as
I have been saying, in that case there
will be no contact with the trade
union office regularly so far as the
member is concerned. If it is paid
monthly, the member will be able to
take interest in the trade union acti-
vities; the trade unions also will be
interested in seeing to the other side.
So many questions and problems arise.
If the subscription is to be paid once
in a year, it is not a happy thing.
So the payment of subscription mon-
thly will induce the development of
the trade union movement on healthy
lines. I think on further considera-
tion and second thought, the hon.
Member will agree with me. I am
sure he will.

As regards deducting subscription
from the pay rolls, so long as the
principle of recognition is not in-
corporated in this Bill—and we have
no legal provisions for it—I think it
will not be proper to do so. Again,
my hon. friend will argue that the
management iz helping a particular
union as against the others. I am
sure he will come forward and say
that subscription is forcibly collected
at the table for a particular union.
So, so long as that provision is no%
incorporated in the legislation, de-
duction of subscription from the pay
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roll would not be a healthy thing.
Let it be voluntary. The voluntari-
pess will be taken away if at this
stage subscription is collected on the
table. Let the employee himself, of
his own accord, choose the union to
which he wants to go and pay the sub-
scription.

Shri S. M. Banerjee: I was referring
only to the public sector.

Shri Oza: Why distinguish between
the public and private sector? The
same charge will be levelled against
the public sector also. The charge
will be levelled that the management
is boosting up a particular union by
collecting fees arbitrarily through the
clerks, through the cashiers. To avoid
such a charge and also to maintain
voluntariness, what I suggest is neces-
sary.

Shri 5. M. Banerjee: Government is
a model employer. So we cannot
level that charge against it

Shri Oza: He has levelled the
charge against the ideal employer.
We have seen it in season and out
of season. He always changes his
mind whenever it suits him. He says
that Government is an ideal employer.
Yet he has been going on  strike
against the ideal employer. He gave
the orders.

Shri Rajendra Singh (Chapra): He
wants that Government should be
an ideal employer.

Shri Oza: Let him say so. He has
said that it is an ideal employer. On
the whole, I welcome this measure.
I oppose the amendments sponsored
by my hon, friend. I congratulate
the Ministry on this Bill, though it is
a piecemeal legislation, for whatever
it is worth. It goes a step forward
in inducing the healthy development
of trade union activity in this coun-
try.

Shri Rajendra Singh: The Bill re-
mains jnadequate in so far as the
needs of the trade union movement to
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become healthier and stronger are
concerned. 1 am in agreement with
my hon. friend and colleague there...

An Hon. Member: Which side?

Shri Rajendra Singh: On the other
side. Also on this side. Sometimes
we agree,

I am in agreement with my hon.
friend that the provisions regarding
the trade union movement are not
adequate and in consonance with the
speedy development of industrialisa-
tion in this country. We are trying to
accelerate the speed of industriali-
sation in this country with the result
that industries, right from heavy and
basic industries to small industries,
are coming up, Naturally, it de-
mands of us that side by side with
the growth of industries, there should
be adequate growth of healthy trade
union movement in this country also.
Therefore, it was imperative that the
Ministry of Labour should have come
forward with a comprehensive Bill
which would go, if not the whole way,
at least an appreciable length, in
meeting the needs of the situation. So
far it has not done so; I deplore it.
However, I hope that Government
would see light, would see wisdom
and in the not distant future come
out with a more comprehensive Bill.
Be that as it may, so far as this
bill goes, I would just support what
my other colleagues have said—I wel-
come it.

Some controversies have emerged
even in this meagre end slender Bill.
It is said that henceforth the Regis-
trar and the Deputy Registrar shall be
given power to probe also into the
records other than the accounts and
the membership registers. On this
side the plea is that the trade union
movement should have some auto-
nomy, should have certain self-regu-
latory powers and certain powers of
its own to keep the house in order,
and Governmen: should not interfere
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in that. On the other side, the argu-
ment is that there are some mush-
room growths of trade unions and
certain undesirable manipulations and
falsifications are indulged in. So,
Government should be given enough
powers to probe into the bona fides.
If unions are honest and truthful and
healthy they have nothing to fear
about.

I feel it is not a simple controversy
at least from the partisan viewpoint.
There is weight on both sides and the
weight lies in the fact that we are
one—rather we are agreed—in words
that the trade union movement in this
country should be healthy and honest.

Shri Abig Ali: Government is not
taking power.

Shri Rajemdra Singh: But you are
giving this power to the Registrar
and the Deputy Registrar.

Shri Abid Ali: The trade union
representatives also want it,

Shri Rajendra Singh: It is there in
the Bill; you have developed it in
your speech. It is quite irrelevant.
There is no point in just raising a
controversy. I hope you agree.

If there is one factor which has
precluded the healthy development of
the trade union movement in this
country, I dare say, it is the projee-
tion of the government trade unions
in this country which goes by the
name of INTUC. (Interruptions.)
As in the western countries, there are
those company unions, those condem-
ned unions which have stood by the
capitalist interest, so, here in this
country, we have the INTUC. It is
nothing else than the projection of
the Treasury Benches.

Even when all the eminent econo-
mists of this country agreed that
there has been an erosion of 20 per
cent. in the real income of the work-
ing classes and we demanded from
the Government rather we requested
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the Government to come down and
meet the crying needs of the working
classes, Government came with the
firmness of power and sword. What
was the policy of the INTUC in that
cognnection? It not only extended
moral support to Government but, at
the same time, it acted as an agent
provocateur of the Government.

An Hon. Member: Blacklegs,

Shri Rajendra Singh: Yes, blacklegs
or whatever you call them. This orga-
nisation could never be condemned
enough.

So far as the HMS is concerned, I
would like to submit that we have no
objection to a probe into all matters
going into the trade union organisa-
tion. The whole difficulty is that
the INTUC which projects artificial
rivalry into the trade union move-
ment will take advantage of the ad-
ministrative powers and will try to
blackmail. That is the fear. (Inter-
ruption), If Government can give an
assurance that there would be no
such blackmailing, I am sure—and I
dare say confidently—that from the
HMS side there cannot be any ob-
jection. Rather we would welcome
it.

Again, there is the question of fees.
I agree with my colleague there, that
the fees prescribed are very very low.
He has talked tall about his organi-
sation and the funds of his organisa-
tion. But you may be aware also of
the fact that the INTUC which is
boasting of such a large fund because
of the goodwill of the working classes
takes money from international orga-
nisations like the ICFTU. I have in-
formation that the INTUC leaders,
one and all of them, accept money
from the ICTUF, and with this support
they are enabled to keep, somehow
or other, a facade of trade union
activity.

Shri Oza: I may correct him. It is
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Shri Rajendra Singh: I said ICFTU.
If you have not heard it, it is not my
fault.

Shri Oza: It is false; it is totlll;_?
wrong.

Shri Rajendra Singh: It is there on
record. Nobody can deny that.

Shri ©Oza: Nothing. (Interruptions).

Shri Rajendra Singh: All right; you
come out. I will show you the
records.

Shrimati Parvathi Krishnan: The
shoe apparently pinches.

Shri Abid Ali: Why not inside; why
outside? (Interruptions).

Mr. Chairman: The hon. Minister
may proceed,

Shri Rajendra Singh: I am not deli-
berately indulging in controversy; but
on such a Bill passions are bound to be
roused because we have to face them
in the field and not only here. Natu-
rally, as my hon. friend, Shri Ram-
singh Bhai Varma, has tried to dig out
something which is not relevant here,
it has provoked me to say something
which may not be very relevant,
though it is relevant between ouc-
selves. (Interruptions).

15 hrs.

The most important thing is the
recognition. Registration is not so
important as recognition, the continn-
ance of recognition and the withdrawal
of recognition. My experience is this.
We had been functioning in two sugar
mills in Bihar; and we had been in full
control of those trade unions, ever
since any beginning was made. One
fine night, one man forms another
union which does not have even a few
members but the employer gives that
union recognition and withdraws our
Tecognition. Genuine bona fide trade
union which enjoys the confidenge uf
tl_}e majority should be given recogni-
tion without any inhibition or parti-
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sanship. In practice, however, the
INTUC union formed by such a perscn
which represents nobody other than
himself is given recognition overnight.
How does the employer dare do it?
He does it because he knows that no
matter how much the Government
brags about socialism it is ultimately
of the capitalists and it would go to
their aid, whenever looked for. That
is our experience. If we want healthy
growth of trade union movement which
is not based on partisanship but on
merits and fair play, there must be a
Bill which reglates the recognition,
continuance of recognition or its with-
drawal on a uniform scale throughout
this country.

My hon. friend, Shri Oza, says that
there should not be table collection.

Shrimati Parvathi Krishnan: He is.
not there.

Shri Rajendra Singh: He may not be-
there but what he has said has to be
taken into account. You may ignore
him; I cannot. Those workers who
have the willingness to give subserip-
tion to particular trade union would
do it even in the office. Wherever
there may not be compulsory subscrip-
tion for the trade union membership,
nonetheless, certain provisions, cer-
tain atmosphere is there so that the
labour movement gets enough fund not
mly to conduct its internal affairs but
to fulfil the greatest vision of the trade
union movement which is just not
merely a movement for increasing tae
wages and decreasing the hours of
works but in fact a social movement
for creating a moral society, a moral
man and a moral instinet pervading
the whole society. Therefore, in all
humility, through you I would like to
submit that some mechanism has to be
brought about whereby the working
class has to be initiated healthily in
the trade union movement,

Shri Abid Ali: Can I ask for a clari-
fication? There is a code for the pur-
pose of recognition of unions. I want
to know whether the unions about
which he has made complaints just
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[Shri Abid Ali]
now did apply for recognition under
the code. What was the result?

Shri Rajendra Singh: It was brought
before the implementation committee
and that is under the thumb of the
Labour Minister. What can that com-
mittee do?....(Interruptions.) 1 am
not talking of the Labour Minister
here but of the Labour Minister in
Bihar. After the formation of that
union, he himself went there to inau-
gurate it and asked them to give re-
cognition to that union. The imple-
mentati.n committee was helpless, It
is on the record. You know it much
better than I but you are not simply
coming forward here before the public.

Shrimati Parvathi Krishnan: Mr.
Chairman, 1 welcome the Bill which
the Minister has brought forward with
all the reservations that may be there.
The welcome feature is that we find
the Government is gradually follow-
ing the practice of putting into effect
and implementing decisions that were
unanimously taken in the various tri-
partite conferences. These decisions
are stated in the Statement of Objects
and Reasons. The Bill is being brought
forward to give effect to the recom-
mendations of the 16th and 17th Con-
ferences. Earlier in this session, we
had a Bill amending the Plantation
Labour Act which also reflected the
earlier discussions and recommenda-
tions of the industrial committee on
plantations. This is an encouraging
feature and I hope rather than going
back on this new trend, the Ministry
will think in terms in future of taking
more and more action on such deci-
sions and recommendations that are
taken in consultation with labour.
‘While this is being done, I agree with
the hon. Members who have spoken
on this point that as far as the trade
union movement is concerned, there is
a fundamental issue about the recog-
nition of trade unions. This issue has
been discussed in many conferences
and has been put forward by many
trade unions and the other central
organisations. The AITUC has parti-
cularly emphasised again and again
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that unless and until the principle of
recognition of trade unions based on a
secret ballot is accepted, the trade
union movement is not going to get
out of the difficulties which it is faced
with today. Much as the Government
may try to convince us and much as
the hon, Minister may dgo in the
various tours he performs throughout
the country for reasons best known to
himself and the organisation to which
he is the godfather, whatever may
happen, unless and until this issue of
recognition of trade union by means of
a secret ballot is undertaken, there is
always going to be difficulty that is
there today and the various forces that
are rampant in the trade union move-
ment and also those who are anti-
labour in their general practice and
general philosophy will have a free
run in certain areas. It is in this back-
ground that I view this measure also,
with these reservations.

Coming to the Bill itself, I agree
with the hon. Member Shri Banerjee
and the amendments that he has put
forward. Why is that an additional
registrar and a deputy registrar should
be there, unless the Government in-
tends that the additional registrar 1s
to have powers similar to those of ‘he
registrar over a limited region in order
to facilitate the routine work that is
to be taken with regard to the powers
that have been given under this Bill
and the new points that are being in-
troduced? There is some meaning u
this. Otherwise, in my opinion, the
deputy registrar is more than enough
and it is not necessary to have an
additional registrar as well.

It is necessary, with regard to sub-
scription, that the question of the agri-
cultural workers' unions and those of
the seasonal factories should be taken
into consideration and examined, The
Minister knows; time and again the
point has been put before him. He
knows how difficult it is for these
unions to work on a par, with more
organised unions having more finances
as far ags their subseriptions and ‘the
financial obligations of the members
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are concerned. Therefore, it is neces-
sary that a protection should be given
to them and such unions should not be
penalised for the simple reason that a
particular fee has not been collected
by them which may not be possible,
and there, as far as those unions are
concerned, it should be whatever is
laid down in the constitution of the
union as the prescribed fee by that
union to be collected from the various
members.

Then, with regard to clause 9 in this
amending Bill where it is laid down
as to what is to be inspected by ihe
Registrar, as far as I remember in the
decision taken at the tripartite confer-
ence this phrase “other documents”
does not exist. On the other hand, it
is the minutes books that are listed
there after the accounts books, regis-
ters and so on.

15.11 hrs.

[SHriMATI RENU CHAKRAVARTTY in the
Chair ]

This phrase “other documents”, to
my mind, is a phrase that iz very
dangerous, because there you are
giving into the hands of the Deputy
Registrar the rights of inspeeting any
paper that he may think fit and, there-
fore, you are there leaving a loophole
for harassment of unions, for possibi-
lity on the part of the department to
interfere in the internal working of
the union. It is one thing to say that
the registers of the unions should be
inspected to see that their accounts are
properly kept so that monies are mnot
mishandled. The minutes should be
inspected so that a check is there that
the unjon is functioning properly as a
trade union in the routine manner
with the meetings being held regularly
with decisions being taken and those
decisions being taken in a democratic
manner as prescribed in the constitu-
tion. But if you have this phrase
“other documents”, we have our fear
whether this does not mean that you
are giving very wide powers to the
Deputy Registrar to interfere into the
internal working of the union. It is not
that we say that the unions should no¥
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have this checking up done as regards
their functioning as trade unions with-
in the limitations that were decided
upon at the ftripartite conference.
Therefore, why in the Statement of
Objects and Reasons “minutes books"
should appear as “‘etc.” and why in the
Bill itself the same “minutes books”
should be changed into “other docu-
ments" is something beyond my com-
prehension. That is why I would
appeal to the hon. Minister that those
words should be changed and specifi-
cally it should be stated what other
documents should be produced when
the Registrar calls for them. I would
not object if it says here “and other
documents pertaining to the earlier
ones"—that is relevant documents per-
taining to accounts books, registers end
minutes that may be concerned with
the records on decisions that may have
been taken in the union. Therefore;
this, to my mind, is a very necessary
amendment that should be accepted
by the hon. Deputy Minister.

Next, there is no clear procedure
that is indicated in this particular
clause, the procedure whereby the
Deputy Registrar will be calling upon
the unions to produce their books;
that is to say, Madam, where the pro-
cedure will be that the union is called
upon to produce those books on a
particular date what is the time that
will be given. We know that in many
of the rural areas where people are
faced with difficulties, where the full-
time working personnel that are there
in the trade union may be few, some-
times it may be that the Deputy Regis-
trar calls upon those people to pro-
duce the books at a particular time and
that may be at a time when it may aot
be suitable. So what will be the pro-
cedure whereby you can ensure that
the Deputy Registrar will take all
those difficulties into consideration
and will also see to it that the union
office-bearers are given an opportu-
nity, if necessary, to choose their time
when they should go. If that clarifica-
tion would be given to us either when
the hon. Deputy Minister replies to the
debate or, better still, if it could be
done through the rules of procedurs
that are laid down, that certainly will
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be helpful and will prevent any harass-
ment, on the one hand, ar any slip up
on either side, on the other hand, or
misunderstanding arising.

Now, Madam, in conclusion, I would
like to stress once again that while
this principle that seems to be operat-
ing today, the principle of as far as
possible coming forward with these
legislations after having consulted the
trade unions and after having had a
full discussion with them, this orin-
ciple is a welcome one, and we hope
that it will be extended further and
further when such legislations are
being brought, But, first and fore-
most, I would appeal once again that
this question of the recognition of
trade unions should be taken up very
urgently and there should not be any
room for this question of recognition
being delayed or room for those ele-
ments who are working against it to
go on as they are doing.

One of the points that I would like
to refer is that Shri Oza while he was
speaking waxed eloquent how it was
very necessary that unions should col-
lect their subscriptions every month
because, according to him, it is through
collection of subscriptions every month
that the union officials and office-bear-
ers can keep in touch with the mem-
bers and with the membership of ithe
union. This, to my mind, is a very
starnge argument. If it is only for the
sake of collecting subscriptions that
the union office-bearers and officials are
going to move round, then I do not
think there is very much of trade
unionism that they are doing and all
that they are doing is to go round and
collect money forgetting other work.
Today, in our developing economy the
responsibility of trade unions reach
far beyond just collecting subscrip-
tions. We find that our trade unions
have developed and we find that the
‘membership is stable. It is because
the trade unions have gone beyond
the step only of collecting subscrip-
tions. The trade union leadership has
undertaken also the education of the
working classeg in the sense of having
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their classes with regard to trade union
legislation. There is a varied field of ae-
tivity for the trade wunions to do
amonst the working classes. There-
fore, this argument that the member-
ship should be regulated by collecting
fees once a month in order to ensure
the leadership keeps in touch with the
woking classes betrays a complete
bankruptcy on the part of those who
work on that type of trade wunions
which can only keep in touch with the
working class through the process of
collecting subscriptions.

Therefore, I would appeal to the
hon. Deputy Minister that he should
accept the amendment moved by Shri
Banerjee which seeks to include the
annual membership. That has been
adopted already by quite a few trade
unions in the country. It has enabled
them to remain financially stable and,
at the same time, to take the trade
union activity into more healthier
spheres than just confining themselves
to the financial aspect of it

o T g e (WA < Few
|, § Ao faw # o gfem
iT gfm @R 1 wiE F ¥ fag
I foFar T §, @A AT g ST
f& e W% WYy t® v
H FgT T §, T T #1 W AU wiw
fraT o @Y E fF weRdt W1 wAeEt
el WA A 3y deRsu
F o 7T 97 #7 quer F 5w R w6
miE e sTow@r
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Page 2, for lines 22 to 24, substitute:

“(ee) the membership and the
payment of a subscription by
members of the Trade Union
which shall be not less than ome-
third of the total number of
workers employed in a factory and
twenty-five naye paise per month
per member respectively;”.

@ e G e g
3% gfa qw fer grema ¥ @ an )
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¥ fag 7z Is@ & fF qagd &
QESEITT.  ®1 Q& (T AT
sy afdr v wifqEfaY 1 Fow
T AT | ug AATE @E A g AW
Zs gfrga waite ¥ wAc mErfaew
FOTEHT T |

Shri Naushir Bharucha (East Khan-
desh): Mr. Chairman, I think there is
unanimity in this House that while
these few clauses of the Bill do pro-
ceed on right lines they do not go far
enough and that it is not desirable to
bring in piecemeal legislation. As the
House is aware, the Indian Trade
Unions Act was enacted as far back as
1926, that is, nearly 35 years back.
Since then this country has advanced
industrially, economically, technically
and otherwise, and yet, if we carefully
scrutinise the Act we will find that no
wmajor and comprehensive amendment
of the Act has taken place. It is
obvious, therefore, that the Indian
Trade Unions Ac:. 1926, has become
outmodcd, and a comprehensive Bill (s
required to cover many aspects of the
problem which are not at present
covered.

A few of the problems have Leen
already referred to by hon. Members
who have spoken pefore me, and I may
enumerate them briefly. A compre-
hensive Bill should include provisions
for minimum membership as a quali-
fication for a union to apply for regis-
tration, to which my hon. friend has
just now referred. It should also in-
clude principles governing recognition
of the unions by employers. That
should not be left to any convention or
code. It should be definitely included
in the text of the Act itself. Also, the
provisions on the rights of registered
trade unions and their liabilities re-
quire to be revised. In my opinion,
also it is not enough that the Regis-
trar should be given powers to inspect
the documents and accounts alone; he
should be given powers to launch pro-
secutions as is being done in the case
of the Companies Act. Also, power
should be reserved to the Registrar if
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need be to have a special audit of the
trade unions account taken, as we have
recently introduced a new amendment
in the Companies Act. It could be
done here on the same lines. It is
very necessary that some of the pro-
visions of the Bombay Industrial Rela-
tions Act, which are salutary, should
be satisfactorily incorporated in the
new Indian Trade Unions Act. There
should alsp be provisions for striking
off defunct or irregularly working
trade unions from the register. There
are many other matters which require
to be incorporated in the Act. The
present Act, as I have said, is totally
inadequate, outmoded and unsuited ‘o
meet the industrial and advancing re-
quirements of our country. There-
fore, I suggest that the Governmeni
should appoint a committee consisting
of leaders of trade union movement
and trade union congresses as well as
certain people who are in the know of
the working of the Act and they
should recommend how a comprehen-
sive Bill should be framed and intro-
duced and how the entire trade union
movement so far as legislation is con-
vcerned should be placed on a sound
footing.

Coming to the provislons of the Bill,
I think there has been unnecessary
apprehension with respect to the ap-
pointment of Additional Registrars.
The Bill very clearly lays down that
the local limits of these officers will
have to be defined; and since it is the
complaint that there is very consider-
able delay in the disposal of applica-
tions for registration of trade unions,
it is very necessary that the number of
registrars, whatever their designation,
should be increased. Therefore, I do
not find any fault with this clause,

with regard to the question of pres-
cribing a minimum subscription every
month, I think 25nP is the minimum
&:_at should be laid down. My hon.
friend Shri Banerjee is labouring under
some misapprehension when he tabled
an amendment to the effect that it
should be also Rs. 3 annually. So far
as the text of this clause is concerned,
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it does not preclude any trade union
from collecting fees annually. All that
the clause requires is that the payment
of subscription by the members of the
trade unions shall not be less than
25nP per month per member. How
it is collected is immaterial, so long as
the total collection comes to 25nP per
month per member. Tg my mind, it
seems there is some misunderstand-
ing with regard to the language used
in the Bill and I think that the point
made by Shri Benerjee is also covercd.

So far ag the question of collection
at the table is concerned, I am of the
view that it should not be permitted.
No doubt it might facilitate largely the
work of trade unions. But those trade
unions which are not in power will
find that that particular power is being
used by the employer to strengthen
their own pet trade unions or for fur-
thering those trade unions which are
inclined {o be in their favour. From
that point also, I do not want to re-
commend collections at the table.

Coming to the final point which has
created some sort of miisunderstand-
ing, clause 9 in the Bill provides for
inspection by the Registrar of books,
registers and other documents. The
words ‘other documents’ have been
qualified by the words “relating to .he
trade union at its registered office”. I
really fail to see why any trade union
which is a genuine trade union whose
accounts and documents are clear
should be afraid of any inspection or
audit. As I said, the powers of the
Registrar should be enhanced not only
to inspect the books but if necessary
to order a special audit of the trade
union accounts. I can tell you that the
results will be very surprising and
revealing. In numerous cases, subs-
criptions are regularly collected, but
hardly any work is being done. The
workers are being fooled and the subs-
cription is used for purposes which are
in contravention of the provisions of
the Trade Unions Aet. I therefore,
submit that the Government should
consider the desirability of amending
the Act to invest the Registrar with
power to order a special audit, as we



$741 Indian

[Shri Naushir Bharucha]

have done in the case of companies. If
this can be done in the case of com-
Panies, why not in the case of trade
unions? I really fail to see the reason,

So far as the fear expressed by my
hon. friend who spoke a little before
me is concerned, she said that the
Registrar will interfere with the inter-
nal working of the trade unions. I
really fail to see how the mere power
of inspecting trade union accounts
amounts to interference with the
working of the trade union, because the
Registrar is not given any power that
he should give any directions as to
how the work of the trade union
should be conducted or how the ae-
counts should be spent. What they
are afraid of is that there may be some
undesirable documents. Probably a
trade union is receiving assistance
from sources which it may not be in
the interest of the trade union to dis-
close. Therefore they are afraid that
probably that revelation may come.
That applies to all types of trade
unions, whether they have this politi-
cal affiliation or that.

Shri 5. M. Banerjee: The words
“other documents’ should be defined.

Shri Naushir Bharucha: It is not
possible to define other documents for
this reason that if other documents are
defined by statutorily mentioning
those documents, the trade unions will
circumvent the particular clause by
calling the documents something else.
So, it is not possible to define, It is
enough when they say “other docu-
ments relating to a trade union”. It
maust relate to the official work of the
trade union. This has nothing to do
with any document which does not
relate to trade union activities. So,
the scope is sufficiently limited, since
inspection relates to section 28 of the
Act.

Shri S. M. Banerjee: As it is, they
«can see even the circulars.

‘Shri Naushir Bharucha: They «can
see pgven the circulars, because it is
conceivable that circulars may contain
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some sort of aectivity in contravention
of the provisions of the Trade Unions
Act. If a circular is to be circulated
to gll bodies or to other employees,
why should it be concealed from the
Registrar?

Shri S. M. Banerjee: They may be
confidential.

Shri Nauoshir Bharucha: If they are
confidential in that sense, the Regis-
trar will keep them confidential, " ut
he must be entitled to know it.

S0, my submission is, while the few
and perfunctory amendments to the
Act are in the right direction and
should be accepted by the House, the
broad fact remains that the Indian
Trade Unions Act, 1926 has become
out-dated, out-moded and requires
very comprehensive amendment. I
have indicated the lines along which
it requires amendment and I hope
Government will take that point into
consideration.

Shri K. N. Pandey (Hata): Sir, I
welcome the Bill on one ground that
so far, unions in India were suffering
because of shortage of funds and there
was so much rivalry that some
unions used to charge more subscrip-
tion while there were some unions
which asked the workers to become
members of those unions even with-
out any payment. So, such types of
unions used to be in existence creat-
ing unnecessary rivalry and creating
great confusion in the minds of the
workers. By having brought this
Bill, one thing is clear, nobody can
become a member unless he pays 4
annas per month.

In thig connection, I agree with
Shri Banerjee, because so far as per-
manent factories which Tun for 12
months are concerned, they can col-
lect the subscriptions monthly. But
there are seasonal factories which
close after a certain period, So, they
cannot make any collection when the
factory is closed, So, either they
should pay 25 nP per month or Rs, 3
per year. I do not think There should
be any objection from the side of the
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Ministry to this or to the payment of
the subsecription in any other instal-
ments. Suppose a factory has got
30,000 workers., Naturally, we have
to increase the staff in order to pre-
pare the register, collect the subsecrip-
tion and keep a proper account. So,
if once it is done, it is enough. If it
is to be done every month, that will
create a lot of difficulties for the
unions. So, I support this idea that
there should be option to pay either
25 nP per month or Rs. 3 per year.

In the Statement of Objects and
Reasons, it is said:

“Additional and Deputy Regis-
trars of Trade Unlons should be
appointedq wherever necessary so
as to obviate delays in the dispo-
sal of applications for the regis-
tration of Trade Unions.”

The idea is this. Suppose there is a

factory and there is no union of
workers there. Some people apply
for the registration, There should

not be any delay in that. But the
difficulty ariseg in factories where
there are unions and a new union
comes for registration. How many
unions are to be encouraged in this
way? The Ministry should give pro-
per consideration to this matter. If
more than 2 or 3 uniong come into
existence, they go on putting forward
fantastic demands in order to gain
the favour of the workers, thereby
creating industrial unrest in this
country. It may appear that this
does not require your proper consi-
deration at this moment. But this
question requires your proper consi-
deration in due course, because un-
less you do something in order to dis-
courage mushroom growth of trade
unions, the problem will increase and
it will not be solved.

So far as inspection of accounts and
other books of the trade unlons is
concerned, I think this is a good clause
and I really welcome it. The only
objection that I have in this connec-
tion is that the Registrar has been
authorised to see the accounts and
other papers belonging to the trade
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union. Some doubts arose in the
minds of the hon, Members that the
Registrar might see even the confi-
dential papers. He will see only
those papers belonging to the union
and not those relating to the indus-
trial dispute, If those confidential
papers relate to the industrial dis-
pute, the Registrar has no right to
iee them. If the intention is that the
Repgistrar can =ez all the papers, then
it is a dangeroug provision. But I
suppose the idea is that the Regist-ar
should be authorised to see all the
papers connected with the function-
ing of the trade union, that is to say,
the membership, how the accounts
ire maintained, whether the funds
are spent in 3 proper way for the
benefit of the workers and so on. So,
the Registrar should have full powers
only for looking into those matters
mentioned above. There is also the
other side of the picture, Supoose
some unions do not show the papers.
What will the Registrar do? He can-
not lodge a complaint against that
union, nor he can de-register the
union. These things are not provided
for here, though they should have
been provided. Of course, the INTUC
is not afraid of these inspections.
because we keep proper accounts.
But one of my friends referred to the
ICFTU. I may correct him by saying
that ICFTU is an organisation to
which both the HMS and the INTUC
are affiliated, and this is a non-com-
munist organisation in the whole of
the world. It is not a capitalist orga-
nisation; it ig not paying to the INTUC
as it is not paying to the HMS. If it
is paying to the INTUC, it is also
paying to the HMS, It is not paying
for one organisation only. (Interrup-
tions) You were all silent when he
wag referring to it. Anyhow, I do
not attach any importance to what he
said, because that was irrelevant for
the consideration of this Bill.

I have got one amendment to clause
5. Clause 5, which will be section
4(1) of the Act, reads gs follows:

“For the removal of doubts, it
is hereby declared that an appli-
cation made under sub-section
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(1) shall not be deemed to have
become invalid merely by reason
of the fact that any person who
signed such gpplication has any
time before the registration of the
Trade Union wunder this Act,
ceased to be a member of such
Union.”

Here reference has been made only
to one person who has applied pre-
viously and hag left. If he goes, the
registration cannot be stopped on
that ground. But suppose four per-
sons go away after they have signed
the application. Naturally, if a ma-
jority of the applicants go away,
then the union cannot be registered.
The purpose of my amendment is to
provide that if g majority of the
workers in the union withdraw their
application from the registrar, natu-
rally that union should Tiot be regis-
tered.

Then, the 1828 Act has become
outmoded and it must be amended in
a proper way. A question was raised
by one hon, lady Member about the
recognition of unions. She wag not
present at Naini Tal when the repre-
sentatives of the AITUC were pre-
sent and when an agreement was
arrived at Tbetween all the central
organisations that the membership
of each union will be verifiable and
those who control 50 per cent of the
total strength should be recognized.
1 think that should be followed by
the Ministry.

The membership should be found
out by verification. What is this see-
ret ballot? Secret ballot means that
everyone, whether he is a member
of that union or not, can vote for the
recognition of a particular union.
Naturally, workers are more interest-
ed in not becoming members of those
unions.

Shrimati Parvathi Krishnan: Then
they would not wvote.

Shri K. N. Pandey: Then the majo-
rity, who are non-members, favour
that union which does not realise any
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subscription or which does not have
an opinion or idea about trade unions,
because there are some ideologi-
cal differences  between unions
and unions. In any country, this sys-
tem of secret ballot is not good. If
you want to find out the real mem-
bership, the papers are there and the
registrar is there to inspect the ac-
counts. So, the actual membership
can be found out that way. T wyou
are in a majority, naturally you will
be recognized, and I have no objec-
tion to that. But if you are not in a
majority, why do you want to be re-
cognized by having recourse to secret
ballot simply to create hooliganism
in the factories: I am not in favour
of that, Only a constructive line
should be taken by the trade unions.
Because, unless there is a construc-
tive approach, industrial peace can-
not be maintaineq in the factory.

In that respect, this is the first time
that I am going to agree with Shri
Bharuchy that the registrar should
have more power so that some action
can be taken against the defaulter
unions. That is all what I have to
say, and T support the Bill.

Shrl Aurobindo Ghosal (Uluberia):
I welcome this Bill, because this Bill
has been brought before this House
based on the recommendations of the
Indian Labour Conference. My first
point is about the complaint that we
have been experiencing difflculties in
registration because, in our State es-
pecially, we Imnow how the trade
unionists are being harassed for get-
ting their uniong reglstered. ©Of
course, nowadays it has been reduced
to some extent but still, évén now, we
find that much delay occurs in regis-
tration, because, there are so many
formalities of going through the con-
stitutions,. And the constitutions
ought to be framed on the basis of
the sweet will of the lsbour official.

Shri Abld Alli: There is
constitution,

Shri Aurobindo Ghosal: We do in-
corporate some of those ideag in our

a model
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constitution. For that reason, it is
being held up because the unions do
not want to change it. And so, the
registration is also held up for seve-
ral months. That problem is still
there, I also welcome the idea of
having more registrars, because one
plea was that because of the dearth
of registrars we could not get regis-
tration quickly.

I welcome some of the other am-
endments also. I know the instance
of the Metropolitan Insurance Emp-
loyees’ Union. As soon gs the emplo-
vees made an application for regis-
tration, before the registration the
news was sent to the employers, we
do not know by whom, and the em-
ployees who applied for the registra-
tion were dismissed. In that way, for
about six months no unlon could be
registered and those who applied for
registration were dismissed. From
that time we came to know that the
labour registration office has got some
contact with the employers, at least
the big employers, So, they know
beforehand when an application for
registration is made. This is a point
that has to be looked into seriously.
Because. our experience has been
that the labour department officials
do not look after the interests of the
labour but they look after the inter-
ests of the employer. Though they
are called labour officials, by the very
nature of their job, the labour offi-
cials or officers of the Government
Labour Ministry make contact only
with the labour department of the
employers. That way the labour offi-
cers are not wanted in any of these
factories or mills or in any of the
insfitutions because they” do not look
after the welfare of labour but look
after the welfare of the employers.

Regarding subscription it has al-
ready been said by the previous
speakers that the subscription should
be of that amount with which now-a-
days the expenses of the union can
be met. OF course, I have got no
objection about the increment in the
amount of subscription, A< regards
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the difficulty that has been pointed
out by Shri Pandey and by Shri
Banerjeg also about casual workers,
I know that in some of the industrial
establishmentg in Calcutta some sea-
sonal work is there. Though the
workers there are in the nature of
permanent workers, still they do not
any wages for four or five months in
a year. During the tea season the
steamer companies have got about
100 or 200 clerks. The work is only
for six or seven months in a year. Of
course, clasg IV staff is also there.
Naturally for them it will be wvery
difficult to pay this subscription in
full. So in their case some leniency
should be shown.

As regards inspections what has
already been pointed out by Shri
Pandey and by Shri Banerjee also I
support it. There are many things
regarding industrial disputes which
should not be circulated in the inte-
rests of peaceful and smooth work-
ing of the industry and the union. It
will create bitterness between the
employers and the employees if this
is given out during inspection. Natu-
rally that point is also to be taken
into account.

One thing I have to submit as
regards membership. In spite of
inspection we find that sufficient ine
flation of the membership is there
because sometimes these labour offi-
cers gre influenced by the trade union
officials or leaders. Those leaders
specially belong to INTUC for which
the labour officers inflate the member-
ship of the unions. If the attitude of
the Inspectors is not impartial, it is
very difficult to get the real number
of membership. We have found that
in several unions though they have
got a larger membership, still their
membership is being cancelled on
different pleas, whereas in several
industries where the INTUC have
got unions, we know even without a
membership list and without raising
a single farthing_they only maintain
that so much amount is being realised
and so much amount is being spent
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and these are shown without any
funds their membership is being ac-
cepted by these Labour Inspectors.
The rea]l paying members of all other
unions are not being given any recog-
nition, Therefore the problem of re-
cognition should also be looked into.

I also oppose the amendment sug-
gested by Shri Pande because if it is
accepted then when they know thau
some workers have made an applica-
cation for forming a union these
INTUC people with the help of the
Labour Officers can intimate the
workers, force them and take their
signature attesting that they have not
applied for registration of the union
or that they are not members of that
union. That always happens in the
case of illiterate workers in mills
and factories. So mnaturally I also
oppose the amendment of Shri Pan-
dey which means going against the
spirit of the Bill in which it has
been brought.

Shri Prabhat Ear (Hooghly): Mr.
Chairman, Sir, so far as the provi-
sions of the Bill are concerned I wel-
come them, but I want certain clari-
fication from the hon. Minister regard-
ing one or two points.

Clause 9 deals with the question of
producing certificate of registration,
account books, registers and other
documents relating to a trade union
at its registered office. I think the
Registrar of the Trade Union is entitl-
ed to call for all the books for inspec-
tion which, if not properly kept, will
entitle or give power to the Registrar
to cancel the registration. Beyond
that the Registrar of Trade Unions
has got no right to interfere in a trade
dispute. So the only book or the only
item which he can ask for is the
subscription register. It has been said
in clause 6 that—

“the following clause shall be
inserted, namely:—

the payment of a subscription
by members of the Trade Union

AUGUST 30, 1960

Trade Unions 5570
(Amendment) Bill

which shall be not less than
twenty-five mnaye paise per
month per member;”

So beyond seeing whether the sub-
scription has been paid, whether the
registers are kept with the mnames
of members, whether there are proper
accounts and whether accounts are
properly audited the Registrar of the
Trade Unions has no right to look
into the working of the trade union.
It is not in his domain, Therefore
giving him the power to call for all
documents, I will say, will be inter-
ference in the working of the trade
unions.

It has been said as to what can be
the items which could be kept secret.
I would say that in pursuing a trade
dispute between an employer and an
employee the correspondence between
the central organisations and its affi-
liated union is a very important docu-
ment which under no circumstances
should be handed over or should be
looked into by any other party be-
cause therein lies the strategy of the
struggle in a trade dispute. Under no
circumstances either the Registrar or
the Deputy Registrar authorised by
the Registrar of Trade Unions will
have the right to look into certain
documents. Therefore to say ‘and
other documents’, unless it is specified,
will perhaps give the Registrar the
opportunity of asking for the produe-
tion of documents relating to the trade
dispute which, in my submission, the
Registrar of the Trade Unions has
no right to do. This particular thing
must be very clearly stated by the
hon. Minister as to what he means by
‘other documents’ because it has been
mentioned here “inspect the certificate
of registration, account books, regis-
ters, and other documents, relating to
a Trade Union”. Every piece of
paper which is written by the union
is a document relating to the trade
union. Any letter written to the
management is a document of the
trade union. He cannot decide a
matter relating to a trade union has
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nothing to do with the pursu-
ance of the trade dispute. Docu-
ments relating to a trade union in-
clude the letter written to the man-
agement, to the central organisation,
circular issued to the old member for
the purpose of either ecalling a strike
or for calling off a strike or for or-
ganising any movement which, under
no circumstances, can be handed over
to the Registrar., The Registrar will
have no right because they are not
part of the documents which require
his inspection and through that inspee-
tion if he finds that there is  some
discrepancy he will not have any right
to take any action. If I write a strong
letter to the management, the Regis-
trar has got no right to cancel my
registration if I conform to al] the
requirements of the law. So the pro-
duction of the document relating to
the trade union is such a wide power
that unless it is specifically explained
it should be deleted otherwise it will
create complications and will be an
act of interference into the function-
ing of the trade union about which
the Registrar of Trade Unions has no
jurisdiction up till now and which he
cannot be given.

16 hrs.

I could not understand Shri Baner-
jee’s point. I am not a lawyer, but 1
think that the wording that “the pay-
ment of a subscription by members of
the trade union shall not be less tham
25 naye paise per month" does not
preclude either annua] or half-yearly
Payment, or payment of more than 25
Maye paise. The only thing is that
the subscription should not be less
than 25 naye paise. It will not affect
the registration whether it is collected
yearly or half-yearly. The language
used here seems to be quite clear, and
1 do not think any further clarifica-
tion is required on this point.

Shri K. N. Pandey stated that steps
Shl?uld be taken to see that new trade
unions do not come up. Everyone is
'Intgrested in seeing that genuine trade
anionism grows up, that there is no
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rivalry between trade unions because
that weakens the trade union move-
ment, but how can that be stopped?
Not by putting a clause here, but by
a proper understanding of the trade
union workers. Today we know full
well the weakness of the organisations,
we know that the employer interferes
with the trade unions. In the State-
ment of Objects and Reasons, it is
stated that it was decided at the
Sixteenth and Seventeenth Sessions of
the Tripartite Indian Labour Con-
ference that, if the signatories to an
application for the registration of a
Trade Union were entitled to apply
for its registration at the time of
application, its registration should not

‘be refused on the ground that any of

the signatories has ceased to be a
member of such Union. That means
we visualise a situation where a mem-
ber applying for registration of a
trade union may be victimised. So,
to say that a 15 per cent membership
is being given, and that is the final
thing would be completely wrong. If
the Government can function after
election through secret ballot, why is
it not possible to get recognition
assured through secret ballot? Once
a union is recognised, this 15 per cent
leadership will have the opportunity
and also the power to impose its de-
cisions on the rest of the 85 per cent
of the workers, whether they are
members of the union or not. It will
enter into an agreement with the
employer, and it will be binding on
the remaining 85 per cent.

Shri Naushir Bharucha: It has been
held by the Supreme Court that it can
be done.

Shri Prabhat Kar: The Supreme
Court is not the final thing. It is not
a question of the law as it stands.

Shri Naushir Bharucha: There is
no other way.

Shri Prabhat Kar: Today we can
decide otherwise. If 15 per cent can
impose their will on 85 per cent, why
talk of democracy?

Shri Naushir Bharucha: What is the
alternative?
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Shri Prabhat Kar: Have a secret
ballot, because the 15 per cent leader-
ship will decide which union will
enter into an agreement, and its deci-
sion will be binding.

Shri K. N, Pandey: May I ask one
question? You are also doing that
thing. For, what is the total member-
ship of the four central organisations,
taking into account the labour force
in the whole of the country? And yet
your decision is being implemented in
the country.

Shri Prabhat Kar: Anyway, I do not
want to go into that matter. The
question is about the verification, I
do not agree with all that has been
said by the INTUC leaders. Let us
leave that aside. I am only pointing
out the prineciple. 1 am not against
the INTUC or the AITUC. If, today,
it is possible to impose a decision of
the 15 per cent on B5 per cent, al-
though they may not be members of
that union, and although they may
not be members of any union for that
matter, why can it not be said that a
ballot may be given to those persons
on whom the decision will be binding
to decide which union or unions will
decide their fate? What .is wrong
with it? They can say through the
ballot that this is the union which
will represent us, and whatever this
union does will be binding on me.
But, today you are imposing, although
you do not represent them, and they
are not your members; neither are
they organised.

Shri Naushir Bharucha: May I en-
quire from my hon. friend one thing,
for, that was the point which I had
taken up before the Supreme Court?
If the secret ballot method is adopted,
it is conceivable that not more than
30 per cent of the workers might
turn up to vote, which means that 16
per cent will again impose their will
on B4 per cent.

Shri Prabhat Ear: Not necessarily.
For instance, if it is said that in the
secret ballot only 30 per cent have
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voted, and, therefore, this particular
Government does not enjoy the con-
fidence of the people, that would be
a wrong thing. All possible efforts
can be made to increase the voting,
possibly, the voting can be held in the
shops, and there is the possibility that
80 to 85 per cent of them will be
voting. That will depend upon the
procedure that you adopt. I am only
pointing out the principle,

This is the only way by which you
can stop the question of having paral-
lel organisations and thereby creating
union rivalries and thus weakening
the strength of the working classes
and at the same time strengthening
the hands of the capitalists who have
been exploiting the working classes
for the last so many years and who
are exploiting them even now taking
advantage of this union rivalry.

In conclusion, I would reiterate
that the provision relating to docu-
ments should be clarified, because I
feel that unless that is clarified, it
would be difficult for us to accept it.

Shri Abid Ali: It is very unfortu-
nate that much of foreign matter has
been mported into this discussion,
resulting in heat which was uncalled
for...

Shri Rajendra Singh: And light
also.

Shri Abid All: This has happened
particularly because some of the hon.
Members who have spoken have very
limited knowledge of the working of
trade union organisations and others
because of the fact......

Shri Rajendra Singh: I may not be
a bigger crook, but I have also some
experience.

-

Shri Abid All: Does my remark fit
in there?—....that they are opposed
to some things, which they themselves
do and then feel that this should go
in a particular way, and when they
do not succeed, they come and blame
us.
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My hon. friend who has just spoken
has been talking about 15 per cent
versus 85 per cent, My hon. friend
from Jalgaon has rightly mentioned
that there have been elections where
a lakh of voters are registered, but
only 20,000 come to vote; a candidate
having 10,001 votes gets elected. So,
it is only 10 per cent, and not even
15 per cent. But who stops the 85
per cent of the workers in a factory
from organising their union and hav-
ing recognition? As my hon. friend
Shri K. N. Pandey has been telling
us, according to the decision reached
at the Naini Tal Conference, any
union having 15 per cent or more
membership is entitled to ask for
recognition, and if there is more than
one union, then the one which has a
larger membership, and not the one
which has 15 per cent membership, is
entitled to recognition.

Shri Rajendra Singh: What is the
safeguard against manipulation of
membership?

Shri Abid Ali: That is fraud, and
fraud should be treated that way and
dealt with accordingly.

So the matter concerning recogni-
tion has already been discussed in
Naini Tal and settled. Some Members
who objected to it today did so
because they are not aware of the
correct position or they do not contact
their leaders who attend those con-
ferences. This is not our imposition.
Government have not fixed 15 per
cent membership for this purpose. In
the Naini Tal Conference, representa-
tives of all the four Central trade
union organisations only—the emplo-
vers did not exist there—were con-
sulted and & unanimous decision was
taken on the basis of which recogni-
tion applications are dealt with. So
if my hon. friend has any complaint,
he should go and tell his leader that
he was wrong in agreeing to this pro-
cedure,

Shri Prabhat Kar: That is not the
point at issue. I have not spoken on
that. I know that particular issue

BHADRA 8, 1882 (SAKA)

Trade Unions 5756
(Amendment) Bill
does not come within the purview of
the Bill. It was Shri K. N. Pandey
who pointed it out.

Shri Abid Ali: Then where was the
need for that anger about 85 per cent,
why 15 per cent only and so on?

Shri Prabhat Kar: That was about
eligibility, enabling a union to go and
ask for recognition. It is not a ques-
tion of 15 per cent getting recogni-
tion.

Shri Abid Ali: This matter was dis-
cussed there in detail and a procedure
laid down, that if there is one union
and if it has 15 per cent or more
membership, it is entitled to recogmi-
tion; if there are two unions, the one
having more membership is entitled
to recognition. Then where is the
question of ballot ete. I say that it
is not my decision. It is not Govern-
ment's decision. It is the decision of
the meeting attended by the repre-
sentatives of the four central trade
union organisations, and we are fol-
lowing that decision. So if my hon.
friend has any complaint, he should
go and quarrel with the representa-
tive who represented him and not be
harsh on us unnecessarily.

Shri Rajendra Singh: Here is the
supreme power of the country sitting.
Here we are making a proposition
which will enable democracy to pemne-
trate into the trade union movement.
So those central trade unions do not
come into the picture. Here is a pro-
posal. It should be comsidered and
decided om its own merit, not that
something from outside should be
imported. We are talking as Mem-
bers of Parliament here.

Shri Abid Ali: I agree 100 per cent.
There is no dispute on that score.
But I was telling him, ‘Do not blame
me'. 1 was only requesting him, as
well as the hon. Member from West
Bengal, that they should take it up
with their leaders. They wanted to
create the impression that Govern-
ment are doing something which is
very bad. I was only explaining the
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position, nothing more. (Interruption).
I thunk 1 should noi take note of the
interruption.

Shri Braj Raj Singh: He should al-
ways take note of it.

Shri Abid Ali: A complaint was
made that no facility was given for
the collection of membership fee, that
workers had to go long distances and
all that. But that is provided for in
the code. Employers should give faci-
liti.s to recognised wunions for the
purpose of collection of trade union
dues within the working premises.

“ Shri Rajendra Singh: Does it take
effect in the public sector?

Shri Abid Ali: In the public sec-
tor, there is no complaint or difficulty.
They are sufficiently liberal. The only
difficulty is that the hon. Member
does not exist there and has no voice
there. Therefore, he is saying all this.

Now, much has been said about a
comprehensive Bill. It has been said
that the Act is outmoded and all that.
These are the items of amendment
brought in according to the view of
those who have experience of the
working of the trade union movement.
They felt that these amendments were
necessary. So thcse have been placed
before Parliament for their conside-
ration. In case there are other neces-
sary amendments to be brought for-
ward, if they are brought to our
notice, certainly the needful will be
done, But if an Act is old, it does
not ipso facto become outmoded and
we should bring another comprehen-
sive Bill to replace it.

Shri Naushir Bharucha: I have in-
dicated what is required.

Shri Abid Ali: Nobody tells us what
exactly should be done. Only it is
said that the Act is out-moded.

Shri Naushir Bharucha:
Minister was not present
spoke.

The hon.
when 1
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Shri Abid Ali: No, that is wrong.
He had just begun when I came.
Then I asked my hon. colleague, what
he spoke just before I came. He
said, ‘Nothing particular’.

Shri Naushir Bharucha: May I state
for your information that I had indi-
cated what was necessary to be done.

Shri Abid Ali: That I heard; that
wag irrelevant again.

Therefore, to say that a comprehen-
sive Bill should be brought and all
that is, of course, worthy of conside-
ration; but there is no basis or sub-
stance in it.

My hon, friend from Bihar has
complained about Government taking

powers, We are not taking any
powers.
Shri Braj Raj Singh: Acquiring

POWer.

Shri Abid Ali: It is the Registrar
who is given power to decide. Some-
body has to decide. It may be that
my hon. friend becomes the Registrar
and then he may have to decide, I
have no objection to that. He acts
thore as a judicial officer. He decides
these issues.

Much has been said about other
documents. Certainly, I promise—
and I invite suggestions from hon.
Members—that whenever any Regis-
trar asks a union to produce a docu-
ment which has nothing to do with
the subject-matter under investiga-
tion, they should refuse to produce
those documents and seek our help to
see that no harm is done to the union.

Shrimati Parvathi Krishnan: What
is the harm if you specify the docu-
ments?

Shri Abid Ali: There are a large
number of documents which one need
not express. Supposing there is a
request by members to convene a
meeting and it is not convened. If



5759 Indian

the members complain to the Regist-
trar, he is entitled to satisfy himself
whether a proper regquest had been
submitted or not. There are such a
large number of documents that it is
not possible to mention them like that
in the Bill. If you want a list, it
would be very long.

Shrimati Parvathi Krishnan: But
you have a phrase, ‘pertaining to the
functioning of the union'.

Shri Abid Ali: Yes; my friend spoke
that everything in existence in the
union is pertaining to the functioning
of the union.

Shrimati Parvathi Krishnan: Func-
tioning of the trade wunion and not
the movement.

Shri Abid Ali: Therefore, the list
cannot be drawn up. Therefore, the
amendment has been worded in this
manner. As 1 said earlier, where is
the time for the Registrar to go about
inspecting all the unions. He will not
inspect all the wunions. Whenever
there is an occasion—either he m_ust
be in doubt about the proper working
of a union or a complaint must be
made to him—he will inspect the
papers connected to the extent of the
subject-matter of investigation and
nothing more.

Shri Prabhat Kar: May I know
whether it will be just as you are
explaining now, and that no docu-
ments, other than those relating to
the particular dispute, pertaining to
the functioning of the trade union or
the working of the trade union which
can enable the Registrar to cancel the
registration will have to be produced?

Shri Abid Ali: That is what I am
saying. The Registrar will not ask
for any other papers; he has no time
(Interruption). What my hon. friend
has mentioned will cover every pa-
per in the trade union office. (Inter-
ruptionsg). Just now he is changing
what he said in his main speech.
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About Additional Registrars, there
is no intention of appeinting any new
person. Additional Registrars do exist
in some of the States; and the inten-
tion of the Bill is to empower them
to perform the duties which are being
imposed on them,

The hon. lady Member said that
they should have regionwise jurisdic-
tion. That is correct; it is our inten-
tion. Every Registrar, or Deputy
Registrar or Additional Registrar,
wherever they are, should have re-
gion-wise  jurisdiction. There need
not be any fear of opening new ave-
nues for appointing these officers. The
hon. Member has some doubt in her
mind.

About seasonal factories and four
anna membership. This matter was
discussed in the conference that there
should be four anna membership—
per year.

Shri Prabhat Kar: Per year or per
month?

Shri Abid Ali: Per month. My hon.
friend has already clarified the legal
position. It is not that I am agreeing
or disagreeing with him. In case hon.
Members have any difficulty....

Shri Prabhat Ear: You are not go-

ing to engage him ag a lawyer. What
1s your opinion?

Shri Abid Ali: I should prefer that
it should be collected monthly and
not yearly. A situation is created at
a particular moment and Rs. 3 are
collected from the members and the
person who collects it forgets all
about that and sits at home. We do
not want to encourage that procellure
by any Act passed in this Parliament.
1 want that they should be very much
alive to the needs of the workers and
that they should go and meet the
workers often and see that the union
and its office bearers are working
properly.

Much has been said about the
INTUC. Perhaps my hon. friend who
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has made these remarks does not know
the history of the trade union move-
ment in this country. The INTUC was
born 42 years back and most of the
good and strong uniong that exist in
the country whether at Jamshedpur
or Ahmedabad or Indore or Bombay—
unions responsible to their workers
and dutiful to them—are affiliated to
the INTUC. It is very unfortunate
that friends, not knowing the facts
should come here and make charges
without giving a moment’s thought to
what they are speaking.

I gave the figures about verifica-
tion. Some reference was made to
that. Is it not a fact that verfication
of trade union membership in this
country is done according to the pro-
cedure adopted on the basis of a deci-
sion taken by the representatives?
The procedure followed is:—A list is
submitted by these trade union orga-
nisations every year. The INTUC
sends its lists tp all the other three
organisations—Hind Mazdoor Sabha,
etc. Similarly, the other unions send
their lists to the other organisations
respectively. Then there are objec-
tiong raised. After objections are
raised verification is conducted and
the result of that verification is again
communicated to these central orga-
nisations which raised the objections.
Then a meeting of all the representa-
tives of these organisations i held
and these are explained to them. I
am in the happy position, at least in
this regard, that the figures which I
have mentioned about membership of
these organisations were unanimously
accepted by the representatives of the
four organisations. Therefore, to
come here and say that membership
is inflated or that it is bogus or that
it is employer-controlled and so on—
it is all very unfortunate. After
knowing all these facts, I am sure the
friends who have said all these things
will—they will not be openly stand-
ing here and confessing it—in their
own minds feel that they have done
some injustice and will take some
opportunity to do some penance for
that.
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To come here and censure a mass of
\l‘forkers who have chosen to go the
right path is not proper.

Some mention was made about
some organisation taking monetary
help from international organisatioms.
I do not know whether the person
who charged us like that or those
who have supported him are them-
selves immune from that. It has all
become public property. It was
known to us even before but now
everybody knows it.

A reference was made to the
seasonal factories and the workers
who are employed for shorter periods.
My amendment does not compel them
to pay subscription for all the 12
months. It is left to their option.
What is, after all, Rs. 3 for a year
to be paid to an organisation to take
care of their requirements? It
should not be grudged by anybody.

I do not think, Sir, there is any
other point. With regard to the
amendments which have been sug-
gested, they will be dealt with at the
proper {ime,

Shri K. N, Pandey: Supposing a
seasonal factory closes after five or
six months, how will the money for
the rest of the period be recovered
because the subscription is Rs. 3 per
annum?

Shri Abid Ali: It is not necessary
for the trade wunion organisations
working for seasonal factories to eol-
lect subscription for all the 12 months,
The union should have a clause in its
constitution that the membership fee
shall be four annas per month.
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Mr. Chairman: The gquestion is:

“That the Bill further to amend
the Indian Trade Unions Act, 1926,
be taken into consideration.”

The motion was adopted.

Mr. Chairman: We shall now take
up the Bill clause by clause. There
are no amendments to clauses 2 and
3 of the Bill.

The question is:

“That clauses 2 and 3 stand part
of the Bill.”

The motion was adopted.

Clauses 2 and 3 were added to the
Bill, '

Clause 4.— (Amendment of section
3).

Mr. Chalrman: There are some
amendments to clause 4.

Shri S. M. Banerjee: 1 beg to move:
Page 1, line 21,—
Omit “Additional and”. (3).

Page 2, lines 1 and 2,—
omit “Additional or” (4).

Sir, I have already spoken on them.

Shri Abid Ali: I have already
opposed them and explained the
reasons for it

Mr. Chairman: I shall put them to
the vote of the House.

Amendments Nos. 3 and 4 were put
and negatived,

Mr. Chairman: I shall now put
clause 4 to the vote of the House.

The question is:

“That clause 4 stand part of the
BilL."

The motion was adopted.
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Clause 4 was added to the Bili.
Clanse 5.— (Amendment of section 4)

Mr. Chairman: There is a Govern-
ment amendment to clause 5.

Stri K. N. Pandey: I have also an
amendment.

Shri Abid Ali: I beg to move:

Page 2,—
for lines 14 to 19, substitute—

“(2) Where an application has
been made under sub-section (1)
for the registration of a Trade
Union, such application shall not
be deemed to have become invalid
merely by reason of the fact that,
at any time after the date of the
application, but before the regis-
tration of the Trade Union, some
of the applicants, but not exceed-
ing half of the total number of
persons who made the applica-
tion, have ceased to be members
of the Trade Union or have given
notice in writing to the Registrar
dissnciating themselvegs from the
application.” (8).

Sir, the amendment suggested by the
hon. Member, Shri K. N. Pandey has
been added in the main clause itself
and it is sufficiently explanatory. I
have nothing to say on it

Shri K. N. Pandey: I am not
moving my amendment.

Mr. Chairman: The question is:
Page 2,—
for lines 14 to 19, substitute—

“(2) Where an application has
been made under sub-section (1)
for the registration of a Trade
Union, such application shall not
be deemed to have become invalid
merely by reason of the fact that,
at any time after the date of the
application, but before the regis-
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tration of the Trade Union, some
of the applicants, but not exceed-
ing half of the total number of
persons who made the application,
have ceased to be members of the
Trade Union or have given notice
in writing to the Registrar dis-
sociating themselves from the
application”. (8)

The motion was adopted.
Mr. Chairman: The question is:

“That clause 5, as amended,
stand part of the Bill."

The motion was adopted.

Clause 5, as amended, was added to
the Bill.

Cl 6- (A dment of section 6).

Mr. Chairman: Is Shri Banerjee
moving his amendments to clause 6)7

Shri S. M. Banerjee: 1 beg to move:
Page 2, line 24,—

after “per month" insert—

“or rupees three per annum”, (5)
Page 2,—

after line 24, add—

“Provided that this shall not
apply in the case of members of
unions of agricultural workers and
those employed in seasonal fac-
tories.” (6).

Sir, the hon. Deputy Minister has
tried to explain this but I am not
satisfied. For an agricultural worker
who is not getting today even the
minimum wage it will be a burden
if you take Rs. 3 from such workers.

Then, again, there is the question
of seasonal employment, as explained
by my hon. friend Shri K. N, Pandey.
There, it will be difficult for any trade
union, whether it is the INTUC or
the AITUC or any TUC to realise
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subscriptions every month. The hon.
Deputy Minister says that the sub-
scription may be realised for the whole
year. But where subscriptions could
be realised only for four or five
months, continuity of membership
will not remain. That will be a very
bad thing. These amendments are
very harmless and they will not harm
the Deputy Minister.

Shri Abid Ali: What I said was
that payment of Rs. 3 per year by a
worker will not be grudged provided
the trade union officials themselves
deserve getting that money. As things
here stand, as was made out earlier,
they work in such a way that the
workers have no confidence in them
and therefore they want to take pro-
tection.

Shrimati Parvathi Krishnan: May 1
clarify one point? In some of the
seasonal factories, a large number of
workers may be employed for three
months or five months. How can you
expect those who are employed only
for three months in the year to pay
Rs. 3 a year? This is a fact which is
unknown to the Deputy Minister. I
do not think he moves in those cir-
cles. Some of them earn Rs. 18 to
Rs. 19 only, a month.

Shri Abid Ali: Not the total wage.
It is the basic wage.

Shrimati Parvathi Krishnan: It is
the total earning, because it is the
composite wage. There is no dear-
ness allowance in some of the indus-
tries even today. It is composite wage,
and there is no dearness allowance,
and the minimum wage is also not
there in some of the industries. They
get between Rs. 18 and 23 a month.

Shri Abid Ali: Please mention
where Rs. 18 is given.

Shrimati Parvathi Krishnan: Bet-
ween Rs. 18 and Rs. 23 in the coffee-
curing establishments in Coimbatore.
From that pay, it is impossible for
them to subscribe; it is very difficult
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for them to do so. When we say
seasonal factories, it is true that there
are some seasons where employment
could be had for eight to nine months
in the year. There, the collection of
Rs. 3 a year may be a feasible propo-
sition. But in some cases, there is a
larger number when there is a flush,
and a smaller number when the season
is just beginning or when the season
is tapering off. It is as a safeguard
in such cases that we are asking that
in such industries they should be ex-
empted.

Shri Abid Ali: I do not know and
therefore I asked whether it was a
composite wage or basic wage, when
it was said that they were getting only
Rs. 18 a month. Still, if hon. Members
have any information about that, I
shall be glad to get it and consider
the question.

Shrimati Parvathi Krishnan: I shall
give it to you in writing.

Shri Abid Ali: Is Rs. 18 the total
wage?

Shrimati Parvathi Krishnan: Total
earnings.

Shri Abid Ali: I said that friends
and representatives who were present
at the meeting decided it. But it is
not because that they have decided it
that I am saying this; it is not that
I am not agreeing to change. If a very
strong case is made out, I shall be
glad to accept the amendments. But
no case has been made out. As I said
earlier, Rs, 3 a year should not be a
very great sum for a worker to pay—
1t should not be very difficult for
him—to a trade union in case it
deserves.

Shri Warior (Trichur): Among the
coir workers in Alleppey, there are
People who work one day in a week.

How much can be collected from such
workers?

Shri Abid Ali: Please mention the
name of the company.
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Shri Warior: The coir workers and
cashew-nut workers in Alleppey,
Shertallai, Quilon, ete. They work
for one or two days in a week. How
much can they pay?

Shrimati Parvathi Krishnan: If he
will not face facts, one cannot help
it!

Shri S. M, Banerjee: It follows
logically. Let us not dispute each
other's point. 1 may mention for
your information and for the benefit
of the House that after all, we com-
mand the confidence of the employees
and that is why we have been clected
to the Lok Sabha. Otherwise, we
should seek a seat in the Rajya Sabha!

Mr. Chairman: I shall put amend-
ments Nos, 5 and 6 to the vote.

Amendments Nos. 5 and 6 were put
and negatived.

Mr, Chairman: The question is:

“That clause 6 stand part of the
Bill".

The motion was adopted.

Clause 6 was added to the Bill.

-

Clauses 7 and 8 were added to the Bill
Clause 9— (Amendment of section 28)

Shri S. M. Banerjee: I beg to move:

Page 2, line 37, omit ‘and other
documents’. (7)

I want that there should be some
clarification of ‘other documents’.
Otherwise, it is of a very sweeping
nature.

Shri Abid Ali: How is it to be
defined?

Shri S. M. Banerjee: By writing in
English, by adding some more sen-
tences. In the Labour Conference,
the word ‘etc.” was defined and it was
decided, that it should be ‘minute
books’. I want ‘other documents’ to
be defined as, for instance, ‘minute
books’. Otherwise, it will be misnused
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I can assure the Deputy Minister that
the trade unions do not observe any
secrecy. But there are certain docu-
ments which should not be open to
the Registrate. He may misuse it.

Shri Abid Ali: Certainly things
which should not be open to the Re-
gistrar should not be allowed to be
inspected. About that I have no objec-
tion. He was mentioning about the
lists. Even at present, the Registrar
inspects the lists whenever there is
an industrial dispute referred to him.

As for ‘other documents’, even in
the meeting the decision was, as men-
tioned in the Statement of Objects and
Reasons, the Registrar should have
power to inspect “the account books,
membership registers, etc.” The word
‘etc’ is also there. What we have
done is, instead of ‘etc.” we have sub-
stituted ‘other documents’. As 1 said
earlier, there will be instructions and
if it can be provided in the rules, we
will do it also. If that assurance is
needed, I can say that if possible, we
will provide in the rules hat the Re-
gistrar should ask for only such docu-
ments which are relevant to the mat-
ter under investigation. He should
ask fof no other document.

Shrimati Parvathi Krishnan: Why
‘if possible’> Why not mention it in
the rules?

Shri Abid Ali: If there are no rules
fo be framed in this connection, what
can be done? I am not sure about it.

Shri Naushir Bharucha: This is al-
ready provided in section 28 of the
Act itself and this is subject tc the
provisions of section 28. Section 28
says, only for the purpose of examin-
ing the returns made by these people
and nothing else.

Shri Abid Ali: We are widening
the scope of it

Shri Naushir Bharucha: Even if you
widen it. the clause says:
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“For the purpose of examining
the documents referred to in sub-
sections (1), (2) and (3)...."

Sub-section (3)
28.

relates to section

Shrimati Parvathi Krishman: If it is
not possible to include it in the Act
itself, the Minister can give us an
assurance that certain rules will be
laid down for the procedure to be
followed.

Shri Abid Ali: As I have said,
either through rules or through ins-
tructions to be issued through the
State Governments, the Registrar will
be told that he should not ask for
papers which are not connected with
the subject-matter under investiga-
tion.

Mr. Chairman: The question i::

Page 2, line 37, omit ‘and other
documents’. (7).

The motion was negatived.

Mr. Chairman: The question is:

“That clause 9 stand part of the
Bill".

The motion was adopted.

Clause 9 was added to the Bill.

Clause 1, the Encating Formula and
the Long Title were added to the Bill.

Shri Abid Ali: I beg to move:

“That the Bill, as amended, be
passed”.

Mr. Chairman: The question Is:

“That the Bill, as amended, be
passed.”

The motion was adopted.
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16.39 hrs.
DRUGS (AMENDMENT) BILL

Mr. Chairman: The House will now
take up the next item—the Bill fur-
ther to amend the Drugs Act, 1940,
as passed by the Rajya Sabha. Shri
Karmarkar.

The Minister of Health (Shri EKar-
markar): 1 beg to move:

“That the Bill further to amend
the Drugs Act, 1940, as passed by
Rajya Sabha, be taken into con-
sideration.”

The Sta‘ement of Objects and Rea-
sons makes clear the objectives of
this Bill. The hon, House knows that
the Drugs Act is intended to regulate
the import, manufacture, distribution
and sale of drugs. The provisions of
the Drugs Ac, however, relate only
to the qualitative aspect of control
over drugs. The standards of quality
of imported drugs are controlled by
the Central Government at the time
of impor:. There are certain drugs
which can be imported only under a
licence; there are other drugs which
can be imported without a licence,
both these classes of drugs have to
conform to the prescribed standards.

The control over the manufacture,
sale and distribution wvests in the
State Governments. Licences are
required for the manufacture of drugs
as also for their sale and distribution.
Each State has got its own machinery
for implementing the provisions of
the Drugs Act.

I’[‘he Pharmaceutical Enquiry Com-
mittee appointed by the Ministry of
C_ommerce and Industry in 1953 re-
viewed at length the working of the
drugs standard control in all the
States and came to the conclusion
that its working was far from satis-
fal:t(?ry. There was no uniformity of
administration of the Act in the vari-
ous States. Control over drugs was
Prac'ically pon-existent in most of
the States. The Committee, therefore,
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came to the conclusion and recom-
mended that the entire control over
manufacture, sale and distribution of
drugs should also be taken over by
the Central Government. The Gov-
ernment of India having accepted
this recommendation, the Ministry of
Health submitted a memorandum to
the Cabinet to amend the Drugs Act
accordingly.

Shri D. C. Sharma (Gurdaspur):
Sir, may I request the hon. Minister
that he should not always look at the
notes but he should look at you also?

Shrimati Parvathi Krishnan
(Coimbatore): Why should he be so
fast? He can go slowly.

Shri Karmarkar: I think the learn-
ed Professor is a little wrong with
me at the present moment. So, I
shall abide by what the hon. lady
Member has said and shall be a bit
s'ow,

In addition to the Pharmaceutical
Enquiry Committee, the Central
Health Council at its meeting in Janu-
ary 1959 at Shillong also passed a re-
solution that the Central Government
should take powers to control the
manufacture of patent and proprietary
medicines and other drugs in inter-
State commerce. The Estimates Com-
mittee of the Parliament (1958-59),
supporting the recommendations of
the Central Health Council, recom-
mended that the centralisation of the
drug control machinery in so far as
it concerns the production of drugs
and pharmaceuticals may be expedit-
ed. That Committee also recommend-
ed that minimum deterrent punish-
ment should be laid down for the in-
fringement of the Drugs Act and the
rules. Now I shall refer to a few of
the important clauses just to invite
the attention of the House to the
principal amendments which this Bill
seeks to make,

Clause 4, for instance, amends sec-
tions 20 and 21 of the Drugs Act.
According to the existing section only
State Governments can appoint Gov-
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[Shri Karmarkar]
ernment Analysts and Inspectors. The
amended sections empower the Cen-
tral Government also to appoint Gov-
ernment Analysts and Inspectors. The
amendments are in pursuance of the
decisions of the Cabinet in this regard.

Under the revised section 21(2) it
will be possible to allocate specific
functions to Central inspectors and to
the State inspectors. In actual work-
ing though it might appear that ins-
pection by S'ate and Central inspec-
tors of the same unit might lead to
differences, the intention is to lay
down minimum requirements of
equipment, accommodation, staff, test-
ing facili'ies, hygienic conditions of
working ete. before manufacturing
licences are granted, and it will be
the responsibility of Central inspectors
to ensure that there is no relaxation
of the minimum requirements. Hence,
this part of the amendments.

Clause 7, as hon, Members will see,
relates to section 27 of the Drugs Act,
which lays down penalties for offenc-
es. At present, all offences are
punishable with imprisonment ex-
tending up to three years and|or with
fine. In the amending Act, offences
relating to the manufacture or sale
of certain categories of misbranded
drugs (which would include spurious
drugs) have been made punishable
with minimum of one year’s imprison-
ment (which may extend up to three
years) and fine. These deterrent
measures, we hope, will result in
those offences against the Drugs Acts
getting minimised. For other offenc-
es the existing punishment has been
retained.

For the same reason, clause 8, which
relates to section 30 of the Drugs Act,
which deals with repeat offences, has
been provided. Here again the mini-
mum punishment of two years (which
may extend to flve years) has been
provided for the offences mentioned
there.

Clause 9 relates to section 31, which
deals with confiscation of drugs. I
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hope, the House will agree with me
that the provisions ought to be made
wholesome from the point of view of
control of misdemeanours against the
Drugs Act.

These are the principal amend-
ments sought to be made in the pre-
sent Act, firstly, wih regard to the
appointment of inspeclors on behalf
of the Central Government and, se-
cond'y, with regard to the sentence.
I need not detain the House longer
on the other parts of the Bill which
are quite clear.

With these words I move.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Drugs Act, 1940, as passed by
Rajya Sabha, be taken into con-
sideration.”

Shri Kodiyan (Quilon—Reserved—
Sch. Castes): Mr. Chairman, Sir, this
amending Bill has been brought for-
ward to Centralise the drug adminis-
tration. I expected the hon., Minis-
ter, while commending this Bill, to
have given some information to the
House as to the actual working of the
drug administration in the country
specially after the Pharmaceutical
Enquiry Committee’s report was sub-
mitted to the Government. When the
hon. Minister seeks to amend some
of the provisions of the existing Drugs
Act, he ought to have convinced wus
about the actual working of the Act
and also about the difficulties faced
by the administration in implementing
the provisions of the Act.

In the Health Ministry's report for
1959-60 it is stated that information
received from the drug authorities in
the various Sta‘es are being tabulat-
ed and are being circulated to the
States for their information. But is
there any harm in giving this infor-
mation to the hon, Members of this
House? 1 would request the hon. Mi-
nister to publish an annual report of
the drug administration In our coun-
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try so that it may not only be useful
to hon. Members for discussing sub-
jects like this but i* will also enthuse
confidence in the public as to the
effectiveness of the administration in
controlling the drugs.

There can be no doubt with regard
to the urgen necessity of having an
officient administration to control
drugs. Various kinds of spurious
drugs are being manufactured and
are being sold in the market. There
are warious methods of selling these
spurious and harmful drugs. Some-
tim~s we see empty vials being re-
maved from hospitals and filled wi k
starch and sold as penicil'in in the
market, Then with regard to the po-
tency of certain brands on the label
it may be shown as lasting till 1964
but actuallv the potency might have
been over bv the year 1960 itself.
Such things do happen not only in
the private sector but also it is pre-
valent in the public sector. 1 do not
say that it is 'o the same extent as
in the private sector, but unfortunate-
v m a factory like the Hindustsn
Antibiotics which is in the public sec-
‘or we found that defective penicillin
was being manufactured and was
being allowed to enter the market.
The Director Board of that factory
appointed an expert committee to go
into 'he matter specially after the
tragic death of one of our Members.
The Committee has come to the con-
clusion that the standards prescribed
in testing the potency and the quali‘y
of penicil'in have not been adhered
to. So when these things are hap-
pening it is highly necessary that we
should have an efficient drug admi-
nistration in the coun'ry.

In this Bill T find Homeo medicines
are also included. In my opinion there
13 no meaning in this since nothing
has been done so far to standardise
Homoeo produets.

Ayurveda and other indigenous
systems of medicine have been ex-
cluded. T do think that it is not de-
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siderable to include them in the pre-
sent Bi'l because the drug control ad-
ministration at our disposal is in-
tended only for the Allopathic sys-
tem. For the other systems, we re-
quire inspectors with training in those
particular branches. But I would re-
quest the hon. Minister ‘o bring for-
ward a separate Drugs Bill for them,
vou cannot have effective
control over the manufacture, sale
and distribution of drugs in the coun-
try if you stick to only one sysiem,
leaving the others to their whims and
fancies.

The Committee appointed by the
Government to assess and evaluate
the present posi ion of Ayurveda in
the country has also recommended
such legislation. It has said:

“Standardisation is the most
important aspect of Ayurvedic
medicine which needs the imme-
diate at ention of the Government.
So far no standardisation has been
‘aid down for these drugs and
hence individual firms are manu-
facturing these medicines accord-
ing to their own methods and
standards. One of the indirect
results of uncontrolled and large-
scale manufacture is ‘hat many—
indigenous alcoholic preparations
are sold in the market under the
name of Ayurvedic medicines in
the areas where prohibition had
besn imposed thereby defeating
the very purpose of prohibition.™

They have also recommended for pre-
paring a standard pharmacopoea for
Ayurvedic drugs.

Different weights and measures are
being used by different firms manu-
facturing Ayurvedic drugs. So, ‘his
committee has particularly recom-
mended to Government the introduc-
tion of unfform weights and mea-
sures. Therefore, I would again urge
upon the hon. Minister to take up the
question of bringing forward a sepa-
rate Drugs Bill for indigenous sys-
tems as early ag possible.
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Coming to the provisions of the Bill,
though the hon. Minister has explain-
ed it, I have my own doubts about
the appointment of Central inspectors
and Central analysts, because ul:i-
mately this Act has to be implement-
ed by the State Governments. Now
there are inspectors appointed by the

State Governmen's in various parts

of the country, and there are analysts
also. This Bill empowers the Cen-
tral Government to appoint their
own inspectors and analysts. Actu-
ally, there ig no demarca’ion as 1t
the actual jurisdiction of the Central
inspectors and the State inspectors.
When this Bill becomes law, there
will be State inspectors as well as
Cen ral inspectors. In my opinion,
this would create a sort of confusion
and also duplication of authority.
Unless the jurisdiction of each officer
is clearly defined, we shall have over-
lapping and also duplication of work.

Unfortunately, in our country, the
tendency ‘oday is to have more and
more centralisation, and the States
are more and more reduced to a posi-
tion of mere dependence on the Cen-
tral Government.

This subject being in the Concur-
rent List. when we enact laws in this
respect, 1 think we must be very
careful not to take away the powers
of the State Governments. But since
this Bill has been brought forward
with a good intention, and on the
basis of the recommendstion of the
Pharmaceutical Enquiry Committee,
and since the question of effective
drug administration is an urgent
problem, I do not totally oppose this
provision, but I would request the
hon. Minister to clarify the position
and take necessary steps to avoid un-
necessary duplication and overlapp-
ing in the administration of this Bill
when it becomes law.

What is the actual position of the
Drug Control adminis‘ration in our
country? What are the real factors
that stand in the way of effective im-
plementation of this Act? The Phar-
maceutical Enquiry Commit‘tee have
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gone into this problem in details and
have made various recommendations
to Government,

The main problem is that there are
not sufficient laboratories. Even the
laboratories tha are existing in some
of the States are not sufficiently
equipped, and suitable and qualified
parsons are not appointed as inspect-
ors and analysts. They have recom-
mended that in every State ‘here
should be a well-equipped laboratory.
They have also suggested that there
must be a full-time drug control
authority in every State. Bu' this
recommendation has not yet been
implemented. Till recently, even
at the Centre, the drug control autho-
rity was the Director of the Health
Services himself. But in the States
we find that this work is being done
by heads of medical departments.
That is clearly stated in the Adminis-
trative Report of the Ministry itself,
namely that except in the States of
Kerala, Bombay and Punjab, the
authority in respect of drug control
is vested on the heads of the medical
departments.

Therefore, 1 would request the hon.
Minister to take necessary steps to
persuade the State Governments to
appoint separate drug control officers
in the States where such officers are
not working at present.

17 hrs.

Then there are some other recom-
mendations also made by the Phar-
maceutical Inquiry Committee. They
have recommended that some of our
officers should be sent for training in
the adminis ration of the Drugs Acts
in foreign countries. I do not know
whether Government have sent any
of our officers abroad for higher
training.

Then about the development of the
pharmaceutical industry, they have

made very valuable recommenda-
tinns.
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Mr. Chairman: Ig the hon. Member
likely to take some more time?

Shri Kodiyan: Yes.

Mr. Chairman: Then he may con-
tinue the next day because we have
a half-hour discussion at 5 p.m.

17.01 hrs.
PACKAGE PROGRAMME*

Shri Harish Chandra Mathur (Pali):
This half-hour discussion arises out
of starred ques.ion No, 404 asked cn
16th August on the floor of ihis
House. It relates to the Government
of India’s very special programme for
intensive food cultivation in seven
selected distriets in seven States in
the country. :

I have no manner ot doubt about
the good intentions and anxiety of
Government to increase food pro-
duction, and the scheme for this in-
ensive food production in these dis-
tricts is really well-conceived and is
commendable, It was designed, as a
matter of fact, to place the techm-
cal know-how at the door of the cul-
tivator, to supply him in full the
necessary improved implements, im-
proved seed, all fertiliser he needs
and so on. The condition was that
his requirements would be met ab-
solutely to the full. Beyond that, if
I have understood correctly, it was
designed to make credit available to
the cultivator, and the significant fact
was that the credit was to be avail-
able not on the credit-worthiness of
the agriculturist but on the plan and
programme for production. That is
something for which we have been
asking for a very long time.

Now, what has happened to this
scheme? If all those things envisaged
happen, 1 think the food production
is bound to go up. This scheme was
to go into full swing from the 1st
April 1960 in all the 7 districts. Not

only that. As a mat.er of fact, a cir-
cular letter had gone from the Minis-
try to the effect that all necessary
preparations should be made much
before April so that the scheme could
go ahead in full swing from the 1st
Anril. Some of us who were keenly
interested, went from wvillage 1o vil-
age and panchayat to panchayat
preparing the agriculturis's and pea-
sants for this scheme, because it is
not only the resources which eount
in this, but the farmer and peasant
must be prepared to utilise them and
make the best use of them. I puncti-
liously attend, all the Zila Parishad
meetings where the panchayat samiti
chairmen and other people collect.
But what I find is nothing doing be-
fore April, nothing doing in April,
nothing doing in May, June and July.
We are at the end of August. Those
people naturally feel ulterly dis-
appointed and disillusioned. They
say: You want us to go round and
tell the peasants that this is to be
done, here are the provisions going
to be made, and we should be pre-
pared to do this and tha:. But noth-
ing has happened’. That was why I
asked this question. I find that out
of the 7 districts, only something has
been started in Madras.

My first ques.ion is whether the
State Governments were not prepar-
ed for it? Whose fault is it—the Cen-
tre's or the States’? Who is to blame
for this time-lag, for this loss of food
production?

It is unfortunately our general ex-
perience here that all good schemes
are mutilated and imprisoned in the
stone-walls of the Secretariat There.
It is very difficult to get these schemes
out and put in the field.

My first question, therefore, is, on
whom is the responsibility to be
fixed—whether on the Central Govern-
ment or on the State Government?
In Madras the scheme has been start-
ed. May I know how much credit,
how much seed, how much fertiliser

*Half-An-Hour Discussion,



5781  Package Programme

{Shri Harish Chandra Mathur]

and how much improved implements
have been provided there?

17.06 hrs.

[PanpiT THAKUR Das BHARGAVA in the
Chair ]

I wan! definite information on this.

We understand that this schema is
now to come into the field from the
rabi season. Naturally, my second
question is whether even by now
these concerned districts have drawn
up their programme or plan of work
and whether they have a full and
clear piciure of the scheme at all

The House will be gmazed to kuow
that only last Friday—that is 3 days
back—when I went to attend a meet-
ing of the Zila Parishad, where all
the panchayat samiti chairmen were
present, I found that this scheme was
the first item on the agenda because
they were all anxious. The Collector
was trying to explain to them wha.
the scheme is. 1 was a little buu
ashamed when I found that even the
Co’lector was not fully informed; ana
on certain wvital matters, he was giv-
ing wrong information to the people,
just as the quantum of the funds that
are likely to be available ete. 1 do
not know wha. was his source of in-
formation. This was only three days
ago; and the scheme is to be in full
swing from the rabi. By this time
they have not even got a full picture
of it

I had asked the hon, Minister
whether I could get some idea of it;
and his Private Secretary was good
enough to send me a copy of a pam-
phlet which I took with me so that
at least I could leave the pamphlet
with those people and they may be a
little wiser about it.

About the scheme as such I wish
further to know—and I want a cate-
gorical answer from the hon. Minis-
ter—what is the nature of the scheme
in rupees, annas and pies. 1 do not
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want al] about fertilizer and all that.
May 1 know whether they are at least
prepared to send the fertilizers and
all the other items envisaged in the
scheme immediately to the districts
and whether these districts would be
in a position to take them over im-
mediately for this rabi crop? What
arrangements have been made?

So far as credit is concerned, I was
a little surprised to understand that
most of the credit is to flow from the
Reserve Bank. The Reserve Bank
representative has now possibly to go
round and discuss the procedure and
the ways and methods of how this
credit should flow. If it is so, Mr.
Chairman, God alone help us. (Inter-
ruptions).

Pandit K. C. Sharma (Hapur): God
I1s not going to worry about it

Shri Harish Chandra Mathur: I am
really distressed about credit. I would
like to know......

Mr. Chairman: The hon. Member
should now finish. e has already
taken 11 minutes.

Shri Harish Chandra Mathur: I
have to take about 10 to 12 minutes.

Mr. Chairman: Only 30 minutes are
allowed for the whole thing. The hon.
Minister will take some time to reply.
The hon. Member is asking so many
questions, Other hon. Members also
want to put questions and sufficient
time must be left for the hon. Minis-
ter to reply.

Shri Harish Chandra Mathur: We
can sit for 5 minutes more, Sir. After
all this is a very important matter.

Mr. Chairman: There will then be
no time for the hon. Minister to reply.
The importance will go away.

Shri Harish Chandra Mathur: I
will finish after putting two or three
questions. Then about credit. Short-
term credit is always possible. 1
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would like to know what they are
going to do about-the long-term cre-
dit. That is the most important. 1 do
n:t find any provision for it.

1 visualise another difficulty also.
Af'er all that they have done they
vraint to funnel all their resources and
this credit through co-operative credit
sacieties. My first complaint is this.
The Minister of Agriculture and the
Minister of Co-operation do not see
cye to eye with each other. It will
again create so many difficulties in
tae  implementation of this scheme.
‘What steps have been taken to see
thece is smooth running?

Dr. P. S, Deshmukh: There is no
difference so far as this is concerned.

Shri Harish Chandra Mathur: The
difference is about the working; it is
working the scheme that matters; that
is the whole trouble. It also indicates
that there is clearly this difference. It
is an indirect admission that there is
difference and that difference js bound
to reflect in the working. That is
my complaint. Will they not by
encouraging credit to co-operative
societies, by this method, encourage
spurious co-operative societies to take
advantage of this? Why cannot they
do something better?

This scheme does not after all take
note of the decentralisation which we
have done in Andhra and Rajasthan.
It is to be implemented through the
official agency. Do we want to give
that scheme of decentralisation a set-
back? Do they provide any small
irrigation projects also and for lift
irrigation? Or ig it only confined to
some high-sounding schemes? Are
they going to leave it to the district
concerned as to how best they can do?
It is my firm belief that if they give
this sum of Rs. 35 crores to the dis-
tricts=—Rs. 5 crores for each district—
and let it draw up its own program-
me, the results would be three times
what they expect. 1 do not know on
what basis they say that production
would go up by 40—860 per cent. I
stand on the floor of this House to
assure the hon, Food Minister that if

the scheme is not worked only in the
Secretariat in Delhi and in the State
Secretariats, if it is permitted to work
in the fields and if the project officer
and the non-officials of the district are
entrusted with it the whole hog and
if they are given the fullest liberty
and if the resources are placed at their
disposal, the results would be at least
100 per cent better than what would
be otherwise. ~Otherwise, this scheme
will share the same fate as most of
the other schemes of the Food Minis-
try because of which, even after 13
vears of our freedom, we find our-
selves in such a deplorable condition
so far as the food problem is concern-
ed.

Mo W ot feg  (agmaw) -
warafe <ft, 9@ g AT F oA
FF &1 A g1 @AY, I a9 agal
T w97 fF 5 & fam oft w9 =W
qFar ¢, ¥l o Al ¥ 9 fFar
™ F are § dr 74t 7 39 &7 @
frar fF o=y 8, 37 aorm § @@
&1 g TR adt ¥ Fw A "n agE
& drrr F g fagr F e @
I Y I A FoAr 4y gt feard
gy gy ff, SROq wEW
FIHTX F qAE O F SR AR
foor & gm 1 519 #¢ fon, 3 AW
F o & w9 oAl
oig, W= ¥, Ooae, fEEr
IAC AW AT qorw § | A wAT
% a1 7t fear mmER IR
Afew FIAFAINE 1 W FAA
% 7Y et fF =4 at@ § Tew gl
AT AT T & wawriaan § fa=m
qrei  FT o w4t g g AR
fqar§ & ot fedt &7 #1 F
qrat 9 ¥ Avew ¥ g i ¥ A
& A Tied 97

gl | W § A Mg g
7g a8 ¢ fF A& o - g R -
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fré&t 3qmadz v §f a@ W qrw
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AT AFFL qF AT § I ATAR
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qam, @ qXoft gw w1 fare w e
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Tifed | g frart # w3 2,
ST AT Aew A wr f oW da
7@ ¥ a7 afm ¥ aqam o 3
AT H LA quERw /A aw
g Maw A o F dar d @
FTH FC 8,39 F 97 g2 awg ¥ &ardy
gfr =g 1 ey Rl @i ox
A1 wERw 7 Foemar qr G g S
T I TR A, W@ Wl 98 qun
PR, T T fmrn e e
3 AT G/ g & FR o wx X
fodt #1 frar A amwr mm @
fr war stecd frerrat 1 QY wafat
¥ faa, sfeampee & g, sfidm
¥ fagd ar Tew ¥ fa, @ = aw
AT F1 HaT AT FAT A AT
& qg, aft WY Al a sna @
gEdr & f T F ™ Y T A
g fF fa < w2sit & g0 F07 #Y it
s wg A fFw mr 4@t 9x o
@ & wiastal 7 @ oA 5
T T HE FAT & THHE )

Some Hon. Members rose—

-Mr, Chairman: I find that there are
only two names here in the notice.
The names are: Dr. Ram Subhag
Singh and Shri Pahadia. I can now
allow other hon. Members only to

put one or two questions and not to
make speeches.

Shri Achar (Mangalore): I only
want to know on what basis or prin-
ciple the district is selected and
whether the Centre has got any voice
in this matter.

Shri Braj Raj Singh (Firozabad):
May I know whether Government pro-
pose to extend the package program-
me to other districts in the States
where irrigation and other facilities
exist during the Third Five Year
Plan? Secondly, may I know whether
in the package programme emphasis
shall be laid on people’s participation
or the programme shall be handled by
the bureaucracy? May I also know
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whether a further grant from the Ford
Foundation has been assured; if so,
what is that amount and What per-
centage of the money spent in the
package programme shall be spent on
the construction of godowns and
salaries of the staff to be appointed?

The Minister of Food and Agricul-
ture (Shri S. K. Patil): Mr. Chair-
man, Sir, this subject of intensive
agricultural district programme other-
wise known as the package program-
me is of very great importance in-
deed, and I am very glad that the
hon. Members of the House arc taking
such keen interest in this program-
me.

I shall first explain very briefly as
to why we call it package programme.
The other name js a big name—inten-
sive agricultura] district programme.
So, we call it a package programme
and we cal] it so because all the fac-
tors that go towards making agricul-
ture intensive are there—very many
things beginning with irrigation, ferti-
lisers, good seeds, plant protection,
insecticides, marketing, grading and
so on and so forth. All these factors
have got to be atiended to, and there-
fore, in the absence of a better name,
it is called package programme. It is
a good word; there is nothing wrong
about it.

Hon. Members seem to be under the
impression that this is something
which, if we really do not do it or
if there is any delay, will cause a
great danger or a great harm. Really
speaking, agriculture is going on be-
cause there are more than 300 districts
in this country. The package pro-
gramme is restricted just now to seven
districts, but later on eight districts
will come in, to make up a total of 15
districts. So, it does not mean that if
there is no package programme in
any particular district, our growth or
the prosperity of agriculture is going
to be arrested. What is sought to be
done is this. (Interruption).

Shri Braj Raj Singh: In certain dis-
tricts, staff has been appointed.

Shri S. K. Patil: In those districts
that are to be chosen. How this thing
arose is this. The Ford Foundation
team went into the question as to how
the agricultural production in India
can be scientifically raised so that we
could maximise agricultura] produc-
tion as they do in their country or in
some of the countries progressive in
the matter of agriculture. They came
to certain conclusions that if all these
operations are done and given the
facilities—that is, irrigation and other
facilities which cannot be created in
a day—it is possible to maximise the
agricultural production and bring it to
the standard to which they have been
able to bring in their own countries.
That was their recommendation. They
did not stop at that. They went fur-
ther and said that if such districts are
chosen for the maximisation of agri-
cultural production, that process it-
self would require some foreign ex-
change, etc., because the fertilisers and
other things would have to be im-
ported as long as we do not produce
them in our own country. Therefore,
they suggested that “we shall give
something like 10 million dollars,
about Rs. 4 crores to Rs. 5 crores—
which should be necessary for the
foreign exchange component for the
success of this programme”.

Why seven districts have  been
rhosen? Seven districts have been
chosen because there was a limitation
to the help which the Ford Founda-
tion could give because they have got
a world-wide organisation and they
have got to look to all the countries.
So, what they could allot to our coun-
try was of that dimension—about 10
million dollars. They said that it was
just enough for seven districts. Other-
wise, they could have taken more
districts.

I can take the House into confidence
and tell hon. Members that I tried
to get some such help so far as the
foreign exchange component was con-
cerned from other countries, especial-
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ly Germany, which is very anxious to
help us in the matler of agriculture.
I tried for a long time: not that Ger-
many refuses; Germany has got
another difficulty. Although they
might give money which they are pre-
pared to give, they have not got peo-
ple who can speak the English langu-
age which is necessary in this case;
some language is necessary in order
to collaborate with our scientific peo-
ple here. Therefore, they suggested
that they would give the money for
something else but not for this pro-
gramme. That is why a part of the
delay is attributable to this aspect.

1 did not want a kind of competi-
tion in this country. When seven
districts from seven States are chosen,
the other States might ask, “Why is
it that some States have been given
some districts for this purpose and
why we have not been chosen? There-
fore, the Centre would be responsible
for it Just as States are responsible
for choosing the districts in the States,
we would have been responsible for
choosing the States, and that would
be really a bad thing. Therefore, I
thought that if it had to be done, it
had to be done in all the areas. So,
now, seven districts have been chosen
and possibly there would be some
arears from the Centrally administer-
ed parts of the country which eould
be selected for fhis purpose.

Having said that, I repeat that this
has been called package programme
because every single factor that in-
creases production has got to be taken
into consideration. Now, a question
will be asked as to why we chose the
best districts and not the worst dis-
tricts in order that something can be
done? The objective of the package
programme is to maximise production
and to get the highest results so that
they can be a demonstration to the rest
of the districts that, given all these
facilities which are avaliable in other
countries, this is the result that you
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could expect from us. You could not
go to districts where there is nothing.
If there is no assured rainfall or
irrigation, naturally all these things—
fertilisers and other things—are use-
less. So, we wrote to the States that
they should choose the best districts
where all these factors exist, especial-
ly irrigation, because the other factors
can be added, but not irrigation. Either
there must be sufficient rainfall or
there should be irrigation. So, the
responsibility of choosing the districts
is entirely that of the State. Hon.
Members cannot blame the Centre,
just as Shri Achar asked, how is it
that the Centre interfered with the
choice of the districts or encourage
or inspire the choice? We have not
done that. We have only circulated
the conditions or the criteria on which
the choice has got to be made. If the
States have made a mistake in select-
ing a particular district, the fault or
whatever it is entirely theirs and not
surs.

After all, agriculture is a State sub-
ject. All these things—almost 99 per
cent—have got to be done by the
State. We merely come in for co-
ordination or encouragement or giving
a little help. So, we have got to rely
upon the State not only for the choice
of the districts, but to make all pre-
parations and the other arrangements
that must necessarily come in before
the package programme starts.

Shri Mathur asked very naturally,
because it created so much enthusiasm
among those people, particularly in
some districts like Tanjore in Madras
and Pali from where my hon. friend
comes. That perhaps happens to be
his constituency. I am very glad he
would have all the opportunity of
giving the lead to his own people
there in order to implement success-
fully this programme. Naturally, the
people became anxious and they want-
ed to know why there was a little
delay. T was trying, if it js possible,
to take all these 15 distriets simul-
taneously. That could not happen.
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Besides, 1 was away for six weeks,
when this thing came, particularly at
the time when the programme was to
have started. The programme  has
to be accepted not only by my Minis-
try, but also by the Planning Com-
mission and the Cabinet. All things
must go in before the programme be-
comes a reality.

These are the superficial things. But
the real basic thing is the States. They
must prepare the ground for it, so that
they are prepared to receive the pro-
gramme. This programme is a five-
year programme. [t is not a program-
me where immediately in a district
everything is taken. According to
the present plan 100 blocks in g dis-
trict would be taken and not all the
blocks, because of our limitation of
finding the funds. So, we are
cautiously proceeding, because in an
anxiety to envelope everylhing, we
must not proceed in a manner where-
by the best results may not be poasi-
ble,. We are determined to show in
this great experiment of ours what
would be the top-most maximum agri-
cultura]l production in a given area.
So, we cannot take anything in which
there js no preparation. That is why
there is this limitation of 100 blocks.

Also, the arrangements that we
make for the successful implementa-
tion of this programme must be such
that the programme must be repeat-
able. It is not merely confined to
those districts. After having proved
its success in those districts, the pro-
gramme has to go to the other 300 dis-
tricts by and by. Everywhere you
cannot get the Ford Foundation to
give money or somebody else to do it.
On the success of this programme will
depend the possibility of enlarging
this experiment and taking it to the
other districts in this country. We
have talked quite enough during the
last 10 years that if we do this and
that, agricultural production will in-
crease. But we have never given any

practical experiment to those things
in a scientific way.

Of course, there are some districts
which have excellent agricultural pro-
duction without this programme. But
this is an attempt to show that if all
these factors are brought into play, the
cumulative result of it is maximum
production. That is exactly what is
sought to be done. A district like
Tanjore, which is by far, I should say,
a leading district in the country so
far as agriculture is concerned, not
only because agriculture is good there,
they are assured of water supply be-
cause there is irrigation there by
Cauvery and most of the district is
covered by that, because the people
are so agriculture-minded and the far-
mer there is so good, our basis is very
strong there. Therefore, they thought
they could make a start. And the
Madras Government, if I may say so,
as a Government is ahead in agricul-
ture and I must give credit to it
Because, in every little aspect of agri-
culture I have seen that Government
is really more keen than any other
Government. Therefore, they said,
uliimately, if you do not expect any
money help from elsewhere, “we can
start thiz programme even without
any help”. They said that they can
do it themselves. Therefore, they
made a beginning with the appoint-
ment of officials and so on. Now the
programme has to be completed in five
years, which means 20 per cent of the
district every year. That means, if we
have hundred blocks, we shall take up
20 blocks or 20 per cent of each of
the blocks so that in five years we
make a complete programme.

It would require some money, some
time and some preparation. But more
than all these things what is required
is the enthusiasm of the people. Real-
ly, they must be prepared to take this.
If they go on making complaints from
the beginning “Where is the credit to
come from, where is the fertilizer to
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come from, where is the help to come
trom”, if that becomes the mood of
the people, and farmers especially,
then it becomes a little difficult. Be-
cause, the success or failure of any
programme depends upon the farmers.
Therefore, we have to enthuse the
people so that they would take it up
themselves and wherever there are
things which are beyond the ambit of
their power
can go and help the people.

Now most of this help is a matter
of loan, a credit. It is not a bakshis
that we are giving them in crores of
rupees. It is not so0. Out of the Rs. 37
crores, or Rs. 35 crores which my hon.
friend mentioned, Rs. 29 crores is a
kind of loan. It is a question of long
term and short term loans. Out of
these Rs. 29 crores, Rs. 22 croreg is
short-term and Rs. 7 long term loans.
And this is our expectation, and possi-
bly it might be a little more or a little
less, because after all these efforts that
we are making, the farmers may not
need it; not the farmer necessarily
goes in for a loan if he has got other
resources. He may depend upon other
sources and the loan may not be
necessary, and the actual expenditure
—and though I call it expenditure,
part of it will be loan also—is some-
where about Rs. 8 crores. It will
work out to a crore of rupee, about
half of which will come from the Ford
Foundation and the other half will
come from the State Government and
the rest in various forms.

This is the state of affairs, and we
are very anxious indeed that this
should be started and done. Although
the area in those seven districts s
somewhere about 5 million acres, if
this is really done and the production
is maximised then we expect in these
seven districts alone that the agricul-
tural production will increase by
something like three million tons.
Now if we take the other eight dis-
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tricts, for which we have written o
the State Governments, the produc-
tion will go up still further. Now as
many as five States have already writ-
ten to me stating which districts they
have chosen. I think the district pf
Mandya has been chosen from Mysore,
though it is not liked by my hon.
friend, Shri Achar, because Mangalore
is not chosen. But, it does not mat-
ter for if it is Mandya this year, it
will be Mangalore next year. This is
the experiment which is going on and
we hope the farmers will see to it that
the production increases. This js ex-
actly the scheme that is envisaged.

There are a few questions which I
shall very briefly reply. My hon.
friend, Shri Mathur, referred to cre-
dit, The traditional way of determin-
ing the credit-worthiness of a parti-
cular person, which mostly depends
upon his property and other estates,
will not do for this scheme. There-
fore, the credit rules will have to be
revised. So, a long talk took place
between our Ministry and the Bank
so that they could come to some kind
of understanding as to the reorienta-
tion of the credit-worthiness of the
peasant so that it should not be a
deterrent. That also took some time.
But I can assure this House that if
such experiments go on and the fruits
of it are visibly seen, the Reserve Bank
also would see that there is nothing
wrong in it, because, after all, the
money that has come is invested, and
more of it would come back. There-
fore, everything depends really on the
successful implementation of the
schme. Therefore, we must not initial-
ly go on fighting saying that the water
must be there before and then we will
proceed, That cannot happen. There-
fore, we must go on and try to im-
prove things by our own experience,
by dint of our own perseverance and
hard work, and the consequences will
follow. '

Then my hon. friend, Shri Mathur,
very rightly said as to who is res-
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ponsible for the loss of production ete.
because we talked of the package pro-
gramme and possibly the consequence
of it that we shall get it. On that
assumption the hon. Member asked me
as to who is responsible for the loss
of it. Maybe, if anybody is responsi-
ble, it is the Centre and not the States,
Why? Because unless we give all
these facilities to the States, the States
cannot begin. Something could begin
just as Tanjore has begun or just as
Pali possibly has made a beginning
at least in imagination, in preparation
and in spiritual and other preparations
but not actually on the fleld. But that
could be done. I have no doubt about
it. Therefore if there is any delay it
is due to the system and because it is
the first programme we do not want
to take any defeat in that programme.
I can assure this House that we have
staked everything in this programme
because we have talked enough. Now
let us show something that in five
years this can be done by efforts in
the direction in which they are pro-
perly guided.

A question was raised of the rabi
crop and of the other crop by my hon.
friend, I remember. I was not present
in the House on that day because I
was in the South when these questions
were asked otherwise I would have
told him that it does not either begin
with rabi erop or with the kharif crop.
Possibly it might begin when other
preparations have begun. We have
got many preparations to make until
we actually come for the sowing and
other things. For instance, all the
arrangements have to be made as to
how it has got to be done. That is
more important than merely the pro-
cedure of sowing and of finding out
the proper type of seed and fertilisers
ete. Therefore when they begin will
depend upon the States. There the
Centre cannot go every now and then
and tell them thaf you should do it in
a particular fashion. If they require
any guidance from us that guidance
will always be available.

My hon. friend, Dr. Ram Subhag
Singh, said about differences of
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opinion between the States and the
Centre in this, They do not exist. I
could assure him that it is not for the
matter of saying that I am saying this.
Some hon, Members say that there
are differences between some Minister
and the other Minister. I can tell you,
not that I talk in self-praise, that
generally I have no differences with
anybody whatsoever.

Dr. Ram Subhag Singh: I said that
if there was any lack of understand-
ing on the part of the States and the
Centre so far as the introduction of
this programme is oncerned and if
due to that lack of understanding the
matter was held up then it should be
rectified.

Shrl S, K. Patil: T can assure my
hon. friend that there is no difference.
On the contrary the States are vying
with each other in order to get this
programme naturally because they
would get this opportunity of demo-
nstrating it in their own State. There
was some difference, not differencé of
opinion, between the Reserve Bank
and Bihar, the State from which the
hon. Member comes, and Shahabad
District that was chosen because the
structure of the co-opeérative societles
in that particular district was not of
the type which the Reserve Bank
could accept. Therefore some kind of
a change was necessary in that strue-
ture. I do not know the details of it,
but I got the information that that
also has now been done. The struc-
ture has been so made because the
Reserve Bank should see to it that
there is a reasonable possibility of
getting money back. It must not be
bogged into some kind of a co-opera-
tive society which may ultimately
prove to be defective. But all these
hurdles are being removed and have
been removed.

So far as the seven district are con-
cerned I think the green light will be
given in the next few days. So far
as the other eight districts are con-
cerned, five of them have been chosen,
but all eight have got to be chosen
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so that we make the announcement
and find the money and everything
because even the foreign exchange for
these districts will have to be found
by the Government as the Ford Foun-
dation cannot stretch their aid to
these eight districis at least for this
year.

A question was asked by Shri Braj
Raj Singh as to whether there would
be any extension of this programme
to other districts. I have replied it by
saying that these are really labo-
ratories. They would be extended as
soon as the success of these is known.

He asked another question as  to
whether the Ford Foundation could
give additional money. We cannot go
on asking the question to the Ford
Foundation, namely “Could you give
more money as you have done this
ete.,?” If they gee that our program-
me is succeeding they also get encour-
aged that the eéxperiment that they
have started in this country has real-
ly proved to be fruitful. This being
the case one need not be afraid that
any disastrous results can come out
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of it or that this scheme would be like
any other scheme ete. that has gone
wrong. Let us not start with that
premise. I would appeal to the House
that for the first time we are givirg
concrete shape to what we have been
saying. The table politics or the table
statistics are now being taken and
transplanted in the fields. Therefore
al] of us put together, even the hon.
Members of this House, should make
a determined effort that this package
programme becomes a success. If it
becomes a success in these 15 districts,
it would mean an addition of nothing
less than five to six million tons of
foodgrains. If it expands in the other
districts, the time will soon come when
not only will we not be a country
suffering from shortfalls, but we will
become a country which will have sur-
plus and we can help other countries
too with our surplus.

17.41 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday
August 31, 1960/Bhadra 9, 1882
(Saka).
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State Trading Cor-
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Export of  sports
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Indian  Productivity
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WRITTEN ANSWERS TO PAPERS LAID ON THE
QUESTIONS—contd, TABLE—contd.
U.5.Q. Subject CoLuMNS
No. (Development and Regula-
1768 Payment of rent by tion) Act, 1951 :
Handidhua Colliery . 5642 @ S.0 dated the
1769 Violation of  Labour -)I&h Jlﬂy,lﬁ;éo
Laws by Handidhua ,
Colliery* i . 5642-43 (W) S.0. 1886 dated the
1770 Cooperative Society 28th July, 1960.
in Bhusandapur ; 5643 (2) A copy of each of the
1772 Black markering in following  papers under
Dry Milk Powder . 564344 :ub-soct:mof(zel’cof %w.
. iy ion 1 t arifl
R t‘:?;hcin "’f.&"hwmg‘::_ Commission Act, 1951 :
desh o 5644 (f) chm (1960) of the
1774 Workers' Education Commission
centre at Madras . 5644-45 '3“ m Revision  of
1775 Rid:o station in Me- g‘;w Rubber  Pri-
. 5645 )
1776 Unnttadwd :efugec (s1) Govern.mmt Re-
women in Tripura . 5645-46 %’dlafim m)’ . 16(4)
1777 Narsin h oolon : T 60 dated
Tnpmilw 3' 5646 the 23rd August, 1960.
1778 Survey of economil: (#)  Statement explain-
conditions of middle ing the reasons why
class people . y 5647 a8 ocopy each of the
1779 Automobile industry . 564748 g:_:}a-lmmt!s at (i) and
1780 Newsprints . 5648-49 not ke laid on the
1781 Government quarters .  5649—52 Table within  the

period  prescribed in
the said-sub-section

(3)DIA copy of each of the

QUESTION OF PRIVILEGE s5652—54 followirg  Motifications
. issued under Industries
The Speaker gave his con- (Development  and Re-
sent to the raising of a gulation) Act, 195T=—
quemon of privilege by
Hem regar- (@) S.0. 1598 dated the
d:ﬂg mmnshremzrks 22nd  June, 1960.
one i Dhi- .
o bymmm i} () S.0. 1718 dated the
nng aspenion]:: on  the 11th July, 1960
Speaker and House (
4) A copy of the note
tig i.n-thsp?m?};“ referred indicating the action taken
1ce. by the Government on
Leave of the House to raise the Report of the Khosla
the question havirg been Committee on Surveying,
granted, Shri Hem Barua Drawing and _Mathema-
moved the motion for tical Instruments
reference of the matter Industry
to the Committee of
Privileges for considera- MESSAGES FROM RAJYA
tion end report.  The SABHA ; . .
motion was adopted
PAPERS LAID ON THE Secretary reported the fol-
TABLE . 5658—59 lowing two megmgea

A of of the from Rnnrn Sabha :
(I)ouaw:mng Motifications (f) That at its sitting held

jssued under Section I3 on the 24th  August,

of the Industrics 1960  Rajya  Sabha

5804

CoLUMNs

5659-60
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MESSAGES FROM RAJYA BILLS PASSED—contd.

SABHA—contd.

CoLumMns

had passed the Delhi
Primary Education
Bill, 1960

(n') That Rajya Sabha
no  recommen-
dxmons to make to
Lok Sabha in regard
to the Taxation Laws

BILL PASSED BY RAJYA
SABHA—LAID ON ’I’HE
TABLE . . . 5660

Secretary laid on the Table
the Delhi Primary Edu-
cation Bill, 1960. as
passed by Rajya Sabha.

REPORT OF DELEGATION
OF MEMBERS OF PAR-

(%) The Deouy Mi-

nister of Commerce
and Industry (Shri
Satish  Chandra) mo-
ved that the Standards
of Weights and Mea-

sures (Amendment)
Bill be taken into
consideration, The

motion was adopted.
Afrer clause-by-clause
consideration the Bill
was passed

(i) The Deouy Mi-

nis*er of Labour (Shri
Abid Ali) moved that
the Indian  Trade
Unions {Amendment)
Bill be taken into
consideration, The
motion was adopred.
Afrer clause-by-clause
consideration the Bill,
as amended was pas-

LIAMENT TO Assm
—PRESENTED . . 5660—73

Shri A“etd hMR Jain
present the eport
of the Delegation of
Members of Parliament
to Assam.

REPORT OF COMMITTEE
ON PRIVATE MEM-
BER’S BILLS AND
RESOLUTIONS — PR.E-
SENTED " . 5673

Sixty-ninth Report was
presented

BILLS INTRODUCED . 5673-74

(1) Th: Bilaspur Com-
Corporition
(Repml) Bill, 1960
g} The Appropriation
o. 4) Bill, 1960

BILLS PASSED . « 5674—5770

(i) Further  discussion
on the motion to
consider  the Central
Excises (Conversion to
Metric  Units) Bill
was concluded and the
motion was adopted.
After clause-by-clause
consideration the Bill
was passed

GMGIPND—LS II—982 (Ai) LS—8-9-60—550

sed.

BILL UNDER CONSIDE-
RATION

The Minister of Health
(Shri Karmarkar) moved
that the Drugs (Am-
endmen) Bill. as passud

be

by Rajya Sabha

taken into consideration.
The discussion was not

concluded .

HALF-AN-HOUR DIs-

CUSSION . .

Shri Harish Chandra
Mathur raised a half-an-

hour discussion
points arising out

on

of the

answer given on the 16th
August, 1960 to Starred
Question MNo. 404 re-
grading ‘Package Program-
me’.

The Minister of Food and

Agriculture (Shri
Patil) replied 1w
debate.

S. K,

the

AGENDA FOR WEDNES-
DAY, AUGUST 31, 1960
BHADRA 9, 1882 (Saka)—
Considerasion and passing

of the Appropriation
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